THE CANTONMENT FUND SERVANTS RULES,
1837

[A. [} Mo, 707 de 18th September, 1937]

In exercise of the powers conlerred by section 280 of the Cantonments
Act, 1924 (2 of 1924) and in supersession Of the Camonment Fund servants
Rules, 1925, the Cemtral Govermment is pleased to make the following
Rules, the same having been previously published as required by sub-section
(1) of the said section, namecly—

Prefiminary

1. (1) These rules shall be called the Cantonment Fund Servants
Rules, 1937,

(2) They shall apply 1w all persons employed by any Cantonment Board
in India. {No. 715 dr. 22-4-1950]

NOTE

{11 For Administrative decisions please see Annexure F.

{2y Extension of orders/insiructions issued by the Ministry of Defence to
Cantonment Board ¢mployees.

As the Cantonment Fund Servants are not Central Govl. Servants they are not
governed as a role by the ordersfinsiructions isued by the Ministry of Defence from
ume 1o ume for the Defence Civillans Employses unless they afe extended 1o
the Caplonment Board gmpoyecs with the prior approval of Ministry of Defence
{ Finance) JGOI Min. of Def lener No. 2563/CIL&C/ST Dated 28.10.1967]

COMMENTS

{1} Cantonment Board is an independent legal entity

It is separate from the Governmend and s employees are not the
emplovess of the Cenral Government. They are emplovees of the Cantonment
Board which is o body corporare.  [AIR 1981 5C 23], 1972 Tax LR 2051}

() Fair play and natural fustice gre part of fair public adminisration,

[(1995) 6 8CC 289]

2. In these rules, unless there is anything repugnant in the sobject or
conlexl.
(a) the "Act”™ means the Cantonments Act, 1924 :

{aa) “appointing authority™ in relation 1o 8 Cantonmeni Fund Servant
means (i) the authority empowered 1o make appoiniments to the
post which the servant for the time being holds, or (i) the
authority which appointed the servant to such post as the case may
be, whichever authority is the higher authority™,

[SRc 200 dr, 211 1981]
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(b} “‘dependent” shall have the same meaning as that assigned 10 i in
the Provident Funds Aci, 1923,

(€} “depositor” means a servant on whose behall a deposit is made
under these rules:

(ec) “disciplinary authority” means the authority competent under
these rules to impose on a servant any of the penalties specified
in rule 1L [SRO 296 de 9.7].]981)

(d} “lower grade servant” means daftard, peon, bheest, mali,
lamp-lighter. chowkidar, coolies or safaiwala or any other class of
servant declared by the Central Government 10 be a lower grade
servant for the purpose of these rules | [No. 584 di. 12471941

Note—The Central Govt. wide GOl Mmoo of Def  letier Mo
BATGDRAE-TATG dt, far MNowv., 1948 and Mo, 2546/ CLCESAMACT [(O&C)
dated Bth Aogust 19689 [Annexure A) has declared the class of servanis given there

in as |ower grade sepvants {earber mendal servants) for the purposes of these moles

(dd} “nom-supervisory posl” means any appointment under a Board
which is nol a “supervisory post”, [SRO 206 de. RI7 I987]

(e} “salary” includes all-fixed monthly allowances by way ol pay or
personil allowance, paid from Cantonment Funds but does nol
mclude allowance granted 1o meel specific expenditure such as
travelling, horse, conveyance or house remi allowance, whether
daily, momhly or yeirly;

(ff “servant™ means a person holding & substantive whole time
appointment under a Board whether in receipt of a pension from
prublic révenues or not.

(If} “supervisory post” meins any appointment under 8 Board which
has. been declared as - a supervisory post by the Central
Government or such authority as may be authorized by it in this
behalf; [ERO 204 de. 911 198]]

Mote : For supervisory posta deckared by Central Gl please see Annesure T,

(g) *["Safaiwala]™ means any person who is actoally employed in
eollecting or removing or disposing of filth or robbish, in cleansing
roads, drains or slaughter-houses or in drving carts used for the
removal of filth or rubbish and * fSRC TIT de. 3.3 19804

(h) “temporary servant™ in relation to a Canmtonmént Fund Servani
includes, besides the intombent of a iemporiry posi sanctioned
under rule 9, the incumbent on a lemporary basis of a substantive
or permanent post under the Board. [SRO 296 dv, 9.11.1981}

Mote—Rule 9 omitted vide SEO 66 dated 13-2-1949]




PART I—GENERAL
Cantonment Fund Servants

3. Chapier 1 10 XI of the Fundamental Rules and the Supplementary
Rules made under the rules contained in the said chapiers, as contnued in
force and the [Central Civil Services (Conduct) Rules, 1964] shall, so far as
they are nol inconsistent with these Rules, be deemed w apply to all
servants. The powers of Local CGovernment referred (0 in the said
fundamental Rules shall be exercised in respect of such servamis by the
Officer Commanding-in-Chief, the Command.

*ISRO 334 dr. 23.11.7972 & 153 di. 12.4.1957]

Notes=—(1} Grani of lien to Cantonment Fund employees joining Bilitary
Service.

Under Rule 3 of CFSR 1937 Chapter 1 to X1 of FR are applicable o
Cantonment Fund Servanls also,. FER. 13 prowides for retention of lisn by a
seovant-bolding suhstantvely o permanent post-which ipso facto applies o the
Cantonment Fund employees holding substantvely & permanent post. [GOT MIN of
Def ML&C Die] letter No, 2562 Cantt,L&CHI [ahated 300111 9G3]

COMMENTS
{1) Application of fundamental rules to Board employees—Cannor be
claimed ignoning the rules specially framed for ther recrufiment efc.
X [1957 Al 124]
i2) Fundamental Rights—Enforcement and protections—Remedy of
award of compensation available under An. 226 and 32-Defence of sovereign
immuniy-Not applicable. TAIR 1995 5C 9221

3-A. Notwithstanding anything contained in Rule 3, the Central Civil
Services (Leave) Rules, 1972, shall, in so far as may be, apply to all servants
appointed on or after the 18th September 1937, who are still continuing in
service. (SR 126 de. 251979}

4. Subject 1o the provisions of the Act and of the rules made there
under every Board shall determine what servants are reguired for the proper
and efficient execution of i1s duties and shall fix the salaries 0 be paid w0
such servants out of the Cantonment Fund.

5. The sanction of the Board shall be obtained to all proposals for
aliering the number, deésignations and grades of its servanis and the salaries,
fees and allowances payable to them. Soch proposals shall ordinarly be
laken into constderation ai the ume of framing the Budper but may, al the
instance of the Executive Officer, be taken into consideration a1 any time :

Prowided that no proposal adversely affecting any servant who has been
in the permanent service of the Board for more than five years and is

drawing a salary of *[not less than two hundred and fifty rupees pei
mensem] shall be considered except at a special meeting convened for the
PUIPOSE | [ERO 200 dr 2111081}

Provided also  that  the previous  sanction of the Officer
Commanding-in-Chicf the Command shall be oblained as required by rules
45, 46 and 47 of the Cantonment Account Code, 1924, save in the case of
the appointment of lemporary servant under rule 9,

NOTES
(1) Hule 9 omitted vide SRO doted 13-2-199].

{2} Confirmation of sweepers employed for Militery conservancy Services.
Conversion of $% of temporary posts into permanent pasts.

The minimum mumber. of sweepers required for Milisary conservancy io be
pesessed each year taking into consideration the datad for the kst § yeers. A proposil
for confirming BO% thereol stricily on the basis of seniority 1o be submitted to .
GOC-in-C for eonshderation alongwith proposinon starement and Board Hesoletion,
Himaining sweepers may eonliibe to remain wemporary but dhey should also be
aheorbed ageinst permanent posts as and when vacancies occur cither on the Cial o
Military Conservancy Establishment GOL Min of Def (ML&C) Die. letter No
25RO LT RE, [dated 227 1968]

COMMENTS

{1} Abolitioa of Post—Previous sanction of ficer Commoandiag-in-
Chiel-—necessary

The Board has power o alter the number of ity servanix but under the provise to
Rule § any change in the establishment or aleration in the number of servants can be
made only afier the previows sanchion of the Officer Commanding-in-Chiel the
Command & obtgined. The abaolition af post by a Cantonment feard amouwnty [0
miking change in the mumber of servants and the financial ponition of the Board.

1080 Lab [C 157 (D8) (All})

S5-A. (1) If, consequently upon the inclusion in a cantonment of an
area theretofore included within the jurisdiction of s local awthority other
than a Board, persons theretofore in the serace of such other Jocal
authority are transferred 1o the service of the Board, the Board may, with
the previous sanction of the Central Government, and notwithstanding
anything contained in these rules, direct that all or any of such persons
shall, for all or any of the purposes of these rules, be deemed to have been
servants of the Board for such continuous period immediately preceding
their transfer 1o the service of the Board as was spent by them in the service
of such other local authority,

i2) In giving its sanction under sub-rule (1), the Central Crover nment
may require the impositon of such conditions, il any, as it may think
propes [N PFOF ofr JRIGTT
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S-B. (1) All first appointments 10 service under a Board shall be
made through an Employvmeént Exchange or in such othér manner as the
Central Government may direct.

Mote : The Central Gowvt vide Q0L Min. of Def. leiter Mo
2300 C/LECHH3434-C/0 (O&C) dated 24.12.1974 bas directed thal recruitment
may be made by the Cantonment Board from - the open market foe first agpointment
to service under a8 Cantonment Board after adveriising the vacancy m the local

newspaper in the evenl of effoets 10 make such apphiniment throsgh an Employment
Exchange (ol 10 matcrialise.

{2) Mo person aged below eighteen years and more than tweniyfive
gears shall be appointed fo any post under a Board :

Provided that the Officer Commanding-in-Chief, the Command, may, if
he considers it mecessary so to do and subject 10 any directions ssued by
the Central Gowernment in this behalf, relax the aforesaid ape limins
generally or specially, with reference 1o specified calspories or specific
canonments or with reference (o individual cases 1o such extent as he
considers appropriaie,

(3 Mo person who has mot been declared medically fit by the
authorised medical atiéendant and who does nol posiesses the minimum
qualifications and experience, as may be specified for each post by the
Officer Commanding-in-Chiel, the Command, shall be appointed 1o any
service under a Board

Provided that the minimum gualification specified as aforesaid shall
not operdie o the disadvaniage of an existing scrvant for continuance in
the post 1o which he has been appointed or for appoiniment on promotion.

“Explanation—Authonsed medical attendent for the purpose of this
ruke means the Medical Officer appointed by the Board 1o anénd on the
servant of the Board™. fSRO 296 dr *11. 1981

Note : For quadification of Sanitary Inspecter fixed by the GOCs in-C, Central
Command please see Annexuere ‘B’

{4) Appointments 1o all posts under a Board shall be either by direct
recruitment or by promotion or as provided under Rule 5-C.

(5) The Cenmtral Government or soech other awthority as may be
authorised by it in this behalf shall classify all posis under a Board into
direct recrufiment posts or promotion posts and specify the posi or posis
from which appointment shall be made 1o each such promotion post

Mote—For classificntion of posts into direct recrultment and promotion: posts
please see Annexure 'O

e —
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(&) The Officer Commanding-in-Chief, the Command, shall subject to
such directions, if any, as may be issued by the Central Government, classify
all promotion posis inio selection and non-selection posis,

Mote—For Selection posts plesse see Annexure E

(7) The Executive Officer shall maintain annual confidential reports of
all servanis except lower grade servanis in such form and in such manner
as may be specificd by the Central Govermment.

(%) Appoinimenis 0 promotion posts shall be made *[by (he
appointing awthority] on the basis of semiority lists maintsined for this
purpose by the Board, subject to rejection of those considered unfit

[SRC 296 de. 9.11. 1981 |

Frovided that promotion 1o selection posis shall be made on the basis

of seniority-cum-merit. JSRO 334 de. 23.11.1972]
NOTES

{1y Relaxation of age in the matter of employment of Ex-servicemen in the
Cantonment Boards.

In ihe case of every ex-serviceman who has pul in ool less than & months
continuoas service under the Armed Forces of the Union, he should be allowed 1o
deduct the period of such service from his actoal age and if the resuliant age doecs
nat emcesd 25 years by more then 3 years, he should be deemed to sitisfy the
conditions regarding age Nimit prescribed under Rule 5-B (2) of the CFSR, 1937,

Mo references need he made 1w this Head Quarers for sanction for relaxaton
of age limit in the case of Ex<serviceman who saiisfy the conditlon lakd down above
(Hagrs. Centenl Command (ML&EC) letter Mo, 82562/1.06) [ Bared 22,11 1970]

(2} Relaxation in the Provision of Hule 5B (1} of CFSR, 1937 for
appointiment of next of kin of Cantonment Fund Servants Discharged/Hetired on
bledical Grounds.

The approval of the Cemral Governimen! (0 relix the provisions of Sub:-Ruale {1)
of Bule 58 of CFSR 1937 & amended |3 conveyed and authorse the Cantonment
Boards o take into aocount applications recerved difect from sonsfdanpghiersmear
relatives of Cantonment funds Servants who ere refired as per provisions of Rule 38
of the C.C.5. (Penston) Rules, 1972 or discharged on medical grounds provided that
the President, Cantonment Board, is satisfied that the condition of the family of such
an emploves s indigent and in greal distress. [f shouold, howeser, be made clear 10
the Board that no relaxation in respect of any qualification other than age is 1o be
given amd abso that such reboation will not entitie sopfdaughternear relative of the
emplovee 1o any preference in the matter of selection. This is also subject 1 the
condition that the mumber af posts earmarked for appoiniments on compassionate
grounds in the above category and in respect of dependents of decessed cantonment
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emp'ovess who die in barness, will nol exceed 25% of vacancies i any calender year
after aliowing for the reservalions for scheduled casies, Scheduled Tribes and other
categones of persons provided for in Rule 34 of CFSR, 1937, This concession should
nid, however, e extended (o cises where the Cantt. Fond Servant has retired on or

after attaining the age of 55 years,
SO, Min, of Def letter No. 25670 L&CRBOIN62-CIDOAC doted 17-1]-198] ai
antended vide Noo Fa70LACKRE daed 23-3-1084)

{3 Deparimental candidates for appeintment in Contonment Boards,

The Capionment Hoards are autonomous bodies and all the employees are
employees of the particular Board. As such & departmental candidate would mean the
employee of the particular Board only in which the appointment i o be made. The
employees of other than the appointing Board cannor be fresied a8 departmental
ciendidates for appointment in a particular Board.

[GOL Min. of Def (DGDE) lemrer Moo 23@3CLACT doed 258 7903 [

{4y Verification of character and Antecedents of Cantonment Fund Employees
on their First appointments

Alter caireful consideration it has been decided by the Government of Indis, that
the provisions of Minsiry of Home Affairs OM, Mo, 37/56-Esit-B dated the 265 58
ke made applicabie 1o the employees of the Cintonme Boards,
feral, M of Def letier No, 25/ 3)C/L&CISB0-C60 dated 5.2 1960}
{51 Helaxation of wpper age limit for deparimental candidates

[t has been decided that for direct recruitment in Groups 'CY and ‘DY
posisservices, the upper age imif will be relaxabie wp 10 the age of 35 years I respect
ol persons wio are working in posts which are 10 the same line or allled cadres and
where a relatipnship could be established thar service readesed in the Depariment of
post in- the same Department. The ege concession will be useful for efficient discharge
of the duties in other calepories of posts in the same Depariment. The age concession
will be admissible ooly where an employes has rendered not less than 3 years
combinuous service in the same Department. The guestion of determining the same
line of allied cadres is, however, left 10 be decided by each Ministry/Department and
the age relaxation will be @wailable for the posis under the conired of the same
Moy e partment

[ Depatment of Personned and Adrumstratve Reforms OM. No, 4474-Esn. (D)

dated 2071976 corculaled weder Miniiry of Defence QM. wo. 4717500483 C

idpper) dated 1981976 and GOI Min, of Def

(ML&C Die j No. 25/83CIL&CITI dated 4.5 2 1976

() Relaxation of upper age Hmit for Departmental candidates in Groop “C
posis,

It hes been decided thet the departmental candidiites may be allorsed Lo compeLe

plongwith candidaiés from the open market up to the apge of 40 years for Group O

pusts i the. cise of gencral candidates and 45 years in the case of Scheduled caste

Hes-H LI o T o T A D -

and Scheduled Tribes. This concession will be subject 10 the usual conditkons that
fhe difect recroitment in Group “C° posts are in the same line or dflied cadres and
a relationship could be established that service rendered in the posts will be wseful
for efficient discharges of the dutkes in the other calegorses of posts,

JDEPET M. Noo 1500 2/1/88-Extt (1) dated 2051059 cirenlared wide Min, of
DD Noo Jf0 HETDApprs) dated 2181989 and G.OEL Min of Defl (IMF, OF)
e 2537CIDENCN-Dec 89 dated 1.3.4980
(7} Compassiecate Appointments of Son/Taughter/Medr Relation of Deceased
Cantonment Board employessiretived on Medieal grounds-Consolidated orders.
The question of suing conadlidated orders o the above subject has been under
considerition of Government for some time past. Gowt, after taking into condideration
the guidelines adopted in respest of Wis own employees have approved the following
orders for application to Cantonment Board employess (—

{iy In retaxotion of sub-rule (1) of Rule 5-B of the CFSE, 1937 as
amended, the appoimting authority may entertain applications received
direct from the dependents of Cantl. Board employees who died while
in service, for purposes of filling vacancies under a Cantt. Board,

jliy Mo relamation in respest of any quolifications otber than age =
admissible and auch relaxation will ool entite @ dependent (oo any
preference @ the matter of selechon,

jiiiy Employment ssssiance will be provided with speed and in any case
within a perlod of five years from the date of death of the Cantonment
Fund Servant if the dependemt is young and unemplovable at the time
of demise and also subject to the condition that the family of the
decessed continues to be in indigent crcumstances at the tlime when
such appoiniment i made. Cases more than five years old since dedth
may normally be accepted upto 2 years (ie. sases up 10 7 years oid),
Cases which arc 7-10 years old should be af spted only if the famuly
circumstances are exceplional No case & B e Gydinarily accepted
which is more than 10 years old, Whike rejeciig sus  ald cases the
indiviiuals need aot be informed that ihe regesc
merely on the ground of its being 10 years old.

{lv) Where there is an caming member in the [Raily, fequests far
compassionate  employment from the second depedi | mpay be
accepted if it is shown that the carning member is Gl 59 0p0rERE the
family amd is living separaichy oo his earming is not pemyunesathe (o
support the family. Such cases should be of exceprionsl pature.
Requests from third dependent should not be seeepted.

Relaxation of age may be granted by the Competent authority where deemed

imperative in0 the contexi af the impecunious copdition of the Tamily.
Jo el Min of Defl fetter Wo. Z5(301C/L& T dated 7 11982}
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i8) Qualification—In case where the emplyecs possesses  qualificaiions
prescnbed for corresponding posts under the Central Govi They can be treated as
qualified pnd given the prescribed scabes. [GLOU, Min of Def (e, e DEAT) No,
SHEFNCC Loc C/05-A dented 2537978,

19) Proformus Regording Employment of Dependents of Government Servants
Drying while in Service/Hetired on Invalid Pension.

PART-1
I. () Name of the deceased/retired on wovalid pension employee.
(b} Designation of the emploves.
(c) Date of desthfreticement on iovalid peasion.
(dy Toal length of service rendered.
ic}  Whether permanent of [EmpPOTAry.
(fy Whether belonging to SC/ST
Il (&) MName of the Cindidate for appointment.
ib)  Hisher relationship with the employee:
{c)  Educatkonal qualifications.

{d) Whether any other dependent hag Been appointed oo compassionate
prounds.

HL Pacticulars of total asseis left including amount of :
{a) Family Fension
(B DGR, Gratuity,
(&) G.PE Balances
{d] L.I. Policies.
() Moveable and immaovabie properties and annual income earned therefrom

by the family.
IY. Brief particulars of liabilities, if any.
¥ Particualrs of all dependents of the employee (if some sre emplovee, hier

meaime and whether they are living together or separately).

5L No. [Name |Relstionship with the Emploved or not particulars of
Employze and age emplovment and emaloments,
DECLARATION
¥L | do herety declare that the facts given by me above are 0 the best af my
knowledge are correct. If any of the facts herein mantioned are found to be incorrect
or false a1 8 futare date, my fervices miy be terminated.
Signature of the Candidate.

o] 1 P e PR L R S & known to me and the facts mantioned by him
Are Cofrecl.

Signature of Permanent Gove. Servant.
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I havve werified that the facts mentioned by condidute above are correct.
Stgnature of Welfare Officer

FART - 1
I [} MName of the Candidate for appoiniment.
{1 Hiser relationship with the employee,
{¢) Edueational qualifications, Age (date of birth) and Experience, il any,
(dy Post for which employment @ proposed,
(e) Whether one post is 1o be filled in C.5.C. or in @ non- participating office.,
(f} Whether the Recrultment Rulés provided for Direct Recroitmenti.
(2] Wheiher the candidate [ulfis the requirement of the Recruitment Rules
for the post.

(h} apart from waiver of Employment Bxchange procedure what other
relaxalions are (0 be pren.

1. Whether the facts mentioned in Part 1 have been verlfied by the office and if
50 indicate the records.
I, Persomal recommendations of the Head of the Department/Mindstry.
IV 1f the employee diedfretired on invalied pension more than 5 years back, why
the casc was not sponsored earlier.
Canicnment Executive CHficer,
Cantt. Board,
Comments
(1} Right to Salary—dppointment letier either forged, frowdulent or
illegal-Appointee 5 not entitied to salary-Principles of nomral justice not
artracted-Termination of service-opportunity of Hearing (f not Recessany.
[AIR 1988 Par 26 (FH)]
(2} Appointment of teachers on same date—dge of feachers defermines
seniority. Person older will be senior [AIR 1958 5C 84]
(3} Senlority—Infer-s¢ semiority-Fivation—In ahsence of rule, length of
service is basis for fling seniority  [AIR 1988 SC 857, AIR 1993 SC 2573]
(4} Daily rated workers—Appoinrmenr—workers not possessing inifial
minimunt prescribed educational gualification at the fime of appointmeni—
guining sufficient experience after many vears of service-Confirmation cannot
e refused to them on pround that they did not possess requisire gualification-
They would be entitled o pay equal to persan appointed on regular basis.
fAIR 1998 5C 371
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(5] Appointment on compassionate groond—/Chrected thar imimediane
seps be faken for empioving applicant’s son in a suitable post and the widow
he allowed to sray in guarters. fAIR 1991 SC Jodf

(6} Officiating appointment—Rules providing for affciating  appoinr-
ments fomeet admininirative edgency of shonl tenure-Appointment made under
mile continied for [0S veari-canmot be considercd af officianing’ remporan
appainimenis-Denial of rght of regularisarion and consequential benefits 1o
such- appomiments 5 arbirary JAIR 1992 5C ] 57d]

{7} Promotion—Denial of durng curency of pemaly imposed in
disciplingry procecdings—Nor arbimrany: [AIR 1902 5C 1898]

{8) Recroitment—3Selection Commintes,  Ferformance  adminisiraiive
functions—Need  nof give  redeons for  recommending  candidates  for
appoitmeni-Fair procedure; however, must be adopied.  (AIR 992 5C 1806

(%) Trained and untrained teachers—Performing indentical duties—-Rule
minking distinctions in their pay seales on the basis of their educarional
gualifications-Not discriminatory, JAMR 1992 SC 1754)

(1) Regularisation of services—Conditions that emplovees must have
hesn  sponsoved by employpmiend exchange. Rearonable and  wholesome
requirement-designed o curb bock door eniry JAIR 1992 5C 2130

(11} Regularisation of services—Adhoc  emplovee—Coiditions  that
emplvees maut have possessed prescribed gualificanions ar the fime of adhoc
appaRniieni-valid comndition., [AIR 1242 5C 2130y

(1Z) Equal pay for equal work—Fnaciple nov applicable where natre of
duties, respongibilisies and educational qualifications are different.

[AIR 1993 5C 169

i(13) Expression same work or work of similar nature-—[7 means that
there (s similarity of skilly effort and respansibility and are performed under
simifar cowmdinions, fAIR 1993 5C Zanf

(14) Daily rated or casual employees—Nor entitled to wages for days
they do not work [AIR 903 8C 1317
{15} Employee entrusted with current doty charge of next higher
post—in hiy own pay scale does Ror amound (o Gppoingment or promaotion (o
Ingher posi-Refieved of current duty charge with posting of frcumbent fo said
Post-LEs mol avoun fo reversion. JAIR 1993 5 2273
(16) Hequisition for certuin nomber of  posts—Selection  and
recommendation of larger number of persons by Baard. Appointment on
adeliriona! posts than number for which requisiiion was senf on basis of such
selection-New valid, {AIR 1993 §C 260
{17} Compassionate appointment—Clamans has ne  mght o any
particilar posi of his choice, e can only clam be be condidered for post.

[AIR 1994 SC 845]
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i bling appointment of
{18) Compassionate appolntment—Frovisions end
near relarives in-addition to son, daughter or widow of deceased employee—
Violation of Ari. 16 [AIR 1994 SC 1521]
(19) Age dispuote regarding—MWide discrepancy in the m:a.rri:dhem-uge
ertmiined by Medical Board appointed by the employee be accepted,
I'm thee [AIR 1980 SC 1251}

{20) Entries in School repister—Held reliable-Horoscope not reliable.

[AIR 1782 §C 1037]

(21) Appointment of Teachers on adhoc basis at the cmmt«eumt Iul.'

the year—iand then fermindaiing their fervices hi_ﬁﬂf'f .wmmer}:nﬂd;ﬂ:; Paolcy
; Ciovt. in following such practice is violative of Art. a

g JAIR 1987 SC 478}

(22) Regular ap‘pﬂln.tm:nl-—iﬂﬂﬂdﬂ appointment 10 fill mmncﬂe:j;n
remporary additional pesis. ,f&f.}? 1986 S-‘.'.j 1455

23) Mere chances of promotion—are not the condition of service and
mrmr.{:r Lbe protected [AIR 1974 SC 259)

Govt. - IR 1987
has th ht to change the recruitment Rules—A
) t:{.i?#'i ghgd [AIR 1987 (1) CAT a49]

(25) (Govt. servani once appointed—would be governed by Service Rules
and mot hy teems af confrace of Service, JV86 Supp. SCcC 93, 9.

[AIR 1986 (1) SC 61 (1986) 1 SCC 675]

{26) Efficiency Bar—up gradation of pay scale 13 n:{:-r pmrrmnm,.l ']"h:
decision to examine the suitability of the applicant far ;rm.m:g E.B. n;ﬂ-'d:;' WS,

i i ixi iv lighle fo be SeT aside,
f . an arbitrary and unfair decinion and i
Pl [{1986) 28LJ (Cat Cal) 122]

(27} Dies Non—Period of absence fram duty as Dies .Hﬂﬂ-ﬂ-lfﬂ‘ mioe I8
only rreated as no service buf it does mot result in break in ﬂnm:e—mtﬁ.-':;
caiculating the qualifing period of service, theze dies non days are dﬂiu;m
from the total length of service. [AIR 1987 r:.',l Cat : |

(28) Date of Birth—Correcrion sought 40 years affer recording if Semc-:

I Vel
Register-Belated attempt nol bonafide more 5o whe.n empul'.f:;.-e: did n;ﬂcaﬂsﬂf
opporiunity o have i corrécted as per rulesiInstructions.  [AIR 1995 :

{29) Compassionate appointment— Limitarion for making WFMEHL jor
raitway servani dying and leaving behind his widow, fwo major Sons : :
minor one (aged 12} Application filed by the laxt menfioned FoM b.r}rm:a .
vears from the even! and beyord one year from the date of :jh;;gu:;ﬁ
majoriry-Held patently barred. H!W.ﬂ :

(30} Compassionate appointment—Son, although a minor (four ,'.Pfﬂf-ﬁ’
at the rime of ki father’s death, held not entitled fo claim WT;EO::;;
appointment long (23 years in thic ease) thercafter fi19aa) |

AT —
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(31) Recruitment of candidates in excess of notified vacancies, held,
violates Ares 14 and 16 (1}, [iie9a) 1 50 283)
(32) Adhoc appolntment—without selection by a regularly constituted
selection body-Such adhoc appointment even though uninterruptedly followed
by repularization in the same post held, would Rot counl towards senforine
[{199¢) 1 5CC 521]
{33) Caste—Caste or religgon of wife upon inter castefinter religious
marriage. Held wife becowmes member of the caste of her hushind. Recognition
by the family or community not a pre-condition f199a} 3 SCC 545]
(34) Reservation—[nfer caste or inter refigion mamape. Lady belonging
to non-reserved class marrying a SC, 8T or OBC nor entitled fo claim
reservation inder Art 15 (4] or 16 (4) in view of advantageous siart in fife

availed by Rerihim [AIR 1996 8C 1961, (1994) 3 §CC 543]
(35} Compassionate appointment—No nght @0 cloim  particular
appotRiment. [AIR 1996 §C [9a1, (I996) 4 SCC 54d]

{3y Remownl from service—Chrder  making  appommment  Hof
communicated fo appointes, There ix no appoiniment

[AIR 1996 SC 2121]

(A7) Compulsory retivement—>Non referning of employment o review
conmumities: ar required By dvections of Govi-cemnor prokabit Govi o
compuisory refire eq ployees @t any fime gfter artaining age of 50 years or on
completion of 25 years of service. [AIR 1906 5C 2250f
(3} Compussionate appointment—If @+ necessary for the authorities o
Jrame Rules, Regulations or direciion which con stand the fesi of Ar 14 and
1. [AIR [906 5C 2445]
{39y Compassionate appointment—Erpression  employee  does  not
conceive casuwal or purely adhoc employee or those who are working s
apprentices. [AIR 1996 5C 2443]

5-C. omined [SRO 52 dated 5.2-1992]

0. All first appointments under the Cantonment Board shall be made
on probation for a period of six months in the cases of lower grade servanis
and two years in the caze of others :

Frovided that no person shall be coafirmed in his first appaintment till
the appointing authority is satisfied that he is fit to hold such appointment :

Provided further that the appointing authority may extend the period
of probation by a further period not exceeding one year for reasons o be
recorded in writing. {8 R 269 dr. Jd-T0-1976]
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NOTES
Probation—Appointment by promoton i not a fisst appainiment under the
Hoard and hence ihede is o requiremend Of probation an promoegion.
JGOIL Mo of Defl (DG, DL and ©) letter No,
2SRAICILECE] dared 13-0-1083]

COMMENTS
(1) Probations— Termination af service during or at the end of probation.
No necessity fo institute any proceedings. [AIR 1938 5C 338]
{2) Probation—is nof permanent employment, (1947 Bom, 78}

(3} Confirmation—Date from which takes effeci-Held, On satisfactory
completion of probation, confirmation dates back to the initial appoiniment on
Prabation. [(19m6) 2 SCC 249)

{#) Probationer— Termination of service for Hﬂsﬂﬂ#ﬂﬂm wm'k—R.:a_rmu
given in support-Constitute motive and not foundafion-prior enguiy Rot

HECETSATY, JAIR 1oug SC 2444
(5) Probation—Unreasonable delay in issuing formal order of, after
satisfaciary completion of probation-held, improper, [(1996) ¢ SCC &7]

(6) Probation—Complerion of the macimum Staiory pericd off ditd
continudnce in service thereafter, held, does nor by irseifl means deemed

cortfirmation friess) ¢ SOC TRG]
(7) Probation—Reverting the probationer during the extended period, held
e fi1998) 9 5CC 190

7. (1) All appointments 1o supervisory post shall be made by the
Board and to non-supervisory posts by the Exccutive Officer.

[S.RO 206 dt 9.11.1981]

(2} The Executive Officer shall—

{a} prescribe the duties of and exercise supervision and control over
the acts and proceedings of all servants.

b} disburse, in person, the salaries of all servanis;

{c) subject to the provisions of these rules, disposs Gl all questicns
including those relating to condivions of sérvice particularly the
pay, privileges, and allowances relating to the service of all
servanis;, and

{d)} deal with applications for leave of absence from, and, subject 1o
the provisions of sub-rule (1) and any other rule in this hehalf,
make officiating appointments in vacancies czused by the grant of
leave to, all servants .

Provided that in respect of servants ¢mployed in any Canionmel
hospital or dispensary, the Medical Officer incharge thereol shall perform
the functions referred 1o in clauses (a) and (b).

[No. 1441 dr, 27.8.1949, i36 dr. 16.3.1943
and No. 378 dp. Fo il 1965



422 THE CANTONMENT LAWS L]

(=) in pursuance of a reduction or revision of establishment and
nat otherwise,

2} A zervant in receipt of a monthly wage, who s discharged under
clause (8) of mb-role (1) shall, in the sbsence of a writien contraci W the
contrary be catitled to one month's notice before discharpe or to one
month's salaey jn lieo thereof, and a servant not having attained the age of
fifty cight years who is discharged in porsuance of claose {c) or clause (e) of
the said sub-ruie shall, in the absence of a written contract o the contrary,

be entitled 1o three months notice before discharge or three month’s salary
in liew thersof

Provided that before a servant is discharged under clawse (2) of the said
sub-refe he shall be apprised of the prounds on which it is propozed 1o
discharge Wim and given an opportunity of showing canse against 1.

{3 (a) A gervant wha has not attained the age of fifty eight years and
who is discharged in pursuance of clause (b) of sub- rule (1) *[if he i not
eligible o receive any gratuity under role 30] shall be paid & compensatory
gratuity caicnlated at the rate of fifteen days average pay for each completed
year of gualifiing service or a part thereof in excess of six months, subject
in the condition thai the amount of such pratpity payable shall not exceed
the wotal amount of pay which the servant would have drawn doring the
pernod subseguent to the date of his discharge, had he remained in service
antil he artsined the age of fifty eight years. [SRC 31 ar. 1-2-1983]

(o) A servant, who has not attained the age of fifty cight years and who
iz discharped in pursuance of clause (&) of sub-rule (1) shall *[if he is not
eligible tn roceive any gratuity under rele 30] be paid & compensatory
gratuity caleulated af the rate of Afteen days average pay for each completed
vear of qualifving service or a part thereof in excess of six months

*SRO 51 di. 1-2-1983]

Provided that no gratuity shall be paid if the servant has been offered
and has refosed an alternative appointment of approximately egual pay
under the Board, which in the opinion of the Board was of a suitable
nature,

Explanation—For the purpose of this sub-rule—

(i} “oualifying service™ means continuous service under the Board
or Boards and where there has becn a break in service. the last
period of continuous service, unless the break in service is
comdomed  with  the previous sanction of the Officer
Commanding-in-Chief, the Command :

Provided thai the Board may, inm its discretion, include in the
computation of goalifring service the amouni of any leave earned but not
availed of by the servant concerned;

(i) "Average Pay" menas the “Average pay” as defined in the
Industrial Disputes At 1947 (14 of 1947)

{5RC 334 dated 23111072
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*[{}il} No servant who is eligible to receive any gratuity ander rule 30
shall be eligible to receive any compensatory gratuity under this
sub-rule, | *[SRO 51 di. 1-2-1983]

(4) *[The Exccutive Officer] may, in iis discretion, grant leave 1o any
of its servant not having attained the age of fifty five years who is discharged
in pursuance of clause (g) of sub-rule (1) upto the full amount due subject
1o the maximom of the leave admissible 1o him under the fundamental roles
at any one time and such leave shall commence from the commencement of
the three months notice referred 1o in sub-rule (2).

*[SRO 2906 di, 9-11- 1981]

{(5) A temporary servant or a servant on probation shall not, in the
absence of @ written contract authorising him 20 10 do and without
reasonable cause resign his employment, or absent himself from his duties
without giving at least one month’s notice 1o the Board and no other
servant shall, without reasonable cause resign his employment, or absent
himself from his duties without giving three month’s notice 1o the Board;
and if notice as aforesaid is not given, the servant shall be liable 1o forfeit
such sum not exceeding one month’s salary or three months salary, as (he
case may be, as the Board may, by general or special order, direct. The
Board, may recover such salary from any sum due from the Board 1o the
servant or from the amount of subscription made by the servaml to his
Provident Fund Account:

Provided that 4 servant may, at any time after attaining the age of fifty
five years or completing thirty years of qualifying service, leave the service
of the Board on giving three month's notice 1o the Board :

[Na, 299 di. 4-7-1933]

*[“Provided further that the service of a lemporary servant shall be
lizble 10 terminstion @t any time by a notice given by the appointing
authority 1o the servant. The period of such notice shall be one monih but
not withstanding the same the service of any such servant may be terminaied
forthwith, On such termination the servant shall be entitled to claim a sum
equivalent to the amount of his pay plus allowances for the period of the
notice, at the same rates at which he was drawing immediately before the
termination of service or as the case may be for the period by which such
notice falle short of one month."”] *[SRO 206 dr 9-11-1981]

NOTES

(1) Article 311—The protection under article 311 of the comsiiintion docs not
exiend to the empioyees of the Cantomment Board in as much as the empboyees of
the Cantonment Boards cannot be said i hokd Civil Posts uoder the Union o & State
within the meaning of Article 310 (1) or 311 (1). Cantonment Hoards are statulory
autharities and afe thus entirely distinct from the Govi, of the Union or of & State.

[GOL, Min. of Def (ML&EC Die.) lewer No. 23/25/CIL&CIES dated 6.5.1006]
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(2) Review of cases of Cantopmens Board Employees attnining the age of 55
years or completed 3 vears of service.

The cantonment Boards are advised that the powers veated in them under Ruole
(1) () of CFSR 1937, should be cxercised in a fair and wopartial manner and cases
of Captonment Funds Servants should be reviewed 6§ months before they attain the
age of 55 years of & months before they complete 20 vears of qualifying senvice.

1. The following guide-lmes are 1o be followed in such cases ¢

fa} The provistons of Ruale B (1) (c) shoold be invoked—

(i} When @l is in the publc intérest to do so,

gii} When the integrity of the employes is doubtful, or

(iii) in locating those who are ineffective and who should be retived 8t this
-stage, the basic consideration should be the fness‘competence of the
emploves to continue in the post which he is holding. If the emploves
concerned 1s nod found, fit 10 continee in his officiating post, his
fitnessfcompetence W colioue in the lower post, which he may be
halding, substantively should also be considéred,

{b) the sssessment af the performance of the employee should be made an the
basls of cotire service records,

() once u decision has been taken by the Cantonment Boards to relain &
servant in service beyond the age of 55 years in the public interest, the
employec concerned should pormally be retained in service till he attains
the age of compulsory retirement on superannuation, unless over-riding
consideration become  applicable, which should be recorded by the
Cantonmen! Board in writing.

(d] The stmuiory provisions of clause [c) of sub-rule (1) of Rule B of CFSH,
1937 should not be used (0 discharge s servant—

{iy on grounds of specific a6t of mis-conduct, as o short-cut to initiate
formal disciplinary proceedings, or

(i) for reduclion of surpius staff, or as & measure of economy withou
following the rules relating (0 retrenchment; or

(iii} on grounds that the servant may nol be suilable to eontinoe in his
officiating post or for promotion to a higher post for which he might
be eligitle after his attaining the age of 55 years or compieting 30 years
of service, as the case may be.

A, When it becomes necessary o invoke the provisions of Rule & (1) (¢) following
the above goide-lines, the Camonment Boards should as a feneral rule, discharge
empioyee after giving 3 months notice, Giving them 3 months pay and allowances in
licw of notice s 10 be resorted 1o only in exceplional cises,

PGOL MOD (MEA&C Die) Tetter Mo, 233CLECTS dated 304, 1976)

[ CFS. RULFSH, 1937 a5

{3 Review of cases of Contonment Booard employess atinining the age of 55
years or those completed 30 years of service.

In Grder to ensure thet the acthon of the Cantooment Board B not held o be
questicnable or arbirary, the [oliowing farber gusde-lines are provided which skonid
be observed before an employee is discharged before his dae date of superannuation,

{aj Cantonment Board should sppoint & screening commitiee for hokling o

review. A representative aof the command Hars (o be nominated by ithe
Director, DL&C) should also be coopted by the Board & 2 member.
{b) The recommendations of Screempg Comitiee should be considered by the
Cantt. Board. In case it decides (0 discharge the emploves, it shall
simulianeously with the ssue of motice of discharge 10 the concerned

empkyee, submit a  defafled report to the Director, DL&C of the
concerned commiand.

(¢} Director, DL&C, should carefully po through the report and in cese he
finds tha the puidelines have not been ohserved or injustice i being meted
out, he should immediately Intervene and, If necessary, require a Board to
recoisder of cancel it decssin,

(i} The Cantonment Board should also indicate in #8 report whether an offer
i% intemded 1o be made (o Lhe empleyes to serve in a lower posd from: which
hie had been promoted. In case a notice of discharge B served on the
employee, he shoubkd be invited to make, if he 5o desires, an appeal against
the decision of the Canti. Board within 15 days. His appeal alongwith the
Boards comments should be submitied o the Dirccios, DL&C within a
math af the service of the pitice of 1he emploves. Soch appeake should
be disposed of by the Director, DL&C within one month of their receipt
and in any ease before the period of notice of three months expires. I in
any case, the emplovee has been discharged before the appeal has becno
deposed of and he is o be reinstated, the period of absence may be treaied
as duty or leave or dies-non a5 may be considered appropriate by Director,
DL&C.

{e} Mo Cantt. Fund Servant shoold be discharged onder this Ruole within a
perod of one year from; ibe due date of his superannuation.
JGO, Min of Defl (e Cenl) letter No. 17/ 34/CIELCI7S dated 27.3.1978.f
COMMENTS

(1) Compulsury Hetirement—~Ceround-Availabiltty of befler falent in
deparrment v exraneous consideradion for compulvory retiremend of  any
afficial [AIR 1991 SC 534]
(2} Compulsory Retirement—Subjeciive sarsfaciion—Formation—Gov.
oughl o congider entire service record—=More imporiance, however, 1o he @oiven
to record of later years. [AIR 1992 SC 1020]
{3 Compulsory Retirement—Uncommunicated adverse remarks can be
taken inte constderations while passing order-Principles of natral justice do
Ha apphy [AIR 1992 SC 10X, AIR 19904 SC ]261]
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i4) Compulsory Retirement—If evercise of power bonafide and material

on record-Courts should nod inferfere, [AIR 992 5C J368f
{5} Services of Employees rendered surplus—Directions given fo affer
appotniment dagainst furmre vacancy. JAIR 1994 5C 216]
(&) Resignation—by g servan! can be withdrawn before the dare it is 1o
feke effect. 19536 All 70}
{7} Compulsory Retirement—Solitary adverse remark cannoi be marde
brasis. [AIR 1925 5C 111}

{8) Demotion—Employees unable to perform duties of his post due fo
physical disablement—His mransfer to post of lower pay-Not proper.

[AIR 1995 SC 519]

(9 Compulsory Retirement—MNarire of-held does not amount o
dismisial or removal within Art 311, nor is if @ punishment nor does i entail
fogs of retiral benefits nor @ 5 stgmarie, fr1995) 6 SOC falf

{10} Compulsory Retirement—uill not affect entitfement to pension if the
same iv payable for voluntry retirement on that date.  [{1995} 6 SCC 227]

{11) Compulsory Retirement—Order of-based on adverse eniries
followed by promotion and also preceded and followed by good entries—Held,
not in public interest-Hence set aside. f{19s) 3 SCC 619]

{12) Compulsory Retirement—Employees could be revired an completing
age of 55 years irrespective of his age ar the fime of appoinment.

[AIR 1996 SC J738]

{13) Premature Retirement—Adverse material prior to confirmation-not
tor be dis-regarded [AIR J9%96 SC 1738]

{14} Compulsory Retirement—Fower can be evercised any time after the
emplovee attained the prescribed age or completed the prescribed length of
Tervice. 1996} &8 5CC 519

{15) Discharge—Appoiniment on the basis of st furnished by
Employment Exchange-list was fake-reasonal opportunity of hearing to be
pivern. friswa) 8 SCC 280}

{16) Rule 8 (1) (e)—Discharge ovder under—not by itxelf a measure of
punishmient so as to violate Art 311 of Constitution—

Rule 8 does not deal with the penalties like suspension, removal, dismissal
ete. of Cantomment Servants. The punishment are dealt with under Rule 11 of
" FS. Rules. 1937, The rules thus make a distinction in the power under Rule
§ and punishment under Rule 11. Those who have completed thirty years of

qualifving service or have attained the age of fifty years could be discharged, A
discharged order under Rule 8 per se is not a punishment or penaliy 50 ar fo
vipdate Article 3171 of the Conttinuion. (1978 Lab IC NOC 158 (4P}]
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{17) Role 8 (1) (e)=<Discharpge of servant due to abolition of posi—
Powery of Board under rule 8 (1){ej-The Board can discharge o servant on
the ground of the abolivon of post whick he &5 holding ar the time of discharge.
Where A was discharged frome service on 30-2-1977, and on that dafe he wag
holding the post of Supds in fax and Revenue Branch—the Soard could not link
iy divchorge with the abolition of hix former post of Supdy Gde 1 i,
43-650) with effect from 6-2-77 and had no jurisdiction to discharge A from
service under Rule & (I)e) of the Rules o fony as the post of Supdr i Ty
and Revemue Branch which ke was holding continued to exist,

{(1979) 2 Serv LR 398 : JU80 Lab IC 375 {Punj)]

{18) Role & {1){c)—Discharge on ground of completion of thiry yearr af
gquatifiing service. Chrder passed when servant had been charge sheeted for
misconduct to which latter had réplied, Order of discharge without purssing
charge sheet by Board f5 nor in order

flI97e) 2 Serv LR not 398; 1980 Lab IC 375 (Puni.)f
+9, [Omitted] [SRO 66 dated 13-2-199] ]

10. The Officer Commanding-in-Chief, the Command may, if in his
opinion the number of servants employed of proposed to be employed by
d Board or the salary assigned by the Board to any such servant is cxcessive,
reguire the Board to reduce any gumber of such seniants or the amount of
such salary as the case may be, within such time as he may fix and the Board
shall, subjeci io the provisions of sob-rule (1) of rule & and of any lawful
coniract between the servant and the Board, comply with such requisition -

Provided that reasonable opportunity shall be given to the Board 1o
show Cause in wriling why such reduction should not be made.

«10-A. (1} The appointing authority may place a servant under
SUSpEnsinn—
fn) Where a disciplinary procecding againsi him & contemplated or
15 pending or
(b} Where 3 case against him in respeci of sny criminal offence i3
onder investigation, imguiry or trial;
(2} A servanl shall be deemed 10 heve been placed under suspensien
by &n arder of appointing authority—

(n) With effect from the date of his detention, if he is detained in
custody, whether on a crimina] charge or atherwise for & period
cxceeding forty cight hours;

b} With effect from ihe date of hiz conviction if in the evenl of @
conviction for an offence he is sentenced 10 a term of
imprisonment exceeding forty eight hours and is not forthwith
dismissed or removed or compulsory rétired conseguent 10 such
convieTion.
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Explanation—The period of the forty-eight hoors referred 1o in clause
(b} of this sub-rule shall be computed from the commencement of the
imprisonment after the conviction and for this purpose inermittent period
of imprisonment, if any, shall be tuken into account

(3] Where a penally of dismissal, removal, or compulsory retirement
from service imposcd upon a servant under suspension is sei aside in appeal
or on review under these roles and rhe case is remitted for further enguiry
or action or with any direction, the order of his suspension shall be deemed
to have continued in force on and from the date of the original order of
dismissal, removal or compulsory retirement and shall remain in force until
futher orders.

{4) Where a penalty of dismissal, removal or compulsory retirement
[rom service imposed upon a servanl is sel aside or declared or rendered
vodd in consequence of or by a decision of a court of law and the
disciplinary awthority, on a consideration of the circomsiances of the case,
decides to hold a further inquiry against him on the allegations on which
the penalty of dismissal, removal Of compulsory retirement was originally
imposed the servant shall be deemed to have been placed under suspension
by the Appointing Auxthority from the date of the original order of
dismissal, removal or compulsory retirement and shall continue to remain
under suspension until forther orders ;

Provided that no such further inquiry shall be ordered unless it is
" intended to meet a situation where the court has passed an order purely on
technical grounds without going into the merits of case.

[S.R.G9F dated 18-4-1985]

{5} {a) An order of suspension made or deemed o have been made

under this rale shall continue to remain in force until it is
modified or revoked by the authority competent to do so.

(b} Where a servant is suspended or is degmed to have been
suspended (whether in  comnection with any disciplinary
proceedings or otherwise) and any other disciplinary
proceedings are  commenced against him  dunng  the
continuance of that sespension the authority competent 1o
place him under suspension may, for reasons to be recorded by
him in writing, dircct that the servant shall continoe o be
under suspension until the termination of all or amy such
proceedings.

ic) An order of suspension made or deemed 1o have been made
pnder this rule may at any time be modified revoked by the
authority which made or is deemed o have made the order or
by any authority: io which thai authority is subordinate.

(5800 206 dated 9-11-1981 ]
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COMMENTS

(1) Suspension of employee—Order continuing suspension nol Bsued
after 6 months, Suspension cannol be held nvalid on thar ground-order of
Fuspension confinues Gilf it v revoled, [AIR 1990 SC 1157]
{2) Suspension—COvder por 1o be puarsed ar an adminisirative routing or
awtomatic order, Gravity of misconduci-sought fo be investigatedjenquired and
nature of evidence placed before appoinfing authority-should be considered
hefore pasying suspensions arder [AIR 1994 5C 220n)
(3 Order of suspension—con doomissal suspension comes e an end-on

sefting aside dismussal, order of suspension dircered fo continue—nof valid.
{AIR 1974 SC 1281]
(4) Dismissal—{Fovt servant convicled by a criminal couri-passing of
order of dismissal-removal or reduction in rank-Not barred on ground that
sentence was mspended by appellate court or accused was released on bail
pending appeal JAIR 995 5C 1304]

11. *{1) The following penaltics may for good and for sufficient
reasons 1o be recorded in writing be imposed by the Executive Officer on
& servant, namely —

Minor Penalties—

(i) Censure,

(i) Fine

i2) The following penalties may, for good and for sufficient reasons,
and as hereinafter provided, be imposed by the appointing authority on a
servant, namely - —

Minor Penalties—

(i) With holding of his promaotion;

{ii) Recovery from his pay of the whole or part of any pecuniary
Ioss cawscd by him to the Board by nepligence or breach of
order;

(i) Withholding of increment of pay,

Major Penalties—

(v} reduction to a lower stage in the rime scale of pay for a
specified period with forther directions as to whether or mot
the servant will earn increments of pay during the period of
such reduction and whether on the cxpiry of such period, the
reduction will or will not have the effect of postponing the
future increments of his pay;

{v) reduction to a lower time-scale or pay, grade, post O SeTVICE
which shall ordinarily be a bar 1w the promotion of the servant



W the time =cale or pay, grade, post or service from which he
was reduccd with or without further directions regarding
conditions of restoration to the grade or post or service from
which the servant was reduced and his sen‘ority and pay on
such restoration o that grade, post or service;

{vi) compulsory retitement;

(vii) removai from service which shall not be a disqualification for
future emplovment ander the Board in whose service he was a1
the time of such remowval or any other Board.

(vill} dismissal from service which shall ordinarily be disqualification
for future employment ander the Board under whom he was
employed at the time of dismissal or any other Board,

Explunation—The following shall not amount to penalty within the
meaning of this rule, namety —

(i) stoppage of a servant at the efficiency bar in the time-scale of
pay on the ground of his unfitness 1w cross the bar

{ii) non-promotion of @ servant whether in a substantive or
officiating capacity, after consideration of his case, to a service,
grade or post for promotion to which he is eligible,

(i) reversion of servant officiating in higher service, grade or post
to a lower service, grade or post, on the ground that he is
considered to be unsuitable for such higher service, grade or
post or any administrative ground unconnected with his
Cconmduct;

{iv) reversion of a servant, appointed on probation to any other
service, grade or. post, to his permanent service, grade, or past
during or at the end of the period of probation in accordance
with the terms of his appoiniment or the rules and orders
governing such probation;

i¥) compulsory relirement of a servanl in accordance with the
provisions relating to his superannuation or retirement; and

i¥i}) termination of the services —

fa) of a servani appointed on probation doring or at the end of
the perind of his probation, in accordance with the terms of
his appointment o the rules and orders poverning such probation;
or

(b} of a temporary servant in accordance with the provision of
sub-rule {3) of rule & or

(¢} of a servant, employed under an agreement in accordance with the
terms of such agreement :

T R Y T 'I'H'.I‘I'—I_'__-_m- O RULER, TYaTr ol

Provided that—
iy no fine shall be imposed on any servant other than a lower
prade servanl and in no case shall the aggregate of fing in any
month exceed such limit as may, from time © time, be
specified by the Cemiral Government.
fii) @ list of punishments, inflicicd under this rule by the Executive
Oficer, shall be submitted monthly to the Board.
[SRO 296 dated, 9-11-198]]
NOTES

{1} Rule 11 Fine—The unspent amount b be kept o depodil and the balance
carreed over 1o the next year. The mienton is (st all amounts realted from fines
should be utilised exclosively ' for the purpose menticned n ihe minimuam wages Act
gnd mo part of the amount shoukd be allowed 10 lapse butl carried forward from year
16y year, TGewt of Tndia, Miv of Defl (ML&C [Ke ) letter

No 25iel O LECHET dated 107 1968 ]

(2} Imposition of Fine-Limits specified by the Central Govi.—The matter has
been examined and it has Been decided that the provisions of the Mimimesm wages
Act, 1948 and the Rules [ramed theresunder will also apply in the matter of fines Lnd
that corresponding provisons in the CFSE, 1937, need not be acted upon

PGOL MOD (MLAC Die.) leter No, 25)340CIL&CI36/11655-G/57 dared 6.8,1957].

{3 Appellate authoricy taking disciplinary action there by barring the right to
appesl—

The LA has-opined as follows -—

Im the matter of sarjeel Ghosh VS Chairman and MD united Commercial Bank
and others (IT 1985 (200 5C 74) where the appellate authonty wnder the regulation
himself acted s deciplinary authority, the bon'hle Supreme Coert beld that order of
dismissal sulfers Irom inherent delect and is illegal as it deprives the appellant of his
statufory right 1o prefer appeal. 1n that case the Supreme Court directed (o re-instate
the appedlant in service with continuity of service and without loss of seniority in the
past. Inveiw af the above begal position appellate authority under the teles Ginnot act
a5 disciplinary autharity. JGOL Min. of Def (DGDE) lerter

No. PCRSICCIMRTIOESG dated 18-1-1996]
COMMENTS

(1) Dismissed from Service merely on ground of overstaying leave
perind—~No wilfil intention to flour ovder of-rejection of application for
evfension  of [leove=Punishment of dismissal-Harsh and  disproporionmte-
Delinquenr directed to be reinstated with all monetary and service benefies.

[AIR 1994 SC 213]
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1o the time scale or pay, grade, post or service from which he
was reduced with or without further directions regarding
conditions of restoration 10 the grade or post or service from
which the servant was reduced and his sentority and pay on
such restoration o that grade, post or service;

(vi} compulsory retirement;

ivii) removal from service which shall not be a disqualification for
future employment under the Board in whose service he was at
the time of such removal or any other Board.

(vili} dismissal from service which shall ordinarily be disqualification
for future employment under the Board under whom he was
employed at the time of dismissal or any other Board.

Explanation—The following shall not amount to penalty within the
meaning of this rolé, namely 1—

(i} stoppage of a servant at the efficiency bar in the time-scale of
pay on the ground of his unfitness o cross the bar;

{ii) non-promotion of a servanl whether in 2 substantive or
officiating capacity, after consideration of his case, 1o a service,
grade or post for promolion to which he is cligible.

(lii) reversion of servant officiating in higher service, grade or post
1o a lower service, grade or post, on the ground that he is
considered 10 be unsuitable for such higher service, grade or
post or any administrative pround unconnected with his
conduct;

{iv) reversion of a servant, appointed on probation to any other
service, grade or. post, o his permanent service, grade, or post
during or at the end of the period of probation in accordance
with the terms of his appointment or the rules and orders
foverning such probation;

{v} compulsory retirement of a servanl in accordance with the
provisions relating to his superannuation or retirement; and

(vi} termination of the services —

{a) of a servant appointed on probation during or at the end of
the period of his probation, in accordance with the terms of
his appoiniment or the rules and orders poverning such probation;
or

{b) of a temporary servam! in accordance with the provision of
sub-rule (3) of role & or

{c) of a servant, employed under an agreement in accordance with the
terms of such agrecment :
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Provided that—

(ij no fine shall bé imposed on any servant other than a lower
grade servant and in no case shall the aggregate of fine in amy
month excesd soch limit as may., from time to time, be
specified by the Central Government,

{ii} & list of punishments, inflicted under this rule by the Executive
Orfficer, shall be submitied monthly 1o the Board.

[SRO 206 dated, 9-11-1987]
NOTES

{1) Hule 11 Fine—The uwnspent amount to be kept m deposil Gnd the balance
carried ower 1o the pext year. The imtention s that all amounis realsed from fines
should be otilised exclosreely for the purpose mentioned m the minimum wegss Act
and ni gt of the amount shoukd be allowed 10 lapae bat carried forward from year
L Year. JGow. of fndia, Min of Defl (MIEC Mee ) letrer

Mo, 2580CILAECET dated 1L T 1900 [

{2} Imposition of Fine-Limits specified by the Central Govt.—The matier has
been cxamined and |1 has been decided that the provissons of the Minimum wages
Act, 194k and the Ruoles [ramed there.under will also apply in the maiter of fines and
that corresponding provisions in the CFSR, 1937, need not be acted upon

JGOL, MOD (MELC Die ) letter Noo 2553300 LA 56/ 1655637 dated 6 87957

{3 Appellate authority taking disciplinary action there by barring the rlght o
nppeal—

IThe LA bas opined a3 follows —

In the mater of surjeet CGhosh VS, Chairman and MD unitedd Commercial Bank
and athers (JT 1995 {20 S5C 74) where the appellate suthority undéer the regulation
himself acted as disciplinary suthority, he hon'ble Supréme Court held that ander of
dismissal suffers from inberent defect and is illegal #s it depeives the appeflant of his
statutory fight 1o prefer appeal. In that case the Supreme Court direded 1o re-instate
the appeilant in service with contimey of service and withoul loss of senlority i the
past. Inveiw of the above legal position appellate authoeity under the rules cinmol act
a5 dizciplinary autharity. JGOI, Min. of Def (DGDE} letter

No. PCRSICCIMRTIDE RO duted 18- 1-1996]
COMMENTS

(1} Dismissed from Service merely on pround of overstaying leave
period—No wilful intention to flowr ovder of-rejeciion of application for
crtension  af (eove-Punishment of dismisal-Harsh and  disproporionate—
Delinguent directed 1o be reinstared with afl monetary and service benefirs.

[AIR 1904 3C 2I5]



432 THE CANTONMENT LAWS w1z

(2} Reversion of person officiating in higher posi-even for unratisfactory
wort I 1 Ao way 4 punishmens and Rence not a redeutions ik
fAIR 1062 SC 794

11-A. “Disciplinary proceedings against a servant may be initiated by
the appointing authority.” "SRG 206 dated. 9-1]-1981]

=12. (1) Mo order imposing any of the penaliics specified in clavse (iv)
1o (wiii) of rale 11 shall be made except after an enguiry held, as far as may
be, in the manner provided in this rale and role 12-A

(2) Wherever the disciplinary authority is of the opinion that there are
grounds for inguiring inio the troth of any imputation of misconduct or
mishehaviour against a servant, 1t may itsell ingquire into, or appoint under
this rule, as the case may be, any authority 10 enguire into the truth thereol,

Explanation—Where the disciplinary authority nzell holds the inguiry,
amy reference in rules o the inguiring awthority shall be construed as a
reference 1o the disciplingry authority

(3) Where it is proposed 0 hold an inguiry againsi a servani under
this Tole and mule 12-A the disciplinary authority shall draw ap or caose to
be drawn op—

iy the substance of the imputations of mis-conduct or
misbehaviour inte definitc and distinci articles of charge
(if} & statement of the imputation of mis-conduct or mis-
hehaviour in support of each artcle of charge which shall
containg
(@) & statement of all relevant face including any admission or
confession made by the servant
(b} a hst of documents by which, and a list of witnesses by whom,
the aricles of charge are proposcd io be sustained.

{4) The disciplinary authority shall deliver or cause to be deliverd 1o
the servanit & copy of the articles of charpe, the stalement of the imputations
of mis-conduct or mis-behaviour and a list of documents and witnesses by
which cach article of charge is propoged o be sustained and shall requine
the servant o submit, within sech time a5 may be specifisd, a writlen
statement of his defence and 1o state whether he desires to be heard in
PErsLaTL.

{5} (a) On a recelpt of the written statement of defence, the
disciplinary authority may itself inquire into such of the articles
of charge as aré not admitied or, if it considers it necessary to
do so, appoint under sub-rule (2) an inguiring authority for the
purpose, and where all the articles of charge have been
admited by the servant in his writien statement of defence, the
disciplinary authoriy shall record s findings on each charge

—
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after taking such cvidence as it may think fit and shall act in
the manner laid down in rule 12-A

(b} If no writicn statement of defence is submitted by the servant,
the disciplinary authority may itself inquire into the articles of
charge or may, if it considers it necessary to do so, appoint
under sub-rule (1) an inquiring autherity for the purpoges,

[S.R.O. 5! dated 1.2-1983]

{r} Where the disciplinary authority itsclf inguires info any article
of charge or appoints an inquiring authority for holding any
inguiry into such charpe, it may, by an order, appoint & servant
or a legal praciifioner to be known as the “Presenting Officer™
o present on its behalfl the case in support of the articles of
charge.

MNote—Piease sec Note (2) at the end of this Rule.
(6) The disciplinary suthority shall, where it is not the inquiring
authority, forward to the inguiring authority ;

if} a copy of the articles of charge and the swatement of the
imputations of miscondoct or misbehaviour |
{il) a copy of the written statement of defence, if any, submitted by
the servant;
(i) a copy of the staiement of wiinesses, if any, referred 1o in
subrole (3);
(i¥) evidence proving the delivery of the documents referred to in
sub-rale (3) to the servant; and
(¥} a copy of the order appointing the Presenting Officer.
(7) The servamt shall appear in person before the inguiring authority

on such day and at such time within ten working days from the date of
receipt by him of the articles of charge and the statement of the impuations

"of misconduct or misbehaviour, as the inquiring authority may, by notice in

writing, specify in this behalf, or within such extended time, not exceeding
ten days, as the inquiring authority may allow.

() (&) The servant may take the assistance of any other servanl o
present the case on his behalf bot may not engage a legal
practitioner for the purpose unless the Presenting Officer
appointed by the displinary authority is legal practitioner, or
the disciplinary authority, having regard 1o the circumstances of
the case, 50 permits

Mote—Please see Mote (1) and (1) at the cnd of this Rule.

(b} The servant may also lake the assistance of a retired servant (o
present the case on his behalfl subject 10 such conditions as may
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be specified by the Central Government from time 10 time by

general or special order in this behall

(™ If the servant who has not admitted any of the aricles of charge
in his written statement of defence or has not submitted any written
statement of defence, appears before the inguiring awthority, such authority
shall ask him whether he is guilty or has any defence to make and if he
pleads guilty to any of the articles of charge, the inguiring autherity shall
record the plea, sign the record and obtain the signature of the servant
theromn.

(1) The inguiring authority shall return a finding of geilt in respect
of these arficles of charge 10 which the servant pleads guilty.

{11} The inquiring awthority shall, if the servant fails 10 appear within
the speicified time or refuses or omits io plead, require the presenting
officer w0 produce the evidence by which he proposes to prove the articles
of charge, and shail adjourn the case to a later date not exceeding thirty
days, afier recording an order that the servant may, for the purpose of
preparing his defence :—

(i} inspect within five days of the onder or within such extended
time noi cxceeding five days as the inguiring swthority may
allow, the documents specified in the list referred fo in sub-
rule (33;

(i} submit a list of wilnesses to be examined on his behalf;

(ill) give 3 noticc within ter days of the order or within such
extended time not excéeding ten days as the enguiring authority
may allow, for the discovery or production of any documents
which are in the poisession of the Board bul not meéntioned in
the list referred 1o in sub-rule (3).

(12) The inguiring authority shall on receipt of the notice for the
discovery or production of documents, forward the same or copies thereof
1o the authority in whose custody or possession the documents are kept,
with a requisition for the production of the documents by such date as may
be specified in such requisition :

Prowided that the inguiring authority may, for reasons to be recorded
in writing, refuse o requistion such of the documents as are, in its opinion
not relevant 1o the case.

(13) On receipt of the requisition referred to in sub-rule (12) every
authority having the custody or possession of the requisitioned documents
shall produce the same before the inguiring authority :

Provided that if the authority having the custody or possession of the
requisiioned documents 5 satisfied for reason to be recorded in writing than
the production of all or any of such documents would be against the public
interesis, it shall inform the inguiring awthority accordingly and the
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inguiring authority shall, on being so informed, l:u-mmu.ﬂiifite- the
information to the servant and withdraw the requisition made by it for the
production or discovery of documents, :

{14) On the date fixed for inguairy, the oral and documentary cvidence
by which the anicles of charge are proposed 1o be proved shall be produced

"by or on behall of the disciplinary authority. The witnesses shall be

examined by of on behalf of the servant. The 'Pn:s:-nﬂ:n_g Officer shall be
entitled to ré-examine the witnesses on any points on which they have been
cross examined, but not on any new matter, without the leave _ul' the
inquiring authority. The ingquiring authority may alsa pul such guestions 10
the witnesses as it thinks fit.

{15} 1f it shall appear neccssary before the cllnse of th_; u_:m: o he!::ir
of the disciplinary authority, the inquiring authority may, in its d_es.r:rehu‘n,
allow the Presenting Officer w produce evidence not included in the list
given 1o the servanl Of may ftsell call for new evidence o1 rec_a!.’l and
re-examine any witness and in soch case the servant shall be entitled 1o
have, If he demands it, a copy of the list of further evidence proposed 1o
be produced and an adjowrnment of the inguiry for three clear days before
the production of such new cvidence exclusive of the da}' of ad]l:m_mmml
and the day to which the inguiry is adjourned. The inquiring authority shall
give the servant an opportunity of inspecting such documents before they
are taken on the record. The inquiring authority may also allow _l.he servanl
o produce new evidence if it is of the opinion that the production of such
evidence is mecessary in the interest of justice.

{16} When the case for the di&cipl'linan' authority & closed, the servant
shall be required 10 state his defence, orally, or in writing, as he may prefer.
If the defence is made orally, it shall be recorded and.the servant shall be
required to sign the record, In either case a copy of the statement of defence
shall be given to the Presenting Officer, if any, appointed.

{17) The evidence on behalfl of the servant shall _lhmu be produced. The
gervant may examine himsell in his own behalf if he so prefers. The
witnesses produced by the servant shall then be examined and shall .hc 1|_al_ﬂe
10 cross examination, re-examination and examination h-_v ihe inquiring
authority according 10 the provisions applicable 1o the witnesses for the
disciplinary authority, |

{18} The inquiring authority may, after the servant closes his case, and
shall. if the servant has not examined himself, generally question him on |.':
circumslances appearifig against him in the evidence for the purpose 2
enabling the servant to explain any circumstances appearing in the eviden
agatnst himi. -

5 (19) The inquiring authority may, after completion of the production
of evidence, hear the Presenting Officer, if any, lpgrﬂintr.ﬂ, ?ud the servant,
or permit them to file writlen bricfs of their respective case, if they 50 desire,
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{200 I the zervant 10 whom a copy of the articles of charge has been
delivered, does not submit the written ststement of defence on or before
the date specified for the purpose or does mot appear in person before the
inguiring authority or otherwise fails or refuses 1o comply with the
provisions of this rule, the inquiring authority may hold the inquiry exparte.

{21) {(a) Where a disciplinary authority competent 1o impose any of the

penaltics specified in clause (1) and sub-clauses (i) o (iii) of
clauwse (2) of rule 11 (but nol competent 10 impose any of
penalties specified in sub-clawses (iv) to (viii) of clause (2) of
rule 11), has iself inguired into or caused 0 be inguired into
the articles of any charge and that authority: having regard to
its own findings or having régard 1o i3 decision on any of the
findings of any inquiring auwthority appointed by i, & of the
opinion that the peaalties specified in sub-clauses (iv) to
(viii}) of clause (2) of role 11 shall be imposed on the servant,
that authority shall forward the records of the inguiry o such
disciplinary authority as i competent to impose the last
mentioned penalues.

{b} The disciplinary authority to which the records are to be
[orwarded may act on the evidence on the réecord or may, if it
is of the opinion that further examination of any of the
witnesses is necessary in the interest of justice, recall the

witnesses and examine, cross-cxamine and re-examine - the

witnesses and may impose on the servanl such peénalty as it may
deem fit in accordance with these rules.

(22} Whenever any inguiring avthority, after having heard and recorded
the whole or any pan of the cvidence in an inquiry ceases 1o exercise
jurisdiction therein, and is succeeded by another inquiring authority which
has, and which exercses such jurisdiction, the inguiring authorily so
suceeding may act on the evidence so recorded by ils predecessor, or partly
recorded by {5 predecessor and partly recorded by dtself :

Provided that if sucesding inquiring authority is of the opinion that
turther examination of any of the witnesses whose evidence has already been
recorded 5 mecessary in the interests of justice, it may recall, examine,
crosé-examine and re-examine any such witnesses as hereinbefore provided.

(23} i1) After the conclusion of the inquiry a report shall be prepared
and it shall contain :
(a) the articles of charge and the statememt of the imputations of
misconduct or mishehaviour;
(b} the defence of the servant in respect of each article of charge;

() an assessment of the evidence in respect of each aricle of
charge ;
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{d) the findings on each article of charge and reasons therefore.

Explanation— :

{i) 1f in the opinion of the inquiring authority l.l.ne proceedings of
the inquiry establish any article of charge different tr_c:m ithe
original articles of the charge, il may record its findings on
such article of charge :

Provided that the findings on such article of charge shall not bhe
recorded unless the servant has either admitied the facts on which such
article of charge is based or has had a reasonable opporiunity of defending
himself against such article of charge.

{2) The inquiring authority, where it is not itself the dﬁﬂ!:ul.ma_.ry
authority, shall forward to the diziplinary anthority the records of inguiry
which shall include —

(a) the report prepared by it under clause {1} :

{b) the written statement of defence, if any, submitied by the
servant ;

) the oral and documentary evidence produced in the course of
the inguiry ;

(@) written briefs, if any, filed by the Prmmling_ Officer or the
servant or both during the course of the inguiry, and

(e} the orders, if any, made by the disciplinary authogity and the
inguiring authority in regard to the inguiry.

*/5.R.0. 296 dared 9.11.1981]
NOTES
DEFEMNCE ASSISTANT

{1) In sub-rule (8} of Rule 12 of the CFSR, 1937, as amended, it has been
provided that a servani against whom disciplinary proceedings have been Laken maz.-

\ake the assistance of any other servant to peresent the case an his behalf and this
will alsd (nclude 4 retired servant.

A guestion was raised as to whether the term gervant” is (o be restricied t::r a
sgervant” of the same Cantonment Board in which ihe individual against whom
disciplinary proceedings have been initiated B also serving or whether it would inciude
the servant” of any other Cantonment Board also. Ministry of kW who werc consulied
in the matter have expressed the following opinion in this regard, namely i—

"“The words used in Rule 12 () “are any other servant”—These words cannol
be limited to persons working in the same Cantonment. They are wide enough 10
include persons working in other Cantonments also."

This dlarification may be brooght 10 the notice of &l Cantonment Boards.

[0l Min of Defl (Dte. Gen,) Jetter No. 25/123CIL&CI82 dated 24.5. 1982



(2) Disciplinury procesdings sgalnst Cantt, Fund servants—Appointing
Fresenting Officer—

Rule 12 (5)(c) says that' Desciplinary Avthority may by an order, appoimnt .5
servant of a legal practitioner (o be known as the “Presenting Officer” 1o present op
itz behalf the case in support of the articles of charge.

It will be noted that the (CEQ. is not mentioned nor can he function as
“Presenting Officer” not being 8 servant or & legal practitioner. Bven f he 5 a
qualified lawyer he is not a legal Practitionee. Provision of this role in CFSH, 1937
should be stoctly followed. JGOI, Min of Defl (Dde Gen, DE&C)

ferter Mo, 251 22CILACIE2 dated 18541983},
i3} Disciplinary proceedings against Cantonment Fund servants—Appointment
of Defence Assistamis—Drawal of TA/DA—

It is clarified that payment of TADA io the Defence Assistant appointed for
disciplinary proceedings against Cantonment Fund Servant will he made by the Board
in which the delinquent Cantonment Pond Servant will be waorking. It is further
clarified that this condition will also be spplicable in case of employess discharged
under Ruole B (1)(c) of CFSR, 1937, if he 5 appointed as Defence Assistant.

[0 Min, OF Def (MG DLA&C) letter Mo, 25[1220C&C(82 dated 258 1084]

COMMENTS

(1} Moting in departmental files—do not create rightt in favour of

emmiplovee, Producrion of said noting by him in Court procesdings nof proper

{AIR 1994 SC 2737]
(2) Summoning of witnesses—[f need be, the inquiring authority himself
summon witmesses a5 Court witnesses af has been observed by the Supreme
Court in the case of Mysore F5 Shivabasdppa. [AIR 1903 5C 175
(3) Principles of natural justice nol violated if enguiry officer does not
rake valid or effective steps to compel the amendance of any witness—na right
fo waorker charged to ask for ar may adjournments ar e fiked-elemeny of
informity in the enguiry introduced ondy if o5 o result of refusing adjournment
workman charged is denied o reasonable opportunity o ltad evidence,
JAIR 1863 5.C. 155]
(4) Statements of witnesses recorded in the absence of defaulfer-witness
called af enguiry dnd then stafements read our in defaulier’s presece-
opporfunity fo cross eramine wifnesses given-rules of nawrral jusice nor
viefated, [AIR 1963 5.C. 373
(5} Disallowing of some gquestions by enguiry officer doer not armount Io
enguiry officer aciing malafide. [AIR 1964 5.C. 339]
(6) Proper authority fo propose punishment v punishing aithority and not
enguiry officer-neither the conclusion on the evidence nor the proposal for
puniskrrent by the enguiry officer i binding on the punishing auhoriny

JAIR 1962 §.C. 1130]

P

(7} Finding of inquiry officer not binding on Gmmnmpﬂrﬂer_ of
dismiszal an administrative order-enquiry proceedings, however, qum-_ﬁ.mﬂ;_
High Court can issue witt only if order of dismissal based on ne evidence,

[AIR 1964 5. C. 364]

(8) Finding in departmenial enguiry. The High C_‘unrr: has no Pﬂh'!;::

re-appreciate evidence-findings not supported by any evidence can be guas
[AIR 1963 5. C. 404}

{9 Order of dismizzal moking reference (o pfm-t rn:ﬂ-"-t.f.t ajl’ service-such

refererce does Rot medan that, that was cause of dismissal-dismissal upheld
[AIR 1963 5.C. 518]

(10) Supreme Court would not ordinarily go info questions of fact unless
it i shown that they are vitiated in any respect. [AIR 1971 8.C. 786]
(11) Vague and indefinite charges and failure to rupl!:rf; ﬂdf.?mm.! af
allegations would render removal of Govt. servani void and inoperafive.
[AIR 1971 5.C. 752]
(12) If there is some defect in the inquiry conducted by the Inquiry Officer,
the Disciplinary Authorify can direct the Inguiry Officer to uanduc.: further
inquiries in respect of that matter but i can naf direct a fresh inguiry to be
conducted by some other officer. [AIR J'!I:‘?J'..’-'.C. 1447]
(13) Delingquent is entitled to inspect even documenis noi _unad upon !:g.-
Govi, bui required for preparing defence-hence refusal of u?:pema;“m‘::r
contravene Rule 14 (1) af €. C. S. {CCA) Rules 1963, Inspect e
documents mot relied upon by Gove. but required for defence can be insis
upan by delinquent even before filing written staterment. [AIR 1971 Delhi 133]
(14) Opporfunity o eRgage a legal practitioner—Govi. appoiniing: 8
trained proseculor o present ils case against the .-un-f:m-reﬁuui to permil the
rvant to enage a legal practifioner vifiates the enguirg
= [AIR 1972 5. C. 2178]
(15) Departmental punishmens of Govi. servant not an mennnimd
autoamatic consequence of hix conviction on & criminal charge. The mmw:?
Authority has to consider all the circumstances af the case amnd ﬂ:m fir d idde
ja) whether the conduct of the delinguent official which led to ""f conviciion
is such @1 to render his further retention in public seryice undersirable (i) if
ro, wherk-r to dismiss or remove him from service WJ;;H;WEM him,
whether minor punish ment only should be in, an !
L [AIR 1973 P & H 1]
{16) Order of suspension-on dismissal-suspension comes mmﬂﬂ a:nd-ﬂu
inc aside dismissal, order of suspension directed 1o continuE=R valid.
2 A [AIR 1974 5.C. 1281
Auditor General—his
(17} Govt. servent appointed by Compiroller mui M
compulsory  retiremens  order issued by Director af



Audir-compulsory rerirement v illepal Retiremment ovder muil be ioued by
dppointing authority, [AIR 9080 5.C. 557]
(18} Disrmissal of Cani. Begrd servani-Enquiry-servant supplied with
regular charge sheet-list of documents and witnesses sipplied in advance-Rufe
12 does not reguire thar i1 should be stared which document and wiinesses are
in support of which charge—abrence of such indication—held did nor prejudice
the servani. [AIR 1981 Puny. 460
(19} Enguiry against Cantt Board employee prefiminary (o, Rhis
dismissal—complete  copy of report  of enquiry officer supplied o
rervani—repart containing findings and grounds thevefor—Rules do nov require
more than this—No separate documents, one containing findings and the other
grounds therefore are regquired. [AIR 1967 Pumj 460]
(20) Dismuissal of Cantt. Board Servant—Enguiry by Evecutive Officer of
Bowrd—Engquiry Officer judging veracity of withesses from fucts which he wias
able fo observe personally—action iz mof confrary fo law or naferal jusiice,
[AIR 1961 Punj. 460f
{21) Charges under Rule [2 of CFESR I937  apainst
petitioner-application under Art. 226 praying that Cantonment Board as
represeniated by iz President be restrained from enguiring info the petitioner's
case on grounds of prejudice—ir v ot necessary for High Court o go into
particulars of either the charges or denials of them, ar such enguiry would not
be germane o the scope of the application. [AIR 196] Andh. Pr 36]
(22} Namral jusice, principles of—Rule of bios and exceprions ro
rule—disciplinary action aginst employee of Cantonment Board—whole Board
investiganing  charges—If &5 nof open do employee o sy that one of the
miembers of Board has biar agatast him. [AIR 196] Andh. Pr 37]

12-A (1) The disciplinary authority, if it is not itself the inquiring
authority may, for reasons to be recorded in writing remit the case 1o the
inquiring authority for further ingquiry and report and the inguoiring
authority shall thereupon procesd w hold the further inquiry according 1o
the provisions of rule 12.

(2) The disciplinary authority shall, if it disagrees with the findings of
the inquiry auwthority on any article of charge, records its reasons for such
disagréement and record its own findings on such charge, if the evidence on
. record is sufficient for the purpose.

(3) If the disciplinary authority having regard to it findings on all or
any of the amicles of charge & of the opinion that any of the penalties
specified in sub-clanse (i) to (i) of clause (1) of role 11 should be imposed
on the servant, it shall, notwithstanding anything contained in rule 12, make
an order imposing such penalty.

{4) If the disciplinary suthority having regard to its findings on all or
any of the articles of charge and on the basis of the evidence adduced during
the inguiry is of the opinion that any of the penaltics specified in clauses
(i) 1o (viii) of clause (2) of rule 11 should be imposed on the servany, it
shall make an order imposing such penalty and it should not be necessary
to give the servant any opporiunity of making representation on the penalty
proposed 10 be imposed WSRO 290 dated 9-11-1981 ]

NOTES

(1) Disciplinary proceedings against Cantonmenl Board empoyees onder
CFSR, 1937,

There is no-provisions requiring the sémvice of second show cause notice an the
empioyee asking for his reply as 10 why the proposed penalty should not be imposed
an ki The Cantt. Fund Servimt is nol & Govi. emplioyes and & such the prodection
af Article 311 of the constitution is not available to him. The matter has been carefually
exarmned 10 consultation with the Ministry of Law who have categorically expressed
ihe opimion that noder the Rubes applicabie 1o Cantonment Fund Servants, the seoond
show cause nofice is nOL necessary,

JGeH, MOD (DG, DE&C) leiter No. 2554/ 3L&CE0 dated 1.4 196801
2y Disciplimary proceedings regarding Cantt. Fund Servants,

It has been decided that in all ceases where an ingulry has been held in
accordinee with the provsions of Rule 14 of the CCS (CCA) Rules the disciplinary
authority, if it is different from the ingquiry authority shall before making a final order
in the case, forward a copy of the enquiry report to the Gowerpment servant
comcermned with the [oflowing endorsement—

“The report of the Inguiry officer is enclosed. The Dhsciplinary Authority will
fake 3 iuitable decision after comsidering the report. If you wish to make  any
representation or submissioin, you may do 5o in wriling o the Discplnary Authoricy
within 15 days of receipt of this letter,”

JG.21 Min. of Defence (DG, DE) lenter No. 25/173JCFSRIC/DE93dated 11.3.1994]

*12-B. (1) Subject 1o the provisions of sub-rule (3) of rule 12-A, no
order imposing on a servant any of the penalties specified in sub-clause
(i1 1o (iii) of clavse (2) of rule 11 shall be made except alier—

ia) informing the servant in writing of the proposal to take action
against him and of the imputations of mis-conduct or mis-
behaviour on which it is proposed to be taken. and giving im
reasonable opportanity of making such reperesentation as he
may wish 10 make against the proposal;

(b} holding an inguiry in the manner laid down in sub-rule (3) w0
{23) of rule 12, in every case in which the disciplinary authority
is of 1he opinion that such inguiry is necessary;
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(c) taking the representation, if amy, submitted by the servant
under clause (a) and the record of inguiry, if any, held under
clause (b)) into consideration : and

(d) recording a finding on each imputation of misconduoct or
mishehaviour,

i2) MNotwithstanding anything contained in clause (b) of sab-rule (i), if
in @ case it is proposed after considering the representation, if any, made
by the servant under clawse {(a) of that sub-rule to withhold increments of
pay and such withholding of increments is likely to effect adversely the
amount of pension payable 1o the servant or 10 withhold increments of pay
lor a period exceeding three years or o withhold increments, if any, with
cumulative effect for any period, an inquiry shall be held in the manner laid
down in sub-rule (3) w (23) of rule 12, before making any order imposing
on the servanl any such penalty.

(3) The record of proceedings in such cases shall include :—

(i} a copy of the intimartion to the servant of the proposal to take
action against him;

(ii} a copy of the swalement of imputations of misconduct or
mis-behaviour delivered to him;

(i) his representation; if any,

{iv) the evidence produced during the inguiry;

(v) the findings on each imputation of misconduct or mis-
behaviour; and

(vi) the orders on the case together with the reasons therefore :

*[SRO 206 dared 9-11-1981]

*12-C. Orders made by the disciplinary authority shall be
communicated (o the servant who shall also be supplied with a copy of the
report of the inguiry, if any, held by the disciplinary authority and copy of
its findings on each article of charge, or where the disciplinary authority is
not the inquiring authority, a copy of the report of any inquiring authority
together wWith brief reasons for its disagreement, if any, with the findings of
the enquiring authority unless they have already been supplied to him.

*(SRO 206 dated 9-11-1981]

=] 2-I). Where two or more servants are concerned in any case, the
disciplinary authority competent o impose the penalty of dismissal from
service on all such servants may make an order dirccting that disciplinary

action againsi all of them may be taken in a common procecding.
*[SRO 296 dated 9-11-1951]

+12-E. Notwithstanding anything contained in rules 12 10 12 D—

(i} Where any penalty is imposed on & servant on the ground of
conduct which has led to his conviction on a criminal charge;
or

(i} Where 1he disciplinary anthority is satisfied for reasons (o be
recorded by it in writing that it i85 nol reasonably practicable
to hold an inquiry in the manner provided in these rules, the
disciplinary authority may consider the circumstances of the
case and make such orders thereon as fi deems fir.

*[ERC. 2 dared 9-11-T98]]
COMMENTS
i1} Conviction for criminal offence—Pricr opportunity of hearing by
disciplinary authority before imposing punishment. Not necessary

[AIR 1988 SC 285]
i2) Dismissal from service in view of conviction—Subsquent release on
probation-Remsiatement cannot be given, [fAIR 1900 SC 987]
(3) Dispensation of departmental enquiry—Dimissal subjecrive
saftsfaction of concermed Authoriny—must be fortified by independenr material.
[AIR 193} 5C 385
(4} Fatlure tov record reasony for dispensing with enguirp-faral fo the order
af remaoval fAIR 1986 (1) CAT 111}
(5} Even after orders of suspension contemplaing disciplinary proceedings
are paised, sifuation may develop making it not reasonlly praciicable fo hold
Ry, [(1985) 4 SCC 252]
(@) Dispensing of enquiry—ammosphere of vielence or of general
indiscipline and insubordination prevailing-Apprehension of strike spreading all
over-miaterial - witness  also apprenhended not fo be available due o
intimidation-order of suspension pending enqguiry culminating into dismissal
from service after dispensing with enguiry—dispersing of enguiry and consegquent
dismizsal is valid [AIR 1986 (1) 8C 78, AIR 1986 SC 555
{(7) Dismissal dispensing with departmental enquiry on the ground of being

not reasonbly practicable-scope of judiclal review-Decision of on the facis
J(1996) 3 SCC 753)

12-E Momwithstanding anything contained in these rules no appeal
shall lic against—

(i} any order of an imterlocutory nature or of the nature of a
stay-in-aid or the final disposal of a disciplinary proceedings,
other than an order of sospension

(il) any order passed by an-inguiring suthority in the course of an
inquiry under role 12 *ERO 200 dated 9-11-1081]
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NOTES
(1) supercessinns—Appeal=Tribunal Award-under 1he CFSR, 1937 there & no
provision for appeal against supercessions. The direclions of the award only provide
that rules to be framed in dccordance with these directions which should provide also
for & right to appeal by aggneved persons against decimons reached by application of
rules so0 framed. These rules have not been frame 50 far. So oo revision or appeal
petition es 10 the Govl, in this case,

[, Min af Def, letter No. 2477 Came [L&CT2TECID (Q&C) dared 89 7968

13 (1) Any servant on whom any of the penalties specified in rule 11

has been imposed by the Executive Officer, shall be entitled o appeal 1o
the Board within thiny days of delivery of the documeni showing the
grounds on which the penalty was imposed and a copy of the decision of
the Board thereon shall be delivered 1o him personally or by registered post.
{2) Any such servanl who has been reduced, removal or dismissed shall

be entitled, within thirty days of the date of delivery of the copy of the
decision of the Board rejecting his appeal, to submit a further appeal to the
Officer Commanding-in-Chief, the Command whose decision shall be final
[No, 384 dated ]2-4-1941 ]

14. (1) Any servant on whom any of the penalties specified in rule 11
has been imposed by the Board shall, within thirty days of the daie of
delivery of the copy of the documenis showing the grounds on which the
‘penalty has been imposed, be entitled to appeal to the Officer
Commanding-in-Chief, the Command, and the dedsion of the Officer
Commanding-in-Chief, the Command shall, subject to the provision of rule
15, be final.

{2} A copy of the order passed by the Officer Comamnding-in- Chief,
the Command shall be delivered to him personally or by registered post

(Wo. 384 dored 12-4-1941]
NOTES

Enhancement of Punishment awarded by Cantonment Board by
GOC-in-C—The question raises was referred (o the Mimsiry of law who has sdvised
#s under—

“We do not see any puthority vpder the CFAR, 1937 to cnable the GOC-in-C
1 enhance the punishment awarded by the Cantonment Board 10 the emplovees even
if an appeal is filed by him.

JGOL Mim. of Def (ML&C, Dte) letter No. 25A/2/C/L&C. 70 dated 16.111971]

15. (1) Any person on whom a penalty has been imposed by the Board
and swho is aggrieved by the order of the Officer Commanding-in-Chief, the
Command under rule 14 may, within thirty days of the delivery to him of
such order, submit an application o the Central Government which may,
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after inguiry as it deems {i1, revise such order, if it is satisfied that the Board
or the said Officer has acted illegally with material irregularly.

(2) Every such application shall be accompanied by a copy of the order
of the Officer Commanding-in-Chief, the Command against which
application is made and shall be submitted through the Board and the
Officer Commanding-in-Chief, the Command. While forwarding the
application, the Board shall attach thereto the whole proceedings together
with the service book of the servant, if any. (No. 584 dared 12-4-194]]

MOTES

Speaking order by Board and GOC-in-C the Command

In view of the provisions of rule 15 (1) enabling & revision petition o the Central
Govt, it would be necessary and desirable that the order of the Board or the order
of the GOC-in- C, the Command contains sufficient reasons for decision so thar the
Central Govt. can satisfy itsell that order is not violated by any illegality or material
irfegularity, [OON, MOD, (MELC, Dve.) U0 No. 284-DirfMLLC66 dated 26,3 1966

and Min, of Law UG No. 110609006 dated 16,3 1000, ]
Gratuity on Retirement

16. If a servamt is not a Government official, and is not eligible 1o
subscribe to the Cantt. Provident Fund, the Board may grant him a pratuity,
but no pension, or retirement. The amount of such gratuity shall not exceed
the sum which would be payable if the service in respect of which it is paid
had been service under the Central Government.

Service Books

17. A service book shall ke maintained in the form prescribed in the
Civil Services Regulations, for every servant.  [No, 584 dared 12-4-1941]

18. The service book shall be supplied to every such servant at his own
cost on first appointment. It shall be kept in the custody of the Executive

Officer and may be given up 1o the servant if the resigns or is discharged
without fault, an entry being first made therein 1o this effect.

19, (1) Full details of the service, pay, leave, periods of suspension
from employment or other interruptions in service be entered in the service
book by the Exccutive Officer. [SR.O 206 daved 9-11-1981]

(2) The Exccutive Officer shall see that all entries in the service book
are duly made and attested. ‘There shall be no erasure or overwriting, all
corrections being neatly made and properly attested.

20. 1t shall be the duty of every servant 1o see that his service book
is properly kept ap, and that the entries on the first page are attested after
every five years. [No, 68/2/GIC&LY dated 12-8-1944]

21. (Omitied). [No. B8I2/GIC&L M dated 12/8/1944]
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22. (1) No servant shall be retained in the service of a Board after he
attains the age of fifiy-eight years excepl with the sanclion of the Officer
Commanding-in-Chicf, the Command, in respect of servanis other than
lower grade servanis, or of the Board in respect of lower grade servants, But
retention in service of a servant other than a lower grade servant, or a lower
grade servant, after he has attained the age of fifty eight years may be
sanctioned by the Officer Commanding-in-Chicf, the Command or the
Board, as the case may be, for a period not exceeding one year at a time
and subject to such directions as the Central Government may from time
io time issue, but under no circumstances shall a servant be retained in
service after he atiains the age of sixty years :  [No. 27 dated 1-11-1957]

Provided that his retirement from the service shall take effect from the
afternoon of the last day of the month in which his date of retirement falls
and in the case of a servant whose date of birth falls on the 1st day of the
month, his retirement shall take effect on the last day of the previous
manth. [SRC 42 dated 27-7-1979]

{2) In the case of a servant whose vear of vear and momh, of birh
[are] Emown, bui not the exaci daie, the 1si July or 16th of the month,
respectively, shall be deemed to be the date of birth for [determining his
age] for the purposes of this. rule.

{No. 200 dt, 4.7-1953 & 584 dared ]12-4-]94]]
NOTES

(1) Cantt. Fund employces—Regularisation of service beyond the age of
superannuation :—

An employes of 8 Cantonment Bpard continued in service for a longume beyond
the age of superapnueation. In order 1o avoid recurrence of similar cases, it is essential
that the Camtonment Bosrd should alsp mainiain a register of the dates of
appainiment and hirthfreticement ete. of cmployees which should be checked
periodically in order to ensure thal cases of supérannuation are nol oweripoked and
action i taken 1o rétire the employes in serviee on due dates,

JGOI, MO (e, Gen.) ketter No, 2586/CIL&CITS dated 2712 1977)

{2} Cantonment Fumd Servants Rules-Grant of Extension of Service-Policy
regarding (where Cantt. Board not agreeable for extension)

The matter has been examined in eonsulation with the Min. of Defence and it
has been decided as under namely :

Grant of extension in serivce s discretionary function vested in the Competent
Authority concerned |n whom the powers (0 exercise this discretion vests and it is
neither edvisable nos proper to fetier this discretion in any mEnner,

According to the existing provisions of sub-rule (1) of Role 22 of CFSR, 1937,
no-servant of 8 Canit. Board could ordinarily be retained in service after he has
anained the age of 58 years, Only where such relention is considered necessary the
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cide is pul up to the GOC<in-C by the Canit. Board in cases where such retention
could be sanctioned only by the GOC -,

It is, therefore, Aol conmsidersd neccessary for Cantt. Board to forwacd oo
OOC.n-C, the Command cases where the Board I8 not agrecable to reisin the
employee concerned beyond the age of 58 yeurs.

(GO, Mine af Defl (Die. Gen) letter Mo, 2500 CIL&C A0 dared 65, 1980

{3 Extension of Service of Canti. Fund Servants on oftnining the age of
superannuation (Grant of extension in service by GOC-in-C suomoto),

A doubt has been raised whether GOC-in-CC i competent to grant extension of
srvice 1o the Cantt. Fund Servanis in-spite of the fact thet such cades are
recommended by the Canu, Board or now

The case was referred to the Ministry of Defence for carification and ruling.
They have carefully examined this question. Rule 22 of the CFSR, 1937, & il stands
at preseni, proposal fof granting extension 10 Cantoment Board Emplovess, ahould
emanate from the Cantoment Board concerned and decided upon by the GOC-in-C,
If in case the Cantl. Boards themselves decide to rétire their employess on attaining
the age of 55 years and do ol recommend extension of service, in such cases the
GOC-in-C cannot resain Cantonment Board employee suomoto in serivee after the
dge of superannuation. [C0, Min, of Defl (MLAC Dre.) feier

No. 2T60CIL&CITE dared 34, F059)

{(4) Retention in service beyond the age of superannuation of Cantonment Fund
Servants {Esch case to he decided on merits),

It has been decided thal the GOC-in-Chief, the Command who are vested with
the powers i this respect should exercise thelr discretion in every individual case on
its merits, keeping in view the past record of the employee concerned and the need
and desirability of his reteation in service on public grounds/ GO, Min af Def. letter

No. 25/64/CILACIS4060-GID(CEL) dated 25.4.1960]

(5} Age of retirement on supernonmuation of tenchers emploved in Cantonment
Bonrd Schools &

Growt. have decided that the age of superannuation of teschers working in
Central Govt. Deptis. and organisalion may be uniformly fixed at 58 years ;. provided
the teachers who have already been granted the benefit of retirement at the age of
60 may continue with the benefit but in future Incumbents may retire at the age of
58 yeurs.

The CFSR, 1937, already provides for the retirement age at 58 years, As such
o amendment 1o these rules is necessary. The Govi. decision may be communicated
to all Cantonment Boards for necessary action.

This supercedes all previous. Instructions 1o the contrary, if any issued on the
subyject. [GOL Min of Def (ING, DE) No. Z5/78/DECIET dated 20,5, 1958}
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COMMENTS

(1) Rule 22 of CFSR, 1937—Does not give teacher a Fight to continue
In service after 58 years of age—ir is the discretion of GOC-in-C the command
or the Board [(Civil misc Writ-Petition No. 863 of 1992 decided on
23-4-1992-D. P Khare Vs. C.B. Jhansi & others by Alld High Couri].

(2) Rule 22 of CFSR—Age of superannuation 5§ years fived by SEaf Aty
rules—Latter part permit extension upto 60 years—Instruction by Central Gowt.
can be chout larter part of Rule—Does not over-ride first part of Rule—gcircular
of 1972 provide for taking into consideration Education code and state
laws—Even if circular of 1972 is not superseded by circular of 1988, Petitioner
can anly claim to be considered for extension in service—circular af 1972 does
ol change the age of superannuation from 58 to 60 years.

[Misc Petition No 3335 of 1991 Kamiabai Ghoshi VS State of MP &
others & No 2622100, 2665/90, 874/90 & 078191 decided on 17-12- 1992 by
M.P. High Court, Jabalpur].

(3} Date of Birth—Correcrion petition fifed ar fag end of rervice. Not ta
be enterrained-Tnterim relief should not be granted, [AIR 1995 5C 1490]

Security to be Fornished by Certain Servants

23. (1) The Exccutive Officer shall require cvery servant who is
entrusted with the receipt, custody or control of property or monies or
securities for maney, 10 furnish security for the due discharge of his office,
of a value aqun:a_lmt to the aggregale value of the maximum amount of
n_lnniea or securitics for money which the servant concerned is ordinarily
likely 1o have in his hands at any one lime.

{2) No security shall be accepted other than a deposit of—

(@) Cash;
(b} Government Securities;
{c) share in the Imperial Bank of India;
(d} debentures or other securities for money i
issued
of a Jocal authority; or = R
fe) a Iifi:lity ‘nsurance policy approved by the Board and issued by
an insurance company approved by the Central Government.

Explanation :—For the purpose of clause (a) ‘Cash’ shall be deemed
10 include a s:-.dng_s _Banj: deposit if pledged to the President of the Board.
- aj:l} {':I'he Ise:unue.s, shares, and debentures referred 10 in clause (b)

of sub-rul :
e dg,;m & ub-rule (2) shall be accepted at their market value at the
{4) The Premia for the policy referred 1o in clause (e) of sub-rule

{2} shall be P-Eili b‘}l' the Board and [
ih
amaount thereof shall be deduced
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24 Every. servant, 10 whom rule 23 applies, shall execule a bond in
the appropriste form included in Schedule | Such security bonds shall be
kept in the same cusiody as the other valuables helonging o the Baord

25. The Executive Officer shall an or about the first day of January
in each year sobmit 1o the Board a report is (o the suffidency of the
security furnished by or on hehalf of {5 servanis.

26. The Exccutive Officer shall deal in the manner prescribed in the
Gowvernnment securities Manual with all monies and securities deposited as
stcurity by or on behall of sécvants of the Baord

27. Any servant failing to furnish the security required by these rules
for more than ong month after he has been called on to do so shall be liable
to forfeil his appoiniment.

218. Deposits given as security shall not be claimable 1ill after the lapse
of & months from the dete on which the depositar leaves the service of the
Board.

Cosunl Leave

29, A servant shall not be entitled to casual leave as 3 matter of right
and such leave shall only be granied to any servant for adequate reasons at
the discretion of the Excoutive Officer, subject 10 the condittons [laid down
in this behall by the Government of the State in which the canionmeni is
sifuaied in respect of Governmeni servanis of similar status.]

[No. 584 dated 1241941 & 27 dated 11.1.1957]
PART-II

Pension-cum-Gratuity

#30. All servants who (1) are in permanem service of the Board on
the dawe of coming inmto force of the Cantonmeni Fund scrvants
{Amendment) Rules, 1982 and who have either opted or are deemed to have
opted for the Pension-cum-Gratuity Scheme;

i2) Join service after the said date shall be eligible for
Pension-cum-Gratuity. *(ERC 51 dared 1.2 1983}

31. The provisions of the Central Civil Services (Pension) Rules, 1972
as amended from time (o time, shall, mutatis-mutandis, govern the grant of
Pension, Family Pension and Death-cum- Retremeént Gratuity to cligible
Servants subject o the following modifications, namely—

{a) The reference to ‘Government Servant” shall be construed as
reference to “Permanent Cantonment Fund Servant’;

(b) The funciions and powers of the ‘Audit Officer’ shall be
discharped or exercised, as the case may be, by Executive
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ﬂlﬁ_cr.-r in consulvation with the Local Audit Officer concerned
subject 10 the provisions of clause () hercunder, of the ‘Head
&‘Demnmﬂnr' by the Director, Defence  Lands  ang
onments, the Command and of “Presi :
oy of "President’ by the Central
ic) glmﬂg;un for consultation with the UPSC wherever it oceurs in
€ Cemral Civil Services (Pension
deemed 1o have been umiltnd{; I Fisiin
i) Ihc responsibility for Preparation of pension papers shall
r:'l-'::liw:. cn the Executive Officer of the Cantonment Bcrar-nl-
ie] PA:;:Eanfy t-::dz.a.[?:;iﬂn provisional pensicn and including 'Fhmrily
n" an th-com-Retiremem Graruiny i
the Presidem, Cantonment Board; . e
(fy :E'be Iaul:h::u-it}- 10 sanction final pension and including ‘Family
nsion’ and ‘Final Death-cum-Retireme !
: ot Gratuity shall v
with the Director D S
o Rrich » Defence Lands anpd Cantonments, the
(13] ﬂl"«‘i-'!::J:jm: any d_uubl. nll:s 45 1o the interpretation of the Rules
5,1:& eir applicablity in particular cases or in cases of doubr, jt
Il be referred 1o the Central Government for decision. .

*ISRO 5] dared L2 1983]
NOTES
(1) The Cantonment Board cmployess
: will be eligible for & mini
of s 375.pm, inciuding sd-hoe relief D.A, etc. on pension wef. 1 IT;:;'“ g
{GOI, Min. of Def (DGDE) letter No. 25510014072 dated 3012 j9g7)
COMMENTS

l -

(1) Withholding o reducing hns:im—-.-'ﬂiv:rmm‘ucr—ﬁ-mm.-:r

Comntinting misconduct negligence or financi,
_ . ancial irregularity during service, Hi
pension can be withheld or reduced by Gove. after hearing him. 3

[AIR 1988 SC 842]
after retiremeny, His
Pension,
_ [AIR 1989 5C 2085]
CMH{,:; :::m'l;“-;:[ Govt. Accommodation on Retirement—Supreme
ailway Board have decided that those f
Rot vdcate (Fovt. accommodation are them e
; : selves responsible for it if ok
ROl paid retirement benefies They are envitled jor i fmff 5
: ; Jor inrerest aly /
(Ul vs Ulagar Lal 1997 Factory and Labour Repart-1) = =

*32. (1) Every Boa :
i mumﬂg_r}' rd shall establish a Pension Fund which shall

(2) Family Penston—Govr. servany FeMing married
fpouse and child both after retirement are eniitled o

Consst

—— oy

Ria2 e = i

(). The. Board’s costribution to the Provident Pund and Bonus
already lying o the credit of the servamis in their Provident
Fund aceount on the date rules in this pan come into force;

(ii) Similarly, amounts thal would have become subsequently due
o the servanis concerned from time (o time had they not opted
for beinpg poverned by the rules relating W Contibutory
Provident Fund-cum-Bonuws contained in Part-I11;

{ili) Similar amounts thal would have become doe 10 the servants
appointed subsequently to these rules under rule 33, but for
the provisions of this para; -

{iv) Amounis received by way of pension coniribution from other
Boards under rule 32 {6); and

(v} Such other sumi as may be sanctioned by the Central
Government 0 éngbie the Board 10 meet the liabilities on
account of pension/gratuity as provided in this part

(2} The Pension Fund shall be operated by the Executive Officer and
shall be deposited in the Savings Bank Account of a nationalised bank :
Prowvided that with a view 10 maximising the income therefrom, such sums
as may not be required to mest current labilities on account of
pension/gratuity may, with prior approval of the Director, Defence Lands
and Cantonments, the Command, be invested in suitable terms deposits with
the natinnalised bank or post office or in government securities.

(31 All expenditure on pension/gratuity shall be incurred from pension
fund with the prior sanciion of the President, Canionment Board concerned
and no expendilure on any other account shall be incurred therefrom except
with the prior sanction of Central GovernmenL

{4} On transfer of a servant from one Board 10 another the Executive
Officer of the transferor Board shall forward the details of qualifying service
and other information and .documeénts necessary for computing
pension/gratuity in the form preseribed in the Cantonmen! Accound Code
within one month of the date the servant is relieved of his charge.

(5) The Board under whom the eligible servant was serving at the time
of retirement, as the casc may be, (hereinafier called the “Pension paying
Board™ shall make payment of pension/gratuity for the entire period of
qualifing service to the servant or his family.

{6) The Pension paying Board shall be entitled 1o receive from other
Boards under which the eligible servant has served earlier, such pro rata
contribution, as may he determined on the basis of a general formula that
may be laid down by the Central Government from time 1o time having due
regard 1o the length of the service of the servant under each such Board,
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;3“. p;'_u scales in which he had been placed luring his service with each such

0ard and such other matters ax may be relevant for determinatio f
pro rata contribution, e
mn'._e[::;] The Board or Boards so liable 1o Pay the pro rata contribution shalj
€ payment io [I_ir: Pension paying Board within such lime from the
;‘clmmenci_:mum of the financial year as the Central Government may direct
he mﬂlrthu!mn 80 recerved by the Pension paying Board shall imml:djalcll
be credited 1o the Pension Fund of that Board," :
YER.O ST dated 121983}

PART-IIT
Contributory Provident Funds
Establishment of Fund

33 «(1) The isi
; provisions of rule 34 w 51 shall appl only
Servants as are nol governed by the provisions of Far.-ll_ppy S
*ERG 5T dated 121983}
(2) The Board shall establish and mainta; i :
inla g
benefit of its servants, 8 S e =

Rates and Realisation of Subscription

by, rij-.ufrl: ;?'.-Ic;y servant sh "I be required by the Board 10 subseribe ag
ik .( -1 precent of his pay) to the Providenmt Fund, Subscriptions
¢ recovercd by the Board by deduction from every salary hill
presented, and shall be credited at once 1o the Provident Fund. In :ak'
such deductions fraction of a rupee shall be omitted, . ;2
{2) A servamt may, after giving due notice 0 the
;ubsn:n‘hn 4l & rate higher than *(8-13 precent of his I;::;“;:: I?-:"fan
Ii'll'.'lEﬂ."‘-t.l:ll' decrease the rate of subscriplion once during a financial e.a!:
after gnf'mg due notice to the Executive Officer bui shall not at any ”Fm
reduce it (o less than *(8-1/3 percent of his pay). . '
[SRO 231 dated 30.4.1970 and 584 dated 1241941 and 27 dated 11.1.1957]
(3} A temporary servant or 3 servant on probation may be permitied
on confirmation, 1o subscribe 10 the Provident Fund with retros cl"k
effect _rmm the date of his continuous appointment temporarily P::r z:
probation. The arrears of his subscription with respect 1o his lemporary or
probationary service shall be recoversd in monthly instalmenis not
excecding double the number of months for which 5u1:i: subscriptions are
due. The arrears of contribution due from the Board in respect of the

servanl's lemporary or probationary service ! ]
shall be cred
with these arrears, credited simultancaously

35, Al servants employed under the Cantonments Act, 1910, who were
subscribers to a8 Provident Fund maintained during such service and who are
continued in the employment of the Board under the Cantonmems Act,
1924 shall be continued as subscribers 1o the Providemt Fund established
under these rules and the amount ai the credit of every such servant shail)
be broughi forward in the accounts maintained under these rules.

36, The Provident Pund acéount of any servant émployed by a local
authority, othér than @ Board, whose services are transferred 10 a Board,
may be transferred to the Providemt Fond of the Board and, after such
transfer, these rules shall be applicable to such account :

Provided that only approved service undeér the Board shall be aken
into consideration in calculating any bonus payable under Rule 39,

Insurance Policies

37, (1) Depositor may substitute for the whole or part of his
subscription (o the Frovident Fund the premia for a policy of inserance
effecied on his own life if he satisfics ihe Board as (o the due payment of
the premia ;

Provided rthat, if the depositor, fails o sansfy the Board of the due
payment of the premia, or the policy falls due 1o lapses or becomes in any
way encumbered, the depositor shall—

(a) commence or resume payment of the amount of subseription
for which the policy was substituted; and

(b} repay to the Provident Fund the total amount of subscription
for which premia have been substituied. in defauli of which the
Board may deduct that amount from the salary of the deposiior
by instalments not exceeding one third of his salary and credit
it o his account in the fund.

{2) The depositor shall, and the Board shall not, be responsible for
payment of such premia.

Nominutions ,

38, (1) The Executive Officer shall require every depositor at the time
of making ais first deposit 10 make a nomination conferring the right o
receive the amount that may stand to his credit in the Provident Fund in
the event of his death before cessing to be a servanl of a Board.

{2) A depositor who, at the time of making his first deposit, has one
or more dependants shall send 1o the Executive Officer 2 nomination in

Form A set forth in Schedule II in favour of that dependant, or of one or
more of his dependanis, as the case may be.
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(30 A depositor who has no dependant shuil =i
PESOn or persons in Form B set forth in Schedule I

Provided that a nomination made under this sub-rule shall be dee o
10 have been duly made in sccordance with the rules of the Providen Fm'3
only for so long as the subscriber has no dependant =

(4) If 2 depositor at any time acquires a dependant, he shall send
the Executive Officer & nomination as Frovided in sub-rule (2) am;! if hn
s under suh-rule (3} nominated any person other than a de eudal I1li
shall formally cancel ha previous somination . g

milierly, nominate g

(5) A.depusjmr may in his nomination distribut
stand 1o his credit in the Provident Fund a
discretion.

€ The amount that may
mangst his nominees @ his own

16) A nomination may be cancelled by i

8 . ¥ & depositor and replaced hy
nomination which is- permitted 10 be made under this rule. : Lo
; t'.'.l'} Nnminzflinm shall, whenever possible, be in the hand-writing of the

Epositor and signed by him, and shall be attested by two witnesses.

(8) Current nominations shall be care

officer of the Board.
Contribution by the Board io Deposit Account
of Each Servamt

39. (1) The Board shall make a contr
of Fach d:PﬂSili_J]’ al the rate of *(8-1/3 percent of pay)* of the depositor
.Sur.h contribution shall be credited to the Provident Fund, month by mnmh.
in lavour of such servant, together with deductions made from his 5313:3;
undér rule 34 The contribution shall be charged in the cantonment
accounts 1 [Head "H'—Contributions for General purposes.|

*(SRO No. 23] dated 30.4.1970 and 584 dated 124 794]

s and No. 27 dared 11.1.1957

(Z) (2} In addition o the contribution made under sub-ruje i 1h£

ir;?:g ;ln;;'.- ifit deems fit make further contributions herinafier
uses 10 be credited 1o the Provident F i [

of any servant, as follows — UF b

After ten years' approved service, two months® pay;

Alfter fifteen years' dpproved service, ihree months' pay;
Alter twenty years' approved service, three months® pay,

After twenty five years’ approved service, four months'

Affter thirty years’ approved service, four months' Py

fully recorded by a responsible

ihution 1o the deposit account

pay;

B39 CES. RULES, 1937 T

Such bonuses may be cumulative, that is a servant who hias
received a bonus after serving tem years may, afier serving five
years more, receive a second bonus, and 50 on. Approved
service shall be reckoned as from the date of commencement
of service under the Board or under another Board or other
Boards if such service is continuous irrespective of the date a
servant becomes subscriber to the Provident Fund.

(b) Approved service may, where the Board deems fit, include
previous service under another Board or the other Boards, if
such Board or Boards pay a share of the bonus proportionate
to the length of such previous service. The Board shall, subject
o the receipt of proportionate share or shares from the other
Board or Boards concerned, credit the bonus to the provident
fund as far as possible within six months from the date the
depositor becomes eligible for the same. The charges for the
remitiance of the proportionate share or shares of bonus shall
be borne by the Board concerned.

[No. 465 dated 15.4.1939 and 2909 dated 4.7.1953]
ic) Approved service may, where the Board deems fit, also include
previous service under the same Board.

*(d) In the event of death or rétirement of any servant the Board
may credit proportionate bonus, the proportion being the ratio
of the approved service rendered by the servant after the grant
of the previous bonus 1o the lenght of approved service
required for the grant of the next bonus® |

*[SRO 23] dared 3041970

Provided that no such bonus shall be paid to any servant who has been
found guilty of mis-appropriation, embezzlement or theft of cantonment
stores, etc. or has been dismissed or removed from service of the Board for
any period subsequent to the date of detection of such misappropriation,
embezzlement or theft of cantonment stores or date on which disciplinary
proceedings under these rules have been inftiated apainst such servanl
resulting in his removal or dismissal from service.”

[S.R.O. 296 dated 9.11.1981]

(3 For the purpose of sub-rule (2) “Pay” means the pay of the
depositor on the date on which he becomes eligible for a bonus.

{4) In special circumstances and with the previous sanction of the
Central Government in each case the Board may grant a bonus of such
amount a8 the Central Governmenl may approve, although no bonus, or a
bonus of smaller amount, may be admissible under sub- rule (2} A bomus
may be granted under this sub-rule in respect of service rendered wholly or
in part before its commencement.



(%) No contribution shall be made by the Board on the subscription
paid by the depositor for any period during which he has been suspended.

Invesiment

40. (1) Aan subscriptions and contributions under these rules shall be
credited into the Provident Fund and paid imo the savings Bank Account
of the [State Bank of India] or any of its subsidiaries or any other
Nationalised Bank or into the Post Office Savings Bank, as the case may
be, between the 1st and 4th of the month on which they become due. Such
Other sums as miay subsequently become due in any month shall be credited
o the Frovident Fund and 5o paid into the [State Bank of India] or the
Post Office Savings Bank as to ensurc that interest may accrue as Quickly
25 possible {No. 715 dated 27.4.1950f

{2) Such deposit may be invested in Government securities in
accordance with rule 46 of the “Rules for the guidance of depositors in the
Post Office Savings Bank”, and may also be invested in Government of

India loans or in any fixed deposit with the State Bank of India or any of
its subsidiaries or any other Nationalised Bank.™

{(3) The entire amount of the interest [earned] on the investment of
the Provident Fund shall be distributed proportionately for credit 1o the
accounts of all the [depositors] to the Provident Fund.

[No, 290 dated 4.7.1953 and 890 dated 13.8.]1938]

Explanation :—For the purposes of this rule, Nationalised Bank”
means a corresponding new Bank as defined in the Banking Companies
(Acquisition and Transfer of Undertakings) Aci, 1970,

Accumulations when [Finally] payable
[No., 80} dated 13-8-1938]

41. The amount of the subseriptions and  contributions with the
interest earned therehy at the credit of a depositor shall become payable by
the Executive Officer from the Provident Fund :—

(8} on the death of the depositor, subject 1o the proviso 1o sub-
ruic (3) of rule 38, to the person or persons nominated by him
in accordance with that rule, in the proporiion specified in the
nomination; or

(b} when the deépositor [proceeds on leave preparatory 1o
retirement or [ceases o be a servant of the Board, 10 the
depositor, [Ne. 343 dr. 19-6-1943 and 715 dated 22-4-1950f
and shall be disposed of in the manner provided in section 4
of the Provident Fond Act, 1925 :

Provided that where ihe depositor ceases w be a servant under onc
Board by reason of his transfer 1o the employment of another Board, the

amopunt of the subscriptions and contributions and the interest carned
thereon at his credit shall be paid by money order o the credit of his
account in the Provident Fund of the Board o whose employment he has
been transferred, the remittance charges being borne by the Board remitting
the amouni : [Na. 465 dated 1547930 and 200 dated 4.7.1953)

Provided further that a depositor who proceeds on leave preparatory
to retirement, if he returns 10 duty shall if required 1o do 50 by the Board,
repay to the Tund, for credit 1o his account, the whole or part of any amount
paid 10 him from the fund in pursvance of this rule with interest thereon
at the rate obtained from the State Bank of India (Savings Bank) or Post
Office Savings Bank, as the case may be, in cash or secorities or parily {n
cash and parly in securities, by instalments or otherwise, as may be directed
by the aulhority compélent 10 sanction an advance .

{No. 584 doved 1241941 ]
Provided further that the whole or any part -of the amount of the
cantribulions made by the Board 10 the account of the depositor wopether
with the interest earned thereby may be deducted from the amount payable
under this rule anu be paid to the Board, if
{a) the depositor has been dismissed from the service of the Board for
misconduct or has resigned the service of the Board within five
vears of his appoimment (hereto otherwise than on medical
prounds gstablished 1o the satisfaction of the Board, or
b} the amount 10 be dedocted is duc under a lability incurred by the
depositor 1o the Board.

COMMENTS
Provident Fund :—The amount @& mot aitechable even after the death of
depositor. 35 Cal adi, 1927 oudh 22, 46 cal W62, [1929 Al 417]

[Advance from the Provident Fund]
[No. 584 dared 12-4-1941]

42. (1) The Executive Officer may sanction the payment © any
depositior of an advance consisting of a sum of whole ropecs and not
exceeding three month's pay or the amount of the depositor's own
subscriplion o the Provident Fund with interest thereon, whichever is less,
for one or more of the following purposes, namely—

(a) to pay expenses in conmection with the illness, including where
necessary the travelling expenses, of the deposilor or any member
of his family actually dependent on him,

ik} 1o meet the cost of higher education including, wherne neccssary,
the travelling expenses of the depositor or any member of his
family actually dependant on him, in the following cases, namely—

(i} for education owtside India for an academic, technical,
professional or a vocational course beyond the High School

slage:
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(if) for any medical, engineering or other technical or specialised
coursé in India beyond the High School stage : provided that
the course of study is for nol less than three years;

{c} to pay obligatory expenses on a scale appropriate o the siatus,
which by religion or customary usage the depositor has to imcur
in comnpcction with marriage or other ceremondes of himself or of
any member of his family actually dependent on him :

Provided that the condition of actual dependence shall not apply in the

case of a son or daughier of the depositor :

(d) o meet the cost of legal proceedings instituled by the depositor
for vindicating his position in regard 1w any allegations made
apainsi him in respect of any act done or purporting to be done
by him in the discharge of his official duty, the advance in this
case being available in addition o any other advance admissible
for the same purposc from the Board :

Provided that the advance under this sub-clause shall not be admissible

1o a depositor who institutes legal procecdings in any court of law either in
respect of any matier unconnected with his official duty or against the Board
in respect of any condition of service or penally imposed on him;

&) 1o meet the cost of his defence where the depositor it prosecuted
by CGovernment or the Board im any court of law or where the
depositor engages a legal practitioner o defend him in any
enquiry in respect of any alleged official misconduct on his part,

[No. 584 dared [2-4-1941]
M) to provide immediate financial relief and mitigate hardship caused
to the depositor in the eventeality of natural calamities like
floods, cyclone, etc, such advance being poverned by the same
terms and conditions as are applicable o Central Government
employees serving in the affecied area and being sanciioned only
as a special relaxation. (5RO 33 daied 1.21985]
(1-A) A Board may in special circumstances sanction the paymeént o
any depositor of an advance if it 5 satisfied that the depositor concerned
required the advance for reasons other than those mentiomed in sub-rule
(1). [SRC 53 daved 1-2-1985]

(2) An advance in excess of the limit prescribed in sub-rule (1), or
before the lapse of twelve months after the complete payment of the last
advance taken by the depositor, shall not be granted except in special
circumstances and except with the written sanction of the Board containing
the reasons therefor : fNo. 584 dared 12-4-1941]

*Provided that the Executive Officer may in cases of extreme urgency
and for the reasons 10 be recorded in writing sanction the payment of a

B C.ES. RULES, 1937 A%

second advance to a depositor in addition w0 the advance sanctioned under

sob-rule (1) *ERG No 273 dated 14-8-1075]
[Withdrawals from the Provident Fund]

[No. 584 dated T2-4-1941]

43 (1} Subject to the conditions specified herein, non-repavable
wilthdrawals may be sanctioned by the Board at any time after the
completion of twenty-five years of service (including broken periods of
service, if amy) by a deposilor or within ten years before the date of his
retirement on superannuation, whichever is earlier, uplo the amount of his
own subscription to the Provident Fund and interest thereom, for one or
more of the following purposes, namely—

{a) purchasing a house site soitable for a residence of the
depositor himsell or repaying any outstanding smovat on
account of loan expressly taken for thid purpose within twelve
months prior w0 the date of the application for withdrawal,

(b} comstructing a house suitable for occopation by the depositor
himself on & house site purchased either by uviilising the sum
withdrawn under clause (a) or otherwise;

(e) acquiring a suitable house for his residence including the cost
of the site or repaying any outstanding amount on account of
any loan cxpressly taken for this purpose within twelve months
prior 1o the date of application for withdrawal;

(d) reconstrocting or making additions or alterations 10 a house
already owned or acquired by a depositor 1o make it suitable
for his residence

Provided that & depositor who has availed himself of an advance under
any scheme of the Government of India or any State Governmenl or any
Board for the grant of advances for house building purposes, or has becn
allowed any assistance in this regard from any other Government source or
from the Board, shall not be eligible for the final withdrawal cxcept for the
capress purposes of repayment of any loan taken under the aforesaid scheme
af from such other Government source of from the Board,

[No. 584 dated 12-4-1941]

{e} for providing immediate financial relief and mitigating hardship
caused in the eventuality of natural calamities like floods,
cyclone etc, such withdrawals being poverned by the same
terms and conditions as are applicable to Ceniral Government
employees serving in that affected area and being sanctioned
only as a special relaxation. {S.R.0O 53 dated 1-2.1985]

i2) A depositor who has béen permitted to withdraw money from the
Provident Fund under sub-rule (1) shall satisfy the Board within such period
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(not exceeding len months), as may be specified, that the moncy has been
or is being unliseéd for the purpose for which it was withdrawn, and if he
fails 1 do so, the whole of the sum so withdrawn, or s0 much thercof as
hias not been atilised for the purpose for which it was withdrawn, shall
forthwith be repaid by the depositor in one lump sum together with interest
thereon at the rate of lowr per cent per annum and in default of such
payment, it shall be recovered (rom his salary in equal monthly instalments
till the entire amount is recovered from him.  [Neo 584 dated 1241041 ]

44. (1) An advance shall be recovered, al the discretion of the
sanctioning authorily, in not less than twelve and nol more than thirty-six
instalmenis. A depositor may, however, at his option make re-payment in
less than wwelve instalments or may repay two or more instalments at the
same time, (No, 584 dated 12-4-79471

(2) In determining the advance to be sanctioned, due regard shall be
paid 1o the amount of subscriptions lying to the credit of the applicant. The
amount of the advance shall be a sum expressed in whole rupees and
ordinarily the monthly instalments shall also be in whole rupees, the
advance applied for being raised or reduced, if necessary, to enable
mstalments to be thus fxed.

(3) Recoveries shall be made monthly, commencing from the first
payment of a full month’s salary afier the advance @5 granted, but no
recovery shall ke made from a [depositor] while he is on leave of any kind
other thap casual leave, {No. 584 dated ]2-4-194] ]

(4) When two or more advances are made under [sub-rule (1) of rule
42], each advance shall be treated scperatcly, and a monthly deduction of
a0l less than one [thirty sixth| of each advance shall be made until that
advance is cleared. INa. 584 dated 12-4-1941]

{5} The instalments shall be paid by compulsory deductions from salary
and shall be in addition to the usual subscription.

(6) Motwithsianding anything contained in these rules, if the
sanctioning authority is satisfied that the amount advanced to a depositor
from the Provident Fund has been wholly or panly atilised for a purpose
oiher than that for which the advence was granted, the whole of the amount
advanced or so much thereof as has not been wiilised {or the purpose for
which it was given, shall on receipt of orders of the sanctioning authority
in 1his behalf, be refunded by the depositor in a lump sum, together with
interest at the rate of four percent per annum within the period specified
in such order and in default the amount together with interest shall be
recovered from his salary in equal monthly instalments till the entire
amouni {5 recovered from him. o, 584 dared [2-4-1041f

T e
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45. (1) Interest at the rate of four percent per annum on the amount
of the advance shall be paid by the depositor for the period berween the
drawal of the advance and 15 complete repayment

(2} Amouni of interest so doe shall be paid by the depositor as an
additional instalment in the month following that in which the las
instalment of the advance is paid

(3 In calculating the interest, a fraciion of a rupee shall be rounded
off 1o the nearest whole rupecs.

46, Save as otherwise provided in these rules, the sum at the credit of
o deposior in the Provident Fund shall nol be liable 1o forfeiture on
dismissal or on conviclion by a criminal court, excepl for an offence for
which the penally of forfeiture of the whole of the offender’s property is
prescribed by law. [N 584 dated 12-4-1941 ]

47, A copy of the account of each depositor shall be furnished to him
a5 soon 45 possible after the close of the financial year o which the accoum
refates, or at the time of payment in the case of accoumis closed in
accordance with ruoie 41,

Prohibition or Vo.untary Deposits

48 nNo deposits from servants other than those authorised by these
rules shall be credited 1o the Provident Fund,
Subscription during Leave

49. Servants shall not be permitied 1o subscribe o the Provident Fund
while absent on leave other than leave on [ull average salary. They may at
their option subscribe while absent on leave on Tull average salary.

S50. A servam who desires 1o subscribe during such leave shall notify
his intention in advance in order o allow of the deductions from his leave
allowance being noted in his leave and pay certificate; and a servant who
has notified such intention shafl not be permitted 1o discontinue suhscribing
during leave :

Provided that, if he fadls 1o notify his intention in advance, he may be
allowed 10 pay his subscription during leave in cash.

Dend Accounts

5l.ona depositor leaving the service his account shall be closed, and
unless the amount ai his credit be with-drawn, in the case of balances not
exceeding Rs. 10 within one year, and in case of balances exceeding Rs. 10
within three years it shall be written off as s dead account, and not repaid
save under the orders of the Officer Commanding-in-Chief, the Command.
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PART IV
reneral Provident Fund

*52. (1) Every Board shall establish and maintain a General Provident
Fund for the benefit of its all servants who are  elipible for
pension-cum-grauwity and who shall subscribe to i

{2) The provisions of General Provident Fund (Central Services) Rules
1964, mutatis-mutandis, shall govern the operation of the General Provident
Fund subject 1o following modifications—

(i) powers of Accounts Officer’, and Advances/payments
sapnctioning authority, shall be exercised by the Execunive
Officer and those of the ‘Government’, by the Director,
Defence Land: and Cantonments, the Command,

{fi) in the évent of a servant joining the General Provident Fund
from the Contributory Provident fund, the amoant of his own
subscription  with interest accrugd thereon lying in  the
contributory Provident Fand, at his credit shall be credited in
the General Provident Fund and the amount of the Boards®
contribution together with bonwses, if any, shall be credited in
the Pension Fund as provided in rule 32 (1),

{iii} on transfer of the servent from one Board to another, the
Executive  Officer shall remit to the transferee Board the
amount standing o the credit of the servant in his General
Provident Fund Account on the date of relieving, topether with
statements of acvounts, within  one monith of the date on
which the servant is relieved from the service of the transferor
Board and a copy of the statement shall also be furnished o
the servant. *(E5 R 51 dured 12 1985]

PART—=V
Medical Attendance Rules

53. The Central Civil Services {Medical Attendance) Rules, 1944, shall
mutatis mutandis apply to all Cantonment Fund servants, subject 1o the
following provisions, namely—

(a} Cantonment Executive Officer shall be the Controlling Officer
for purpose of passing medical bills and other relevant matters
with the operation of medical atendance rules in respect of
Cantonment Fund Servanis;

(b} the Director, Delence Lands and Cantonments, the Command,
shall be the Head of the Depaniment for purpose of these
rules [S.R.C 66 dr 421980 & No. 51 dared 1.2 ]1983]

R CFS RULES, 1937 agd

NOTES
Medical facilities to retired Canit. Board Employees—The retired Cantonment
Boand employess, who are residing with-in the Cantonment Board jurischiction, can
avall of the facilities to the extent of medicines available in the Cantonment Board
Hospital. [GO4, Min of D (DG, DE) fetter No. 2537CIDEET dated 14.121987]

54, Nothing in these rules shall affect reservations and other
concessions required 'o be provided for the Scheduled Castes, the Scheduled
Tribes or other special categories of persons in accordance with the orders
izsued by the Central Gevernment from time 0 time in this regard,*

NOTES

The maximom age Emil prescribed  for direct recruliment 1o 8 SEFVice O post
shall be increased by 5 years in the case of candidates belonging to Scheduled Castes
and Scheduled Thibes,

(M HA Resolution No, 42/19(51=-NGS dated 2567952 and No, 15/1{53/5CT
dared 3041955 anad Deprr. of Perronmel GM, No, 20890007 0Ext (SCT) dored
&121971)

COMMENTS

(1) Reservation-Arl. 16—Only one post in codre—There can be no
reservation with reference to that post either for recruifment at initial stage or
Jilling up funire vacancy in respect of that post JAIR 1938 5C 959]

(2) Reservation in service—Rules of 50% [Imit ro be applied by raking
an year ai the unii—Applying 506 rule to entire sorength of Cadre/rervice
woiild not be consivtent with Ari. J6 [AIR 1993 5C 477]

{3 Reservation for backward classes—Has 1o be consistent with
requirements of efficiency of administrarion in matter of appointment. Govi,
cannot say thar there shall be no minimum gualifiing marks for Scheduled
caste/Scheduled Tribe candidates while prescribing a minimum for others.

[AIR 1993 4771

{4) High cast Hindu girl marrying to Scheduled Tribe boy—nor ensitled
to benefits of reservation, merely because of marniage.  [AIR 1993 AP 229/
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SCHEDULE—1
iSee Rule 24)
Security Bonds for Cantonment Servants

A
Form of Security Bond A Where Cash is Taken as Secority
SECURITY
KEMNOW ALL MEMN by these presents that T ....cooeeree OF st
am hel and firmly bound unto the Cantonment Board of ... e, I8 1hE
gom-of R to be paid to the said Board for which payment I

bind mysclf my heirs executors administrators and legal representatives by
these presents.

WHEREAS the above bounded ...covvemimee: Was O0 e ceiiceinn.. day
Al e 19 siivnen appointed 10 and now holds the office of
s i The cantonment of 4o (1 T - | L1 5
AND WHEREAS the said ... By virtue of such office is bound to

keep true and faithlul accounts of his dealings with all property and money
which may come. o his hands or possession of under his control such
accounts 1o be kept in the form and manner that may from time to time be
prescribed by duly constituted authority and also 1o prepare and submit such
relurns and accounts and otheér documents as may from time to time he
required of him;

AND WHEREAS the said.................has by the direction of the sald
Board delivercd to and deposited with the Executive Officer of the said
cantonment the sum of Ré.........in cash as fecurity for the doe and
faithful performance by the said. ... of the duties of his szid office

and of amy other office (o which he may be appointed at any (ime and of
other duties which may be required of him and for the purpose of securing
and indemnifying the said Board and Cantonment Fond of the said
cantonment against all 108 injury or damage which the said Board or Fund
may in any way suffer or sustain by reason of the misconduct neglect
oversight or otherwise by means of the said..........0r any person or
persans acting under him or for whom he may be responsible;

AND WHEREAS the sapd...... ... has entered into thé above bond
in the penal sum of Rs... .28 & [forther security for the duoe
performance by him of the duties of his said office and of any other oifice
1o which he may be appointed at any time and of other the duties which
may be required of him and for the indemnity of the said Board and Fund
against all such loss injury or damages a5 aforesaid,

MNOW the condition of the above writien bond is such that if the
sald..oeien, has whilst he has held the said office of... ... &8
aforesapd always duly performed and fulfitled the duties of his said office
and if he shall whilst he shall hold the said office or any other office (o
which he may be appointed or in which he may act always duly perform and
fulfil all and every the duties thereof respectively and other duties which

may from time to time be required of him and shall also at all times
indemnify and save harmlcss the said Board and Fund from 2l and every-
loss injury and damage which has been or shall or may at any times or time
hereafter during the service or employment of the said—in such office as
aforesaid or in any such other offices aforesald be spstained incurred or
suffered by the said Beard or Fund by reason of any act neglect failure
misconduct default disobedicnce omission or insolvency of the said............
or of any person or persons acting ander him or for whom he may be
responsiblc then this obligation shall be void and of no ecffect ohierwise the
same shall be and remain in full force : PROVIDED always and it is herchy
declared. and agreed that the said sum of RS e 50 deposited as
aforesaid shall be and remain with the Execotive Officer for the time being
of the said cantonment as such sccurity as aforesaid with full power for such
Executive Officer as occasion shall require (o apply the said sum of Rs.
e OF 30y part theseol in and towards the idemnity as aforesasd of
the said Board and Fund or otherwise as aforesaid;, AND it is herchy lastly
agreed that on the final termination of the service of the said oo
whether such .............. 4% aforesaid or otherwise the said sum of Rs
oo ©F 50 much thereof as shall then be in deposit and this bond
shall remain with such Exccutive Officer as aforesaid for .....oooae
calendar month as security against any loss injury or damage that may have
been sustained or incurred by the said Board or Fund owing o the act
neglect or default of the Said e or any such other person or
persons as aforesaid and which may not have been discovered antil ﬂ'lm the
rermination of his said scrvice and that his liability hereunder shall continue

until the expiry of the said term of .o < Calendar months.
IN WITNESS whercol the said ... has hereunto set his hand
and seal this o it Qv 0F i I i

Signed sealed and delivered
by the above named in the )
presence . of }
1]
Form of Secority Bond where Cash s Taken by

Instalments as Security

KNOW ALL MEN by these presemts that 1 .o o e e i
am held and firmly bound unto the Cantonment Board of ...o.owene in the
sum of B .o to be paid 10 the said Board for which payment I bind
mysell my heirs executors administrators and legal representatives by these
prescnis.

WHEREAS the ahowve BOURGEN .ooovieeeerimeses TR G| |- I— day
i 19 \oooorsoe. appoOinted to and now holds the office of
..................... in the camiomment 6 ..o 0 THE . District
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SCHEDULE—I
(=ee Hule 24)
Security Bonds for Cantonment Servants
A
Form of Secority Bond A Where Cash is Taken as Security
SECURITY
KNOW ALL MEN by these presents that T ..ol Lol
am held and firmly bound unto the Cantoament Board of ... in the
sum of RS, ..eceeeeo... 10 be paid to the said Board for which payment |
bind myself my heirs cxecotors administratos and legal representatives by
these presents,

WHEREAS the ahove bounden ..o WHE 0 RS oovianioninnn Y

] A L - Appointed 1w and now holds the office of
. i lh:‘, cantonment of .o i e s Dristrict

A.ND WHEREAS the said ..o h}' '-11'|1II: of such office is bound 1o

keep true @&nd faithful accounts of his dealings with all property and money
which may come o his hands or possession or under his control such
accounts 0 be kept in the form and manner that may from time to tme be
prescribed by duly constituied authority and 2iso o prepare and submit such
returns and accounts and other documents as may from time 10 time be
required of him;

AND WHEREAS the sand............._ has by the direction of the said
Board delivered to and deposited with the Exccutive Officer of the said
cantonment the sum of Rs..........in cash as security for the dee and
laithfu! performance by the said...........0f the doties of his sadd office
and of any other office 1o which he may be appointed al any time and of
other dutics which may be requined of him and for the purpose of securing
and indemnifying the said Board and Cantonment Fund of the said
cantonment against all loss injury or damage which the said Board or Fund
may in any way suffer or susiain by reason of the misconduct neglect
iversight or otherwise by means of the said.............07 80y PErson or
persons acting under him or for whom he may be responsible,

AND WHEREAS the said................has emlered into the above bond
in the penal sum of Rs.........as & further sccurity for the duee
performance by him of the duties of his =aid office and of any other office
to which he may bhe appointed at any time and of other the doties which
may be required of him and for the indemnity of the said Board and Fund
apainst all such loss injury or damages - as aforesaid;

NOW the condition of the above written bond is such that if the
Sail.. .o ciivinniinee. R whilst he has held the said office OL...cooieeds
aforesaid always duly performed and [ulfiffed the duties of his said office
and if he shall whilst he shall hold the said officc or any other office to
which he may be appointed or in which he may act always duly perform and
fulfil all and every the duties thereof sespectively and other duties which

=

may from time to time be required of him and shall also at all times
indemnify and save harmiess the said Board and Fund from all and every-
loss injury and damage which has been of shall or may at any times or time
hereafier during the service or employment of the said—in such office as
aforesatd or in any such oiher offices aforesaid be sustained incurred or
suffered by the said Board or Fund by reason of any act neglect failure
misconduct default disuhedicnce omission or insolvency of the said............
or of any person or persons acting under him or for whom he may be
responsible then this obligation shall be void and of no effect ohterwise the
same shall be and remain in full force : PROVIDED always and it is hereby
declared and agreed that the said sum of B . . 50 deposited as
aforesaid shall be and remain with the Executive 'Dfﬁﬂ:l' fm' the time being
of the said cantonment 4s such securily as aforesaid with full power for such
Executive Officer as occasion shall require 1o apply the said sum of Rs.
. or any part thereof in and towards the idemnity as aforesaid of
ma smd Buard and Fund or otherwise as aforesaid; AND it is hercby lastly

agreed that on the final termination of the service of the said ...
whether such . v, as aforesaid or otherwise the said sum of Rs

ik ot so much thereof as shall then be in deposit and this bond
5lml! rr.main with such Executive Officer as aforesaid O e

calendar month as security against any loss injury or damage thal may have
been sustained or incurred by the said Board or Fund owing to the act
neglect or default of the said . e 0T any such other person or
persons as aforesaid and which mr nm have been disoovered until afier the
termination of his said service and that his Hahilily hereunder shall continue
until the expiry of the said tcrm of ... .. calendar months.

IN WITNESS whercof the said . ... has hereunio set his hand
and seal 8 oo 98Y OF i 19 i

Signed sealed and delivered )

by the above named in the )

presence of ]

B
Form of Security Bond where Cash is Taken by
Instalments as Security

KNOW ALL MEN by these presents that 1. (7 g i
am held and firmly bound unto the Cantonment Board of ..onovee in the
sum of Rs. . . to be paid 10 the said Board for which payment I bind
myself my heirs excoutors administrators and legal representatives by these
presents.

WHEREAS the above BOUnGen ..eereeeren was O WhE .ocrsmmamy .. day
B st e 19 iienien . appointed 1o and now holds the office of
..................... in the canlunml:m Of cinrinrerte 1 T8 s ESETICE
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AND WHEREAS the said ....umremeee by virmue of such Office & bound 1o
keep true and faithful accounts of his dealings with all propeny and money
which may come t0 his hands or possession or under his conirol such
accounts 10 be kept in the form and manner that may from time 0 time be
prescribed by duly consituted authority and also w prepare and submit such
retarns and sach accounts and other documents as may from time to time
be required of him; AND WHEREAS the said ... has by the
direction of the said Board agreed o deliver 10 and deposit with the
Excoantive Officer of the said canionment the sum of Rs. ... i cash
by monthly deduction of Bs. ........ccvee. 10 be made from the salary of

the sand ... by the head of his office until the full sum of Rs,
v Shall be so delivered and deposited as security for the due and
faithful performance by the said ..., of the duties of his said office

and of any other office o which he may be appointed at any time and of
other duties which may be required of him and for the purposes of securing
and indemnifying the said Board and Cantonment Fund of the said
cantonment against all loss injury or damage which the said Board or iis
SUCCessOTS may in any way suffer or sustain by reason ol the misconduct
neglect oversight or otherwise by means of the said .............. O any
pErson Or persons acting undér him or for whom he may be responsible;
AND WHEREAS the said ..o has entered into the above bond
in the penal sum of Rs ...o..ieie as a further security for the due
performance by him of the doties of his said office and of any other office
to which he may be appointéd ai any time and of other the duties which
may be required of him and for the indemnity of the said Board and Fund
against all such loss injury or damage as aforesaid; NOW the condition of
the abowe written bond is such that if the said .......coenen has whilst he
has held the said office OF ...onemmien as aforesaid duly performed and
fulfilled the duties of his said office and if he shall whilst he shall hold the
said office or any other office 0 which he may be appointed or in which
he may act always duly perform and fulfil all and every the dutics thereof
respectively and other dutics which may from time 0 time be requircd of
him and shall also at all times indemnify and save harmless the said Board
and Fund from ail and every Joss injury and damage which has been or shall
Or may al any times or time heéreafter during the service or employment of
113 71 in such office as aforesaid or in any such other offices
as aforesald be sustained incurred or suffered by the said Board or Fund by
reason of any neglect failure misconduct defauli disobedience omission or
insolvency of the 53id ....omneas or of any person or persons acting under
him or for whom he may be résponsible then this obligation shall be void
and of no effect otherwise the same shall be and réemain in foll force :
PROVIDED always and it is hereby declared and agreed that the sajd sum
T 1 L — or so much thereof as shall for the ume being be
deposited shall be and remain with the Executive Officer for the time being

—= =

A i i e iy T
sch-l

of the cantonment as such security as aforesaid with full power for Esu;:
Executive Officer 4s occasion shall require 10 ap!ﬂ]l' the said sum o r
or any part thereof in and towards the indemnity a5 aforesaid o

56 Bosrd i foresaid:
the Board and Fund or otherwise as a _ :

AND it is hercby lastly agreed ihat on the final tnrmlmt;un ::du::

i  whether as such oo 85 BIOTES

service of the s8id e W gt
otherwise the said sum of Rs. .ooisienees OF m much thereof as ;‘_lﬂi;t; “
be in deposit and this bond shall remain with such E:F::uuvn
aforesaid fOF ... Calendar months as security againsl any loss injury
or damage that may have been sustained or incurred by the said Board or

................... ar any such
ing 10 the act neglect or default of the said
e : presaid and which may not have been

ther person or persons as af ; .
Eksmwlzm gntil after the termination of his said service and that this

liability hercunder shall continue until the expiry -of the said term of
.................. calendar months, _

N WITNESS whereol the SAI e has hereunto set his hand
and seal this day of e 19 s o

Signed sealed and delivercd ]

by the above named in the presence )

of )

C
Form of Security Bond Where Government
Securities arc taken as Security
KNOW ALL MEN by these prescnts that L. cooriasiaanias of L

Board .....ceuees
am held and firmly bound unto the Cantonmeanm
suft Of RS .vovicrciovnr 100 e paid to the sald Board for which payment 1

bind mysell my heirs execulors administrators and legal representatives by
these presents.

REAS day

- the ahove BOUNOEN e, Was QT B i misimin o

of WE oo 19 oo Appointed to and nOw holds the :;tﬂu:ﬂ-:lr:
e in the cantonment Of ..o (TR | |- S——— District

;';';-'IILIEREAS the said ... by virtue of such office is hound 10 mrﬂ:il;: ::.‘.
faithful accounts of his dealings with :I: pﬁp::;;iﬂ;::l:&u“ i
come (o his hands Of possession O under Ris ; it
kept in the form and manner that may [rom Ume 10 time be pr

duiliy constituted authority and also 10 preparc and .s.uhl:llll :::: ;::ur;suﬂ
such accounts and other documents as may from time It;.: mm_im s
of him: AND WHEREAS the said ....cam-oee has by the e
<aid Board delivered to and deposited with and e-ndnr;:mmiﬁ L
Executive Officer of the said Cantonment GMMI'mm il
extent of RS, o as security for the due and fai pum“ o053
by the 581 e of the duties of his said office and of mj'dur e
1 which he may be appointed at any time and of other the duties
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may be required of him and for the purpose of securing and indemnifying
ke Board and Cantonment Fund of the said camtonment against all loss
injury or damage which the sajd Board or Fund may in any way sulfer or
sustiin by reason of the misconduct neglect oversight or otherwise by means

of the said .............. 0r any person of persons acling under him or for
whom he may be responsible; AND WHEREAS the said ... has
entéred into the above bond in the penal sum of Rs. ... &5 further

security for the due performance by him of the duties of his said office and
of any other office 10 which he may be appointed at any time and of other
the duties which may be required of him and for the indemnity of the said
Baord and Fund against all such logs injury or damage as aforesaid; Now
the comdition of the above writien bond is such that if the said ..o
has whilst he has held the said office of ............ a3 aforesaid always duly
performed and fulfilled the duties of his said office and if he shadl whilst he
shall hold the said office or any other office to which he may be appointed
or in which he may act alwavs duly perform and [ulfill all and ewvery the
duties thereof respectively and other the dutics which may from time to
time be required of him and shall also at all times indemnify and save
harmless the said Board and Fund from all and every loss injury or damage
which has been or shall or may at any times or tme hereafter during the
service or employment of the said ... in such office as aforesaid or
in any such other office as aforesaid be sustained or suffered by the said
Board or Fund by reason of any act neglect failure misconduct default
disobedience omission or insolvency of said .............. of of any person or
persons acting under him or for whom he may be responsible then this
obligation shall be void and of no effect otherwise the same shall be and
remain in full force : PROWVIDED always and it is hereby declared and
agreed that the said Government Promissory Noies for Bs. . 50
delivered and endorsed as aforesaid or such other Government Security or
Securities 10 the same amounl as the said Executive Officer, may consent
from time to time o accepi-and receive in liew or exchange for the same
and the interest thereof shall be and remain with the Executive Officer for
the time being of the said cantonment as such security as aforesaid with full
power for such Executive Officer as occasion shall require o sell and
dispose of the sald Government Securities or a sufficicnt portion thereof
with the interest thereon and to supply the proceeds thereof in and lowards
the indemnity as aforesaid of the said Board and Fund or otherwise as
aforesaid but that nevertheless the interest accruing on the said Govérnment
Securities may in the meantime be paid over as the same shall be realised
if such Executive Officer shall think fit to the said ... i AND I is
hereby lastly agreed that on the final termination of the service of the said
................... whether as such ... @5 dforesaid or otherwise the said
Ciovernment Promissory Notes for Rs. e or any notes that may
have beesn substituted thercfor and this bond shall remain with such
Executive Officer as aforesaid for ..., calendar months as sccurity
apainst any loss, injury or damage thal may have been sustained or incurred

r—'_"wll"r

L - L R i E e B

by the said Board or Fund owing to the act neglect of default of 1& said
o O any Such other person or persons as aforesald and whic m

It:llﬂt have been discovered until after the lerm_ﬂall.nn of his said mwlujemm

{hat his liability hercunder shall continue until the capiry of the sai

Of i Calendar months.

IN WITNESS whereol the sald inea has hercunto set his hand
and sedl this iarion G98F OF cniaen. 19 ocremerisiannir o
Signed sealed and deliverd by |}
the above named ... in the )
Prisence O . camiams s s i
]

Form of Security Bond Where the Postal Savings Bank
Depaosits are taken As Security
KNOW ALL MEN by these presents that [ S | SR
am held and finally bound unto the Cantonment Boand of .o in lhw.-i
sum of Rs. .. ... 10 be paid to the said Board for which p.ayl_.'uam
bind myself my heirs execulors administrators and legal represeatatives by

these presents.

TR o ismn sttt day

WHEREAS the above bounden ... Wik OO
(] P 19 oovssrecsisenrs Appoinied 1o and now holds the @mﬁ;r
.................... in the cantonment of ..o in the e l:lm:d ;
AND WHEREAS the said .comeciern by virtue of such office i bound 10

keep true and faithful accounts of his dealings with all pmp;ﬂ:r a::d;lan

which may come to his hands or possession of under his con r.\j -

accounts o be kept in the form and manner that may fram time to _ll:n:m
prescribed by duly constituied authority and also prepare and s_uhmn e
returns and such acoounts and other documents as may from time 0 5
be required of him ; AND WHEREAS the said it hnExb!.r =
direction of the said Board delivered 1o and deposited with the ecul v
Odficer of the said cantonment the Post Office Savings Bank Pass BD:; 0
i the said ..o showing a8 sum Of RS, i al :rmn[ =
UL L in the Postal Savings Bank at ....cni 88 sc_::uﬂ;hirm
due and faithful performance by the said o of the duties e
office 1o which he may be appointed at any time and of other fh;uﬁulm
may be required of him and for the purpose of securing and u:mmnm-k s
the Board and Cantonment Fund of the said mmnn!mt agai P
injury or damage which the said Board or Fund may in any m;m s
sustain by the misconduct neglect oversight or otherwise by m

said .. OF ANy PEISON OF PErsons acting under him or for w]::lnhl::
may be responsible; AND WHEREAS the said .comrecaee ,:;;“w <
the above bond in the penal sum Of RS, s as spcurity

o .
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the due performance by him of the duties of the said officc and of any other
office 1o which he may be appointed at any time and of other the dutics
which may be required of him and for the indemnity of the said Board and
Fund against all such joss, injury or damage as aforesaid; MOW the
condition of the above written bond is such that if the said ... has
whilst he has held the said office of ............ a5 aforesaid always duly
performed and fulfilled the duties of his said office and if he shall whilsi he
shall hold the said office or any other office 1o which he may be appointed
or in which he may aci abways duly perform and fulfil all and every the
duties thereol respectively and other the duties which may from time to
time be required of him and shall also at all times indemnify and save
harmless the said Board and Fund from all and every loss injury and damage
which has been or shall or may at any times or time hereafier during the
service or employment of the said ... in such office as aforesaid be
sustained incurred or suffered by the said Board or Fund by reason of any
gct neglect failure misconduct defaalt disohedience omission or insolvency
of the said ... ©or any pr .on or persons acting under him or for
whom he may be responsible then this obligation shall be void and of no
effect otherwise the same shall be and remain in [ull force : PROVIDED
ALWAYS and it is hereby declared and apreed that the said Postal Savings
Bank Pass Book and all money for the time being standing to the credit of
the said ... in the Post Office Savings Bank at ................ and the
interest on all such moneys shall be and remain with and at the disposal of
the Executive Officer for the time being of the said cantonment as such
security @5 aforesaid with full power for such Executive Officer as occasion
shall require to withdraw from the said Postal Savings Bank the moneys
deposited therein and for the time being at the credit of the said ...
and the interest thercon or 50 moch thereof respectively as shall be required
and 1o apply the same in and wwards the indemnity as aforesaid of the said
Board and Fund or otherwise as aforesaid but that nevertheless the interes)
accruing on the said moneys may in the meantime be paid over as the same
shall beé realised if such Executive Officer shall think ft to the said
botinienas AN 0L 18 hereby lastly agreed that on the final termination of
the service of the said ... whether as such as aforesaid
or otherwise the said Postal Savings Bank Pass Book and the moneys lor
the time being & credit of the said ........... i§n the said Postal Savings
Bank and this bond shall remain with such Executive Officer as aforesaid
fOr oiciianen Calendar months as security against any loss, injury or
damuge that may have been sostained or incarred by the said Board or Fund
owing 10 the act neglect or default of the said ... OT any such other
persen or persaons as aloresaid and which may oot bave been discovered

ach-1

. : ot
antil sfter the termination of his said service and that his Hability hereun

id term of e calendar
shail continue until the expiry of the said term n LT
“"”“"1':' WITNESS whereof the said foaamreo has hereunto set his hand
and seal this .. G3F Bl e : o
Signed scaled and delivered by the above AAMEH cciamrenmiirass
Presenee Of croms - "
taken as
Form of Security Bond Where 2 Fidelity Insurance Policy is
Security
ALL t5 thatl | s af ... i b
ENOW MEN by these presents that [ ..usses 7 o s
am held and firmly hound anato the Cantonment Board of ... uh e
f Rs to be paid to the said Board for which pay
sum o N

pind myself and my heirs execulors administrators and legal representatives
ind my
by these presenis.

was 08 ThE urrrerienyinmnss GAY
REAS the above BOUAEETL 1onorsessnrimsenss
| Jor 19 .. appointed 1o and nowW holds the DF:F':“.;:
o) A—: |- R S _ A
. in the canlonment OF cosrmmmrnsss U TR orpistass

D i i d o
i by virtue of such pffice 15 boan
ND WHEREAS the sid .o B _
:eep truc and faithful accounts of his ﬂEI!il-'I.F with all pru[:em n;i]nzmu:z
which may come to his hands or posscssion OF und::r hf;i:;pm o
accounts 1o be kept in the form and mm:rn:tall;“na:rn r:::we s M
i i thority) and a _
rescribed by duly constituted ag ket
:m:ll returns and accounts and pther documents a; m:;ﬁ fr::; t:.':: e
i { him, AND WHEREAS 1o secw :
bz:;:rqn:;:ci :'I,r ;:r:e SAI . isaiinespiasane of the duties of his- office m::d:; :;;
fuhnr office which he may hold under the aforesaid m“d;,:? B:;:nallllj s
themselves against any loss injury of :a:::g:wh{c:“:.e“gm S Gomsight
any way suffer or sustain by reason o iscon : 2
urymhzm’:se through him Or any pﬁﬁl}n_. acting unde;h:r fi:;rh;u:“m =
aforesaid Board have entered into a Fidelity Imi[umn:a r.zrmr : .ur
i e Company OF cueconemees TR period
X undm:;em:am h:d suthorised the said Bua:::m 4]
iy amd Ve BB eiarcraseiani . : i
realise by monthly deductions from the salary that he t;u:};i 331::“;';
time to time such sums a5 May be necessary Tu defray O mmhcr
to be paid on account of the aforesaid policy or on R TR
policy of Insurance which the said Board may heruftctm g
ur Em: of indemnifying themselves as aforesaid dem‘in_ £ mmda m&:ﬂﬂm
a :thm of the said o . NOW the condition of umm Sy
th them of the said oo
::md i such that if the Baid .oommeines has whilst he has
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nﬂh:: o as aforesaid always duly performed and fulfilled the
dutics of his said officc and if he shall whilst he shall hold the said office
or any other office to which he may be appointed or in which he may act
always duly perform and fulfil all and every the duties thereof respectively
and other the duties which may from time to tife be required of him and
shall also at all times indemnify and save harmiess the said Board and Fund
from all and every loss injury and damage which has been or shall or may
4% any times or time hereafter during the service or employment of the said
ceremannen. (N SUCH OFfice as aforesaid or in any such other offices aforesaid
be sustained incurred or suffered by the said Board or Fund by reason of
j""’ #cl meglect failure misconduct default disohedience Dmission  or
insolvency of the said ... or of any person or persons acting under
kim or for whom he may be responsible or if the said Board have realised
from the aforesaid lnsurance Company or any other Insurance Company the
amount of the Policy which the ssid Board may have taken oul with such
Insurance company 1o indemnify themselves as aforesaid then this obligation
shall be void and of no effect otherwise the same shall be and remain in
full force; AND it is hereby agreed that on the final termination of the
service of the said ... this bosd shall remain with the said Board
for ... calendar months as security against any loss or injury or
dmpage that may have been susiained or incurred by the said Board or Fund
owing to the act neglect or default of the said ... or any such other
person or persons as aforesaid and which may nol have been discovered
until after the termination of his sald service and which is mot covered by
any Policy of Insurance as aforesaid and that his liability hereunder shall

continue until the expiry of the sald term of ... calendar manths.
IN WITNESS whereof the said ............ has hereunto set his hand
and seal this ... dBy OF oo, 19
Signed sealed and delivered )
by the above named .......... )

in the presence of —
*[SCHEDULE [1}
[A.D. No. 179 dr. 28.3-1931]
(See Rule 38 (2))
FORM A
Form of nomination when depositor has a dependant or depandanis.
I hereby direct that the amount at my credit in the Provident Fund of
G e, Camonment Board at the time of my death shall be

distributed among my dependants mentioned below |
st in the manner shown

Sch-0l CFS RUTES 1947 T

Name and pddress | Relatbonship, if Age ol the Amount or
of the nominee or any, with the nominee, share of
nominees, | depositor sceumulations,
| 2 3 4
t il
Date Signature of depositor

Two wilnesses 1o signature.

Mote -—Column 4 shall be filled in 50 as to cover the whole amount at credi

FORM B
Form of nomination where depositor has no dependint.

I herehy declare that 1 have no dependant and dircct that the amount
at my credit in the Provident Fond of the ... Cantonment Board at the time
of my death shall, in the event of my having no depandant, be distriboted
among the persons mentioned below in the manner shown against their
names.

Name and sddress | Relationship, if Age of the Amount or
of the nominee or any, with the nominee share of
nominees depositor accumulations
i 2 3 4
Date Signature of depositor,

Two witnesscs 10 signature.

Mote —Codumn & shall be filled in %0 as 1o cover the whole amount a1 credid.
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(ANNEXURE *A")

The Cantonment Fund' Emplovees of the following categories are
declared as “menial servants” within the meaning of rule 2 (d} of the
Cantonment Fund Servants Rules 1937—

(1) Ward Boy or Ward Servant
(2) Cook
(3} Khansama
(4) Bearer
(3} Cleaner
(6) Road Mate
{7) Consérvancy Jamadar or Mukadam
*(Ta) Sanitary Jamadar
(%) Plumber
(9) Blacksmith
{10) Carpenter
(11} Mistry
(12) Hammer man
(13) Dai
(14) Fire Brigade Luscur
(15) Pound Keeper
(16) Caule Carcher
{17} Dog shooter
(18) Nursing Orderly
(19) Ayah
(20} Finer
(21) Disinfactor
(22) Water Lorry Filler.

*Authority :—G.Q.1. Min. of Def. letter No. 93/11/G/D/8/48-7416 dated

1-11-1948 * as amended vide No. 25/46/C/L&C/G5/3063- CD{Q&C) dated
B-8-19609,

(ANNEXURE ‘B

Qualifications for the Post of Sanitary

Inspectors Cantonment Boards UP
The question of prescribing qualifications for appointment as Sanitary
Inspector in Cantonment Boards in U.P. has been under consideration for
some lime past. The GOC-in-Chief, Central Command has directed, in
exercise of the powers conferred on him under Rule 5-B (3) of the
Cantonment Fund Servanis Rules, 1937, that in addition 1o the
Certificate/diploma awarded by the Provincial Hygiene Institute, Gowvi. of

Annex-C' CF4 RULES, 1047 o

Unar Pradesh, Lucknow, the certificates awarded by the All India lnstitute
of Local Selfl Govi. Bombay, and the National Council of Rural Education,
Delhi shall also be recognised for appointment. as Sanitary Inspectorns
{qualified) in Cantonment Boards in Uttar Pradesh.

Auvthority ~—Direcior, DL&C, Central Command, leter HNo.
FA2IRPCS.LAC 6 dated 16-6-1979.

(ANNEXURE °C7)
Classification of Posts Under Cantonment Boards

Under Rule 5-B (5} of Cantonment Fond Servants Rules, 1937

{a) The following principles shall be adopied for classification of posts
in differeni cantonmenis :—

(i) In case of mon-technical or semi skilled posts where there s a
lower post, the higher post will be declared as promotion post,
subject to the job requirement and educational qualification
prescribed under Rule 3-B (3) ibid and field of selection will
be specified.

(ii) For teachnical and skilled posts, the higher post will be
declared as a promotion post subject to the condition that
wherever there is an indirect cquation with corresponding State
Govt. post under Memorandum of Settlement, the General
Oifficer- Commanding-in-Chief, the Command will lay down the
minimum gualification under rule 5-B (3) of the Cantonment
Fund Scrvants Rules, 1937. In the abscnce of prescribed
educational/professional qualifications, posis will be filled by
direct recruilment,

{iii) Technical and skilled posis, such as Drivers, Road Roller
Dirivers, Fire Engine Drivers and Pump Drivers eic. shall be
filled up by promotion amongst the serving lower prade
employees  provided the existing individual (s5) hold the
requisite qualifications prescribed for the post by the General
Officer Commanding-in-Chief, the Command in pursoance of
Rule 5-B {3) of the Cantonment Fund Servants Rules 1937 if
not, the post will be filled up by direct recruitment.

{b) The existing posts under the different canionments shall be
classified as shown in the Anncxure to this letter,

{c) General Officer Commanding-in-Chief, the Commands shall
further classify all promotion posts, mentioned in column 2 of the
Annexure into selection and non-selection posts as required vide
sub-rule (&) of rule 5-B of Cantonment Fond Scrvants Rules, 1937,

(d) If any post (5) has been-omitied frum the Anneamre in any of the
cantonments or any post (5) to be created in foture the Director,
Military Lands and Cantonments is authorised 1o classify all such
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posis into dircct recruitment post or promotion post, on the basis
of classification made in respect of similar classification of
corresponding post in any canionment of the Command and also
keeping in view the principles accepied in sub para {a) above.
In case of direct recuitment posts depanmental candidates can
also be allowed 10 compete with the nominee of the Employment
Exchange : provided they fulfill all the conditions prescribed for
the post. Ape relaxation may also be extended o such candidates
on the analogy of Depit. of Personnel and Administrative Reforms
O.M, Mo, 4/4774-Esu, (D) de. 20.7.76, circulated under Min. of
Def. OM. No. 4/1/75/6483D. (Appts) dated 198,76 which would
apply muiatis mutandis 10 the Canit. Board emplovees and
In case of a promotion post where no suitable employees in the
line of promotion in a particafar Board is available the post may
be filled temporarily from among suitable candidates holding posis
one grade below the posts incleded in the field of considerations.
Where this 15 also not feasible or no suitable candidates arc
available, the post may be filled temporarily by following the
normal procedure applicable to direct recruitment. The question
whether an employee in the line of promotion in a Cantt. Board
is fit for promotion or not would be decided by the G.O.C-in-C,
after scrutinising the relevant service records of the concerned
employee before authorising direct recruitment,

Anthority—G.0.I. Min. of Def (ML&C Dic) letter No
25/83/C/L&CT3 dr. 4.12.76 as amended vide letter of even No. do 3.6.78|

[Annexure to letier Mo 25/83/C/L&C/T3, dated 4th December, 1976 as
amended vide letter of even No. dated 2001276, 11.4.78, 2.5.78, 26.10,7%,
24,579, 10.2.79, 31.7.82, 4985 23.9.87 and 21.4.87)

CANTONMENT BOARD, DINAFURE

=mcax

Mame of Posts which
are to be filled up by
direct recruitment

(e}

n

Name of postsiFor promotion posts. Posis
which are fo belor posis from  which
filled up by|appointment shall be made
pPromotion. fo such promotion post

1 2 3

Bhisti {1} Accountant (1) Lower Division
Blacksmith, Upper Div. Asst., Assistani.
Cart Driver, Tax Superintendent.

Cattle Feeder,

Chowkidar {2) Office Superintendent, (2) Accountant, UDA,
Lower Division

Tax SupdL

r_ “Rrinex T CFS RUTES 9T Ty
1 2 3
Clerk, (3) Sanitary Jamadar. {3} Sweeper, Bhisti.
Wireman, (4) Head Mali, (4) Mali.
Mali, Peon, {5) Pump Driver Gde 1. (5) Pump Driver Gde 11,
Mazdoor, {6) Plomber. (6) Pump Drivers.
Sub-Owverseer, (7} Moharrir, (7} Peon, Chowkidar,
Vaccinalor, Pound Kecper. Cantle Feeder.
Sweeper, {8y Mason. {8) Mazdoor,
Sanitary Inspectlor, () Driver. (9) Lower Grade
Pump Khalasi, Servants,
(10} Pump Driver Gde-1l. (10) Pump Khalasi.

CANTONMENT BOARD, RAMGARH

Ayah, Chowkidar, (1

Lower Division Asstt. {2)

Compounder, (3
(#)

Cook; Diresser [3)

Disinfactor, Bhisti, ()

Mali, Mazdoor, (7

Mechanic,

Midwife,

Auxiliary Nurse,

Peon,

Sub-Owverseer,
Sanitary I[nspector,
Sweeper, Ward Orderly.

CANTONMENT BOARD, JABALFUR

Waccinalor,

Pharmacist,

Ayah, Bhisti, (1)
Blacksmith, [2)
Carpenter, Chowkidar,
Junior Clerk, {3)

Compounder, Cooly,

Dhobi, Draftsman,  (4)

Tax Superintendent,
AstOuntant,
Office SupdL

Sanitary Jamadar.
Nurse "B Grade,
Mate, Mason,

L river.

Pound Kesper.

Senior Clerk.
Accountant Gde I,
Revennc Supdl
Office Supdi

Sanitary Supdt

(1)
()
(EY
(4
(3)
(6)

(7)

Lower Division
Assizant.
Accountant, Tax
Supdt.

Swecper.
Auxiliary Nurse,
Mazdoor,

Lower Grade
Servanis

Sanitary Jamadar.

{13 Junior Clerk.
{2} Senior Clerk.

{3 Accountanl

Revenue Supdt.

{4) Sanitary Inspector,



3

(i4) Asstt, Teacher.

)
(2)
(3)
()
(3)
(6)

(7}

(1

(2)
(3)
(4)

(5)
(6}

(7

(1)

Agcconntant,
Junior Clerk.
Mah.

Sweeper.
Mazdoor.

Lower Grade
Servants.

Peom, Chowkidar.

Junior Clerk,
Tax Inspector.

Accountant, Scnior
Qciroi Inspectar.
Sweeper.

Peon, Chowkidar,
Pump Attendant.
Lower Grade
Servants.

Assistant Teacher.

Junior Clerk,
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Dresser, (5) Senior Murse, (5) Junior Nurse. Junior MNurse, {14) Head Master.

Hammerman, (65) Head Mali (6) Malk Storeman, Vaccinator,

Lighting Inspecior,  (7) Sanitary (7) Sweeper, Bhisti, Valveman, Veternary

Mali, Mason, Dai, Jamadar, Conservancy Diresser,

Mistry, Jamadar, Dog Vieternary Surgeon,

Junior Nurse, Shooter. Ward Servant,

Dwverseer, Peon, (8) Moharrir, (8) Peon, Chowkidar, Assii. Teacher,

Pipe Fitter, Pound Keeper. Trained Gradoate

Sanitary Inspector, (%) Supervisor Workshop. (9) Mistry. Teacher.

Steno Typist CANTONMENT BOARD, MORAR

Sweeper, {10y Driver. {10} Lower Grade Chowkidar, Peon, {1y Office SupdL

Wehicle Inspector, Servants. Cleaner, Mali, (1) Accouniant,

Waccinaor. Junmior Clerk, {3) Head Mati.

CANTONMENT BOARD, MPOW Carpenter, Mechanic, (4) Conservancy Jamadar,

Animal Caicher, (13 Senior Clerk, {1} Junior Clerk. Owerscer, Sanitary {3) Mason,

Ayah, Beldar, Bhisti, Revenene/Oetrod Inspector, Conservancy (6) Diriver,

Blacksmith, Cart, Inspecior. Inspector, Compounder,

Diriver, {2) Accountant, Octori/  (2) Senior Clerk, Dresser-cum- (71 Pound Keeper.

Carpenter, Chowkidar, Revenue Supdt. Revenue/Ociroi vaccinator, Safaiwala,

Cleaner, Jumior Clerk, Inspector. Mazdoor.

Compounder, Cook,  (3) Office Supdt {3) Accountani, Ocirod/ CANTONMENT BOARD, PACHMARII

Cooly, Dhobi, Revenue Supdt. Ayah, Chowlkidar, (1) Accountand,

Diraftsman, (4) Sanitary Supdr (4) Senitary Inspector. Junior Clerk, Senior Octroi

Mechanic, Helper, (5) Conservancy {5) Sweeper, Bhisti, Compirunder, Inspector.

Lady Health Visitor, Jamadar. Lineman, Owerseer, (2) Office Supd

Peon, Dresser, (6) Head Mali. (6) Mali. Mali, Cooly, Dai,

Mali, Printer, Peon,  (7) Senior Nurse, {7) Junior Nurse, Peon, (3) Conmservancy

Pipe Fitter, Overseer, (B) Dafird (%) Peon. Tax Inspector, Jamadar.

Sub-Overseer, {9y Bill Server, {9y Daftri, Peon, Pump Attendant, (4) Moharrir/

Sweeper, Wireman, Moharrir, Chowkidar. Sanitary Inspector, Pound keeper.

Sub-Engineer, Pound Keeper. Swre Keeper, (%) Plomber.

Electrician, (10 Mate, (1) Mazdoor. Sweeper, Dresser, (6) Driver.

Assistani mechanic, Assistant Teacher,

Paump Altendant, {11) Driver, (11} Lower Grade Pound Keeper (7) Headmaster:

Diresser, Road Roller Driver, Servants. CANTONMENT BOARD, SAUGOR

Sanitary Inspector, (12} Canwonament Engineer, (12) Sub-Engineer. Ayah, Bhisti, Peon, (1} Revenue Supdi

Chowkidar, Accountant

Steno Typist,

(13) Mason,

(13) Mazdoor.

Sweno-Typist.



1
Compounder,
Junior Clerk,
Fitter;
Lah Axtendant,
Limeman, Mali,
Junior Murse,
Overseer,
Sanilary Inspecior,
Sweeper, Vaccinalor,
Yalveman,
sub-charge,
Ladv Doctor, Lower
Division Teacher,
Pharmacist Grade 1,
Carpenter, Mason,

. Fump Attendant,
Mechanic, Vehicle
Entry Tax Inspecior,
Vehicle Entry Tax
Moharrir-com-Peon,
Sweeper-cum-Farrash,
Wardboy-cum-Peon,
Plumber, Overseer
(E&M]), Lab
Teachnician (Hospital)
Tax Collector
(Junior Clerk), Steno-
Typist, Mazdoor.

2
{2} Office Supde,

i3} Conservancy
Jamadar,
Dog Shooter,

{4} Conservancy
Inspecior,

(5 tla[lri.

(6) Pound Keeper

(T} Senior nurse,
(8] Driver,

(%) Principal.

{10y Lecturers.

(11} Upper Divisgion
Teacher.

(12) PTL

{13} Cralts Teacher,

3
{2} Revenue Supdt.,
Accountant.

(3) Sweeper, Bhisil.

(4} Conservancy
Jamadar,

{5 Peon.

{6) Dafiri, Peon,
Chowlkidar,

{7y Junbor Murse.

i8) Lower Grade
Servants

(9) Lecarerjorther
tekcher holding
requisite qualifica-
Lion.

{10) Upper Division
Teacher Lower
Division Teacher
of Middle/Primary
School/Physical
Training Instruc-
tor holding reqi-
site gualification.

{11) Lower Division
Teacher of Middie!
Primary School/
Physical Training
Instructor holding
requisite qualifica-
tiom.

{12y Lower Division
Teacher.

(13} Lower Division
Teacher/Physical
Training Instructor
holding requisite
qualification,

2
{14) Laboratory Assit,

(15) Sanitary SupdL
{167 Drafisman.

(17) Viehicle Entry Thx
Maoharrir.

(18) Assit. Engineer,

3

14) Class 1V employees
holding requisitc
qualificasons.

(15) Sanitary Inspector.

(16) Any Class 1l and
IV employee
holding requisiie
qualifications.

{17) Vehicle Eniry Tax
Moharrir-cuin-Feon
possessing prescrib-
ed qualifications.

(18) Owverseers possessing
Diploma with 10 to
15 years experience
or Degree in Cjvil
Engg. with 2 years
CEPCTHENCE.

CANTONMENT BOARD, AGRA

Sweeper, Bhisti,
Blacksmith, Carpenter,
Cashier, Junior Clerk,
Chowkidar, Cleaner,
Compounder, Drafis-
man,

Lineman, Fitter,
Mechanic,
Hammerman, Lab
Altendani,

Sweeper, Mali,
Mazdoor,

Meter Reader,
Midwife,

Peon, Ward Servant,
Vaccinator,

Sanitary Inspector,
Stand Fee Collecior,

(1) Senior Clerk,
Vehicle Inspector.

(1 Selecton Grade
Clerk

{3) Accountant,
Revenue Supdt.
{4) Office Supdt.

{5) Sanitary SupdL

{f) Sanitary Jamadar,

{7) Head Mali,

(8) Jamadar Peon,
Dafiry

{9 Swand Fee Moharrir,
Teh Bazari Mohar-
rir, Pound Kecper.

{1) Junior Clerk
Cashier.

{Z) WVehicle Inspecior,
Senior Cletk, Steno
Typist.

(3) Selection Grade
Clerk.

(4) Accountan,
Revenue Supdi.

{5) Sanitary Imspecior.

() Sweeper,

(7) Meali.

(%) Peon,

{9} Jamadar Peon,
Dafirl,



| Z
Revenue Collector, (1) Mason
Asznt. Engineer, {11y 5D,
Steno-Typist {12} Driver, Fump
Owerscer, Assit. Teacher Diriver, Read Roller
(Primary School),
Asstt. Mistress, (13} Store Feaper.
(14) Head MastcriHead
Mistress (Frimary

£
{107 Mazdoor.
{11} Overseer,
{12} Lower Grade
Servanis,

(133 Junior Clerk,
Cashier.

{14) Asstt, Teacher
{Primary School).

(1) Accouniang, Re-
venue Inspectir.

(2} Revenue Collector,
Cushier,

(31 Sweeper, Mazdoor,

(4} Peon, Chowkidar,

Schoal),

CANTONMENT BOARD, ALMORA
Bhisti, (1) Office Supdi
Cashier, (2} Accountant, Revenue
Chowkidar, Inspector,
Lineman, {3y Sanitary Jamadar,
Forest Guard, (4) Pound Keeper.
Mazdowor,
hal,
Peon,
Sweeper,

Revenue Collector,

Jeep Diriver.

CANTONMENT BOARD, ALLAHADRAD

Fiter. Bhisti, (1)} Senior Clerk,
Carpenter, Junior Revenue Imspecior.
Clerk,
Compounder, Cook,
Drafisman, Dresser,
Hammerman, Swceper, (3) Office Supadt.
M,

Lineman, Midwile, (4] Head Mali.

(2) Accountant,

Blacksmith, (5} Mason.
Mursing Crderly, {6) Pound Keeper
Overseer, Peon,

Store Keeper, (7 Driver, Pump

Sanitary Inspector, Diriver.

(1) Junior Clerk, Re.
venue Collector.

(2} Senior Clerk,
Revenue Inspector.
(3y Accountant.

(4] Mlali.
(5) Mazdoor,
{fi) Peon, Chowlkidar.

(71 Lower Grade
Servanls.

1
MNurse, Sweeper,
Vaccinator,
Revenue Collector,
Mechanic, Asst,
Teacher (PrimaryJunior
High School), Mandoor,
Chowkidar.

2

{8) Sanitary Jamadar.

(% Head master/Head-
mistress (Primary
School).

(10} Blacksmith.

i11y Head masicr/Head
mistress (Junior
High School),

3

(&) Sweeper/Bhisti

9

Asstt, Teacher
{Primary School).

(107 Hammerman.
(11} Head master (Pri-

CANTONMENT BOARID, BABINA

Sweeper, Bhistl,
Chowkidar,

Junior Clerk, Cashier,
Slore-keeper,
Compounder, Dresser,
Mali, Mazdoor, Peon,
Owerseer, Drafltsman,
Sanitary Inspector,
Revenue Collectaor,
Toll Collector,
Vaccinator, Waterman,
Mason-cum-carpenter-
cum-blacksmith, Ayah,
Sub-charge, Midwife,
Lakoratory Asstt.,
Fitter-cum-pemp driver,
Electrician-com-meter
reader, Asstl. Teacher,
Stena TipisL

CANTONMENT BOARD, BAREILLY
(1) Senior Clerk,

Sweeper, Bhist,
Chowkidar,
Blacksmith, Carpenter,
Cleaner, Dresser,
Cook,

{1} Toll Inspecior,
ar. Clerk.

{2) Accountant,

(3) Qifice SupdL

(4) Sanitary Jamadar.

(5) Pound Keeper,
Toll Moharrir.

(6] Driver,

(7) Head master.

Revenue Inspector,

(2} Accouniant.

Tunior Clerk, Cashier, (3) Office Supdt.

(1

(2)
&)
#
(%)
()

(7

(1)

(2

(3

mary school) and
Asstl. Teacher (Ju-
nior High School),

Junior Clerk,
Cashier, Stotekeeper,
Revenue/Toll
Collector,

Toll Inspector/Sr.
Clerk/Stenn Trpist
Accountant,
Sweeper, Bhisii.
Peon, Chowkidar.

Lower Grade
Servants.
Assil. Teacher.

Junior Clerk.
Cashier,
Siore-kepper.
Senior Clerk,
Revenue Inspector.
Accoundant.,



1
Lineman, Mali, Road
Beldar,
Compounder, Meter
Reader,
Mechanic, Nurse,
Chwverseer,
Sanitary Ingpector,
Etﬂfc-k:epﬂ, Peon,
Vaccinator, Ward
Servani,
Trench Beldar,
Electrician, Beldar,

EFIE am I MBI | L

2
{4} Head master/Head
mistress (Primary
School).
(5} Head Mali.
(6) Sanitary Jamadar,

(7) Asstt. Teacher
{Junior High School)
(8 Mate,

(%) Asstt, Teacher
L. T Gde,

Mazdoor, Conservancy (10) Head Master

Jamadar, Assii. Teacher

(Primary School).

(High Schoal).
(11} Daftry.
(12) Pound Keeper,

{13} Driver,

(14} Asstt. Sanitary
Inspector,

(153 Market Insnecior.

3
{4} Assit. Teacher
(Primary School),

(57 Mall r
(6) Bhisti, Sweeper,
Trench Belder.
{7y Head Master
(Primary School).
{8) Road beldar,
Mazdoor.
(9}  Assit. Teacher
C. T Gae.
(1) Assit. Teacher LT
Gde, (High School), |
(11) Peon, Chowkidar,
(12) Dafiry, Peon,
Chowkidar.
(13) Lower Gde Servanis, |
(14) Conservancy jama-
dar.
{13) Dafiry/Peon.

CANTONMENT BOARD, CHAKRATA

Junior Clerk, Cashier,

(1) Office Supdt.

Slun:—ln:tpcf. Chowkidar,

Fitter, Forester,
Forest Guard,
Mazdoor, Mall,
Toll Collector,
Ogtrol Callector
Dvcm::f

Sanitary Inspecior,
Peon, Sweeper,
Velerinary Compoun-
der, -+

Assit. Teacher
(Frimary School),
Asstt. Mistress,

(2) Accountant,
Revenue/ Octroi
Superintendent,

{3) Head master/
Head misiress.

{4) Dy. Ranger.

{5) Conservancy
Supervisor,

{6} Sanitary Jamadar,

{7}y Dafiri,

{8}  CcirolToll Moharrir,

(1} Accountant, He- .
wenueOctnod Supdl

(2) Junior Clerk,
Cashier, Store-
Keeper, Toll/
Oetroi Collector.

(3] Assi Teacher/
Ass1l, Mistress.

(4) Forester.

(3) Sanitary Jamadar,

(6) Sweeper, Bhisti.

{7} Peon, Chowkidar,

{8} Daftri, Peon,
Chowkidar.
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CANTONMENT BOARD, CLEMENT TOWN

Junior Clerk, (1} Accountant, (1} Junior Clerk/Mis,

Compounder, Clerk, Store Keeper,

Chowkidar, (2) Office Supdi (2} Accountant

Drriver, (3) Sanitary Jamadar, (3) Sweeper,

Mali;, Mechnic, (4) Pound Keeper, (4) Peon, Chowkidar,

Dai, Owverseer, (5) Headmaster (5) Asstt. Teacher

Peon, (Primary School). {Primary School),

Stwore Keeper,

SWCCpcr,

Ward Servant,

Blacksmith,

Assll. Sanitary Inspector.
Assit. Teacher (Primary School).
CANTONMENT BOARD, DEHRADUN
Peon, Bhisti, Sweeper, (1} Senior Clerk, Toll, (1) Jonior Clerk, Toll

Blacksmith, Carpenter, inspector, Tax Collector, Store
Fitter, Chowkidar, Inspector, Keeper, Revenue
Jupior Clerk, Collector, Cashier.
Revenue Collector, {2} Accountant, {2) Senior Clerk, Toll
Lineman, Mali, Toll SupdL Inspecror, Tax
Mazdoor, Inspector
Cashier, Compounder, (3} Office Supdi {3} Accountant, Toll
Midwife, Murse, Supdt.
Mursing Orderly, Dai, (4) Jamadar Peon. i(4) Peon, Chowkidar.

(5) Mason. i(5) Mazdoor,
Sanitary Inspector, it} Pound Keeper, (6) Jamadar Peon,
Toll Collectar, Toll Muoharrir, Chowlkidar, .
Mechanic, Overseer, (7)) 85.D.0 (7} Owerseer, [
AssiL Teacher (&) Driver, i(8) Lower Grade
{Primary/High School), Pump Diriver. Servants.
Dr. Sub-Charge, {9) Jamadar Sweeper {(9) Sweeper, Bhisti.

Lady Doctor, Store-
keeper, Electrician.
CANTONMENT BOARD, FAIZABAL

Junior Clerk, (1) Accountant, {13 Jumior Clerk,
Revenue Revenue Clerk,
Cuollector, Store Store Kecperg
Keeper, Cashier.



Cashier,

Compounder, Dresser,

Peon, Chowkidar,
Bhisti, Mazdoor,
Mali, Sweeper, Line-
iman,

Sanitary Inspector,
Draltsman,

Mid Wife,

Asstl. Teacher
{Primary Schoal),
Dr. Sub-Charge.

(2} Office Supdr.
(3) Sanitary Jamadar,
(4) Pound Keeper
(5} Dwriver

(%) Head master
(Frimary School).
(7) Assit. Teacher

(Jr. High School}.
{8) Headmasier

(dr. High School).

{2)
(3)
(4)
(3)

(6)

(7

(8)

Accountant.
Sweeper, Bhist.
Peon, Chowlkidar,
Lower Grade Ser-
Vanis

Assit. Teacher
(Primary School),
Headmaster
(Primary School).
Assil. Teacher
{Jr. High School).

CANTONMENT BOARD, FATEHGARH

Junior Clerk,
Cashier, Store-Keeper,
Revenoe Collector,
Compounder,
Vaccinator,

Peon, Chowkidar,
Bhisti, Swecper
Mechanic,

Midwile,

Overseer,

Sanitary Inspector
Water Lineman,
Ward-hoy, Duog
Shooter, Anti Malaria
Mazdoor,

{1} Accountant,

(Z) Office SupdL
(3) Sanitary Jamadar,
{4) Pound Keeper.
(5} Driver.

(6] Headmastier
{Primary School)
(71 Assit Teacher
{Jr. High School)
(%) Headmaster
{dr. High School).

Beldar (Gardener), Asstl.

Teacher (Trained)
Primary Schoo,

(1)

(2
(3)
4)
(3)
(6)
{7

(8)

CANTONMENT BOARD, JHANSI

Junior Clerk,
Cashier,
Chowkidar,
Compounder,

(1) Senior Clerk,

Bevenue Ins-
pector,

(1)

Junior Clerk,
Revenue Collecior,
Siore Keeper,
Cazhier,
Accountant,
Sweeper, Bhisu,
Peon, Chowkidar,
Lower CGrade Ser-
Vanis.

Asst. Teacher
{Primary School)
Headmaster
{Primary Schoaol),
Asstt, Teacher
{Ir. High School).

Junior Clerk,
Cashier, Store
Keeper, Revenue
Collector,

Diresset,
Fiiter, Lineman,

pali,

‘Mazdoor, Midwife.

Murse, Nusrsing-
Cirderly,

Owverseer,

Store Kecper,
Swoeper, Revenue
Collector.

Pai, Doctor, Peon,
Carpentcr, AssiL
Teacher (tramed).

Junice Clerk
Store-keeper,
Tracer, Bhisti,
Blacksmith,
Carpenter,
Revenue Collecior,
Cashier, Cleaner,

Chowkidar, Compoun-

der,
Cook, Draftsman,

Hammerman, Lineman

Diresser, Sweeper,
Pean, Mali,

Mali Mazdoor,
Assti, Merhanic,
Meter Reader,
Midwife, Nursing
Orderly,

Overscet,

Sanitary Inspector,

SWCEpEr, Vaccinator,
Warerman, Mechanic,

2
{2} Accountant.

(3) Office Supdu

(4] Dafiri,

{5) Head Mali.

(A} Sanilary Jamadar.
(7} Mason.

{#) Pound Keeper.

(9) Driver, Pump Driver.

{10y Pump Driver-com-
meter Reader.
{11} Headmaster/Head

Misiress.

(1} Senior Clerk

{2y Sclection Grade
Clerk.

{3 5D

(4) Accountant,
Revenue Supdt.

(5} Office Supdt.

(6} Sanitary SupdL

(7) Drafury, Jamadar
Peon,

{8) Sanitary Jamadar.

(%) Conservancy Super-
visor.

{10) Head Mali.

{11} Water Works Ins-
pector,

(12) Mason,

TCFS RO, TV

3

(2) Senior Clerk,
Bevenue Inspector,

{3} Accoontant

{(4) Peon.

(3) Mali, Mazdoor,

(6) Sweeper, Bhisti.

{7y Mazdoor.

{8y Peon, Chowkidar.

(9} Lower Grade
Employees,

{10} Lower Grade
Employees.

{11} Assti, Teacher
{Trained).

CANTONMENT BOARD, KANPUR

(1) Junior Clerk,
Cashier, Revenue
Collector,

Store,
Kceper.

() Senior Clerk,
Steno Typist

(3} Oversecr.

(4) Selection Grade
Clerk.

(5) Accountant, Reve-
aue SupdLl

(6) Sanitary Inspecior.

(7) Peon, Chowkidar.

(&) Swecper, Bhisti.
{9) Sanitary Jamadar.

{10) Mali, Mali Mazdoor.
{11) Asstl. Mechanic

(Water Supply).
(12) Mazdoor.
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Asstt. Engineer, (13) Pound Keeper (13) Daftri, Jamadar Diresser, (6) Toll Moharrir. {63
Peon. Forest Guard,

Lab. Assistant-cum-  (14) Driver, Pump (14) Lower Grade Serv- Nurse, Mali, (T) Driver. {7
Clerk, Driver, Road Roller anis, Lineman,

ARt Tonslion; (18- Rpaives Owerseer, (#) Cashier. (#)
imead, {15} Headmaster (Matric  (15) Assistant Teacher, Sanitary Inspector, (9) Rassin Moharrir, (9

Asstt. Teacher {Non-
matric trained) *
Sub-Owerseer,

Doctor (Sub-charge),
Murse [qualified),
Murse {(un-qualified),
Wardhoy,

Ayah,

Asall. Compounder,
Steno-Typist, Assit,

trained).
{16) Headmaster (non-
Matric trained].

{16 Assistant Teacher.

Mechanic (Water Supply),

Mazdoor.

CANTONMENT BOARD, LANDOUR

Junior Clerk,
Siore Keeper,
Cashier,

Revenue Collector,
Feon, Chowkidar,
Sweeper, Overseer,
Sanitary [nspector,
Bhisti.

(1) Office Supdi (1)} Junior Clerk,

Cashier, Revenue

Collector, Store keeper,

(2} Sanitary Jamadar, (2) Sweeper, Bhist.

CANTONMENT BOARD, LANSDOWNE

Junior clerk,

Toll Collector,
Swore Meeper,
Peon, Chowkidar,
Swesper, Bhisti,
Ayah, Midwife,
Meter Reader,
Compoander,

(1} Revenue Inspecior, (1} Jumior Clerk,

Stlore Keeper,
Revenue Collector,
Toll Collector.
(2} Accountant, {Z) Revenue Inspector,
{3} Office Supdt, {3} Accountant.
(4) Dafiri, {4) Peon, Chowkidar.

(5) Sanitary Jamadar, (5) Sweeper, Bhisti,

Laboratory Assistant,
Wardboy, Revenue
Collector,

Asstt, Teacher
(Primary School).

CANTONMENT BAORD, LUCKNOW

Junior Clerk, Bazar
Collector, Peon,
Chowkidar, Cashier,
Sweeper, Bhisti,
Blacksmith,
Carpenter, Cleaner,
Compounder,
Mazdoor, Dralisman,
Owerseer (Mech),
Owerseer (Civil),
Garden Supervisor,
Lincman, Mali,
Meter, Reader,

Midwife

Mursing Crderly,
Painter,

(107 Head master
(Primary School)
(11) Assu. Teacher
{Ir. High School)
{12} Assii. Teacher
L. T Gde.
{13} Head master

(High School)

(1) Swre-keeper (1)
Fevenue Inspecior.
Vehicle Inspector,

Senior Clerk.

(2) Seclection Grade (2}
Clerk.

(%) Accountant, Tax/ (3)
Revenue Supdi.

{4) Office Supdy. (4

{5) Sanitary Jamadar. (2}

(%) €onservancy ()
Supervisor.

{7T) Jamadar Peon. {7

3
Peon, Chowkidar
[afiri.
Lower Grade
Employees.
Junior Clerk.
Forest Guard/
Dafiry/Peon/
Chowkidar.

(10) Asstt. Teacher

(Primary School)

{11) Head Master

(Primary School),

(12) Asstl, Teacher

C. T. Gde.

{13y Asstt, Teacher LT

Gde. (High School)

Junior Clerk, Bazar
Collector, Cashier.

Store-keeper,
Revenue Inspector,
Vehicle Inspector,
Scninr Clerk, Stend
TypisL.

Selection Grade
Clerk.

Accoantant, Tax/
Revenue Supdt.
Sweeper, Bhist
Sanitary Jamadar,

Peon, Chowkidar.
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Steno-Typist, (#) Bazar Moharrir, (8) Jamadar Peon,
Sanitary Inspector, Pound Keeper. Peon, Chowkidar,
Vaccinator, (% Mason. 19 Mardoor,

Ward Servant, {10y Driver {1} Lower Grade Ser-
vEnis.

X-Ray Technician, {11} Headmaster,
Hospital Clerk-cum-  (12) Jamadar { Mate)
Store-Keeper,

Dacror,

Lady Doctor,

Asstl, Teacher,

Lah. Assit,

Nurse (Trained),

Waterman-milk boiler

lamadar (Thog Shooter),

Peon,

{11} Asstt. Teacher.
{12y Peon/Chowkidar.

CANTONMENT BOARD, MATHURA

Revenue Collector, (1) Accowniant {1y Junior Clerk,

Junior Clerk,

Compounder, (2} Office Supdt. {2) Accountant.
Midwife, Overseer, {3) Sanitary Jamadar. {3) Sweeper, Bhisti,
{4) Pound Kecper (4} Peon, Chowkidar,
Sanitary Inspecior, {5) Driver (5) Lower Grade
Peon, Blacksmith, Employees,
Carpenter, Bhisii, (6) Head master (6] Asstt. Teacher
Sweeper, (Primary Schoal), {Primary School).

Assit, 5/nspector,

Muotor Pump Atiendant,

Pipe Fitier,

Tractor mechanic,
Blacksmith-Mazdoor,

Mechonic Helper, Marte,
Chowkidar, Sub-charge (R.M.O.),
Assit Teacher (Primary

School),

Revenuwe Collecior,

2

CANTONMENT BOARD, MEERUT

Junior Clerk, Cashier,
Assit. Engineer,
Compounder, Cook,
Diraftsman, Dresser,
{werseer, Linemarn,
Murse, Madwife,
Fireman, Garden
Supervisor,

Rent Collector,
Mazdoor, Mali,

Ward Scrvant,
Mechanic,

Meter Reader, Peon,
Chowkidar, Sweeper,
Bhisti,

Fitter. Radiographer,
Cleaner, Tracer,
Vaccinator, Swockman,
Hammerman,
Samnilary Inspector,
Library Anendant,
Sub Charge (RM.O),
Lady Doctor,

Assit. Teacher (Trained

i pper Graduate)
Primiry Teacher,
Stenographer,
Fiind: Translator-cumn-
Tupisl,
Welder-com-
Hammerman,
Mursing Orderly,
Carpenter,
Dhibi,
Blacksmith,
Déemansiralor.

(1) 8 DO,
{2} Semior Clerk,

Storekeeper,

{3 Selection Grade
Clerk.

(4] AccountanyBevenue
Superintendent,

{3) Qifice SupdL,

() Dafiri, Jamadar
(Pean}).

{7} Sanitary Sopdt.,

(&) Head Mali.

{9y Conservancy
Supervisor,
Dog Shooter,

(10} Rent Moharrir.

(11} Mason

(12} Driver

(13) Principal.

{14) Lecturer.

(15} Asail. Teacher
(Trained Graduate)

(16) Headmasier!
Misiress.
(17) Tax Superiniendent.

(18} Asstt. Mechanic,
(19} Lighting Soper-
WEROIT.

(20 Pound Kecper.

(17 Owerseer,

{2y Junlor Clerk,
Cashier, Rent
Collector.

{3} Senior Clerk
Slore keeper.

{4) Selection Grade
Clerk, Stenogrpher.

{3} AcocouniantRevenwe
Supdt.

(6) Peon, Chowkidar,

(T} Sanitary Inspector,
(8) Mdali.
(9) Sweepeor, Bhisti.

(107 Daftri, Jamadar.

{11) Mazdoor.

(12) Lower Grade
Servanis

(13) Lecturer.

(14} Asstt. Teacher
(Trained grododaie).

(15 Aszn. Teacher
{ Trained under-
graduate).

(16} Primary Teachers,

{17} Selection Grade
Clerks,

{18} Cleaner.

{19) Beldar/ Mazdoor.

{2y Jamadar/Daltri.
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CANTONMENT BOARD, NANITAL

Junior Clerk,
Blorekeeper,
Compounder,

M i -Wide,
Vaccinator, Peon,
Chowkidar, Sweeper,
Bhisti,

Forest Croard,
Mali, Lincman,
Mechamic,
Sanitary Inspector,
Revenue Collector,
Assil, Teacher
(Primary School).

(1} Senior Clerk.

(2} Office Supdi,

(3} Sanitary Jamadar,
(4} Revenue Moharrir

(5 Head Masier
{Primary School)

(1} Junior Clerk,
Store-keeper,
Revenue Collector.

{2) Senior Clerk.

{3y Sweeper, Bhisti,

{4) Peon, Chowkidar.

{3y Assit, Teacher
(Primary Schoof).

CANTONMENT BOARD, RANTEHET

Blacksmith, Carpenter
Bhistl, Lineman,
Cashicr, Chowkidar.
Junior Clerk,
Compounder,
Drraflisman

Dai, Mali,

Forest Guard,
Forester, Mid-wife,
Peon, Sweeper,
Store-keeper, Sanitary
Inspecior, Mechanic,
Vaccinator,

Tall Collector,

Creerseer, Steno-Typist,
Asstl. Teacher
{Trained)

(Primary School),
Mazdoor,

Pump Qperator,
Meter Reader.

(1) Accountant, Toll/
Bevenue Supdi

(2) Office Supdt.

(3} Headmaster
(Primary School).
{4) Assit. Teacher

(Junior High School)

{%) Headmaster

{Jumior High School).

{6} Forest Ranger.
{7y Dafri

(8) Jamadar (FW.ID)
(%) Sanitary Jamadar
(10} Head Mali,

(11} Mason.

(12) Toll Moharrir.

(13) Driver.

(13 Junior Clerk,
Storekeeper,
Cashier, Toll
Collectar, Sieno-
Typist.

(2} Accountant, Toll!
Revenue Supdr,

(3} Assit. Teacher
{Primary School).

(4} Headmaster
{Primary School).

(¥) Assil. Teacher
{Junior High
School).

(6) Forester.

(7 Peon,

(8) Mazdoor,

(%) Swecper, Bhisti,

{10} Mali.

{11y Mazdoor.

(12) Dafuri, Peon,
Chowlidar,

(13) Lower Grade
Servanis.

2

CANTONMENT BOARD, ROORKEE

Junior Clerk,
Cashier,

Mazdoor,

Bhist,
Compounder,
Chowiidar,

Peon, Siorc-keeper,
Mechanic, Lineman,
Mali, Mid-wile,
Sweeper,

“Sanitary [nspector
Oneerseer,

Helper to Lineman,
Ayah, Assu. Teacher,
(Primary School).

(1)

(2}
(3
4)
(3]
(6)

(7)
(3)

()

Accouniant,

Office SupdL.
Head Mali.
Sanivary Jamadar.
Pound Kceper,
Diriver,

Headmaster
(Primary School).
Assif, Teacher
{Jr. High School)
Headmaster

{Jr. High School).

{1} Junior Clerk,
Cashier, Store-
keaper.

{2) Accountant.

(31 Mali

(4} Sweeper, Bhisti

(31 Peon, Chowkidar.

() Lower Grade
Employees.

{7 Assit Teacher
(Primary School).

{8} Headmaster
{(Primary School).

(97 Asstt, Teacher
{Ir. High School).

CANTONMENT BOARD, SHAHJAHANFUR

Junior Clerk,
Cashier,
Compounder,

Peon, Chowkidar,
Bhisti, Sweeper,
Mati, Mazdoor,
Sanitary Inspecior,
Blaksmith, Owerscer,
Asst, Teacher

i Primary School).

(1)

(2)
(3)
4
(5)

(6)

Actountani

Office Supdt.
Sanitary Jamadar,
Pound Kecper
Diriver

Headmasier
[ Primary Schoal}.

(1) Jumior Clerk,
Cashier.

{2} Accountant

{3) Swecper, Bhistl

{4) Peon, Chowkidar.

(5) Lower Grade
Employvees,

{6} Asstt. Teacher
{Primary School).

CANTONMENT BAORD, VARANASI

Junior Clerk,
Compounder,
Cashicr,

Peon, Chowkidar,
Blisti,

Sweper,
Mazdoor,

Mali, Midwife,
Owerseer,

(1)

(2)

i3

(4)

{3}

Accountant,
Senior Clerk,
Ovfice Supdt

Sanitary Jamadar.
Water Works

Supervisor.
Pound Keeper,

{1} Junior Clerk,
Cashier.

(2) Accountant,
Senior Clerk.

{3) Sweeper, Malaria
Mazdoor,

(4] Meter Reader,
Lineman

{5) Peon, Chowkidar.



= . I

1 2 3

Lineman, (6] Driver, (6) Lower Grade
Sanilary Inspector, Employees.

Ward Servant, (T} Headmaster {7) AsstL Teacher
Meter Reader, {Primary Schoaol). (Frimary School).
Cleaner, (8} Asstt. Teather (8) Headmaster
Assit. Teacher {Jr. High Schonl). (Primary School).
{Boy's School), {9 Headmaster (% Asstl. Teacher

Assil. Lady Teacher,
Sub-Assistanl Surgeon,
Asstt, Teacher
(Primary School)

{Jr. High School)

CANTONMENT BOARI), SHILLONG

(Jr. High Schoal).

Lower Division Assit, (1) Accountant. {1} Lower Div. Assie
Pharmacist, (2) Office Supdi. {2) Accountant,
Cleaner,

Suhordinate Engineer, (3) Sanitary Jamadar. {3) Sweeper.
Chowkidar, Peon, (4] Diriver - (4) Lower Grade
Mali, Employees.
Hospital Attendant, (3} Headmasier, {5) Assit. Teacher.
Mazdoor, Midwile,

Sweepcr,

Sanitary Inspecior,
Fitwer, Doctor,
Handyman,

Assir, Teacher,

CANTONMENT BOARID, BARRACKPORE

Lower Div, Clerk,
Tax Inspecior,
Peon, Chowkidar,
Bhisti, Dresser,
Pharmacizst,

Cook, Mali,

Assit. Nurse,
Cheerseer,

Samitary Inspector,

(1} Accouniant, (1) Lower Div. Clerk,

Upper Div. Clerk, Thix Imspector,
Tax Supdt.
(2} Office Supdi. {2} WD.C,
Accouniant,
Tax Supdt.,
Stenographer.
(3) Head Peon, {3) Peon.
Daftri.

R O L L T L o G s |
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Sweeper, (4) Staff Nurse. (4) Asstl. Nurse.
Ward Servant, Assit. (3) Sanitary Jamadar. (5} Sweeper, Bhisti,
Surgeon, Lady Doctor, (6] Pound Keeper. (%) Peom, Chowkidar,
General Duty Drafed
Anendant, Vacdnator, (7) Drilver, (Ty Lower Grade
Plumber, AsstL Employecs.
Misiress, Stemo-grapher (#) Headmisiress. {8) Assit. Teacher,

CANTONMENT BOARD, JALAPAHAR
Lower Div. Clerk, (1) Office Supdt. Gde-1I. (1) Lower Div. Clerk

Phiarmacist, (2} Sanitary Jamadar, (2] Sweeper.
ASSiL Nurse, (3} Driver, (31 Lower Grade
Chierseer. Empiovaes.

Banitary Inspector,
Forest Guoard, Mali,
Peon, Chowkidar,
Mazdoor, Swecper,
Sub-Charge (R.M.CL).
CANTONMENT BOARD, LEBONG

Leower Dhiv, Clerk, {1} ©Oiffice Supdy (13 Lower Div, Clerk
Pharmacis, (2) Sanitary Jamadar, (2) Swecper.
Assit. Murse,
Penn, Chowkidar,
Mali, Mazdoor,
Sweeper,
Forest Guard,
Sub-Charge (R.M.O.),
Diriver,
Cversetr-cum-Sanitary
[nspector.

CANTONMENT BOARD, SECUNDERABAD
Lower Div, Clerk, (1) Upper Div, Clerk, (1) Lower Diwv, Clerk;

Helper, Tax Inspector, Vehicle Tax collector, AsstL
Assil. Pump Diriver, Inspector. Record Keepet
Asst. Filter, (Matric).
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Assit, Record Keeper,
Bellow Boay,
Blacksmith, Carpenter,
Chowkidar, Cook,
Peon,
Compounder,
Dark Room Asstt.,
Draftsman,
Meter Servant,
Fiter, Fireman,
Garden Owverseer,
Mistry, Dresser, Mali,
Meiter Fitter,
Matcrnary Assit.,
Murse, Painter,
Samitary Inspector,
Waccinator,
Sub-Overseer,
Supervisor,
Tax Collector,
Lab. Assisiant
Tins-smith, Tracer,
Tura Cock,
Veternary Surgeon,
Welder, Mechanic,
Mate, Mazdoor.

2
(2} Selection Grade
Clerk.
(3} Accountant, Tax
Supdt.
(4) Office Supdt.

{§) Chief Mechanic.

(6) Foreman

(7) Leading Fireman.

(8} Head Leading Fire-
man,

(97 Head Mali,

(10) Head Pump Driver,

(117 Jamadar Peon.

(1) Samitary Supdt.

{13) Samitary Owerseer,
Mukaddam.

{14) Daroga (PWD),
Mason,

(15) Pound Keeper,

{16} Diriver.
{17y Head Accountant.

(18) Assil. Secretary.
(19) Pump Driver.

3

{2) UDC, T Inspector,
Wehicle Inspector.

(3) Belection Grade
Clerk.

(4) Tax Supdi, Accoun-
tami.

(3) Mechanic.

(6} Chief Mechanic,

(7} Fireman,

(8) Leading Fireman.

(% Mali

{10} Pump Driver. «
(11) Peon, Chowkidar.
(12) Sanitary Inspector.
(13) Sweeper, Bhisti,

(14) Mazdoor,

(15} Peon, Chowkidar,
Jamadar Peon,

(16} Lower Grade
Servants.

(17} Accountamt,

(18) Head Accountant.

{19) Lower Grade
Employee

CANTONMENT BOARD, AHMEDABAL

Clerk, Cashier,
Compounder,
Sub-Sanitary [nspector,
Sanitary Inspecior,
Chowkidar, Peon,
Attendant, Sweeper,
Nurse, Midwife,
Bupervisor {Owverseer),
Mali

(1) Accoontant,
Second Clerk,
(2} Head Clerk.

(3) Mukadam.
(4} Tractor Driver

(%) Tax Collecior.

{1y} Clerk, Cashier.

{2} Accountant, Second
Clerk.

{3} Sweeper,

{4y Lower Grade
Employees,

{3} Clerk, Cashier.

T e
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CANTUNMENT BOARD, CANNANORE
LOC, Peon, Chowkidar, (1) Adcountant (1} LDBC,
Mali, Sweeper, {2} Head Clerk. (2) Accoumiant.
Mazdoor, Overseer,  (3) Sanitary Jamadar. (3} Swecper.
Diraftsman, {4) Sanilary Overseer. (4) Sanitary Jamadar.
Sanitary Inspecior, (5) Driver. (5) Lower Grade
Food Inspecipr, Empioyees.
CANTONMENT BOARD, AHMEDNAGAR
Junior Clerk, (1) Mecountant, {1} Junior Clerk
Blacksmith, Senior Clerk
Compounder, (2) Office Supdi. (2) Accountant,
Chowkidar, Senior Clerk,
Mazdoor, Ayah, peon, (3) [Naik (3; Peon, Chowkidar.
Mali, Auto-Mechanic, (4) Sanitary Mukadam. (4} Sweeper.
Staff Murse, i5) Pound keeper. {5) Maik, Peon,
Sub-Chwerseer, Chowkidar,
Sanitary Inspector, (6) Driver {6) Lower Grade
Sweeper, Employees.
Ward Servant, Dresser, (7) Dalfiry {7y Peon.
Plumber, Mason,
Pump Attendant.
CANTONMENT BOARD, AURANGABAD
Junmior Clerk, (1) Accountant, (1} Junior Clerk.
Compounder, Senior Clerk.
Peon, Chowkidar, {2) Office Supdt. {2) Accountant/Senior
Sweeper, ; Clerk,
Mazdoor, Ayah, (3) Sanitary Mukadam {3) Sweeper, Bhisti.
Dresser, Lineman, {4) Pound Keeper (4) Peon, Chowiidar.
Mali, Ward Servant, (5} Driver, Plumber-cum- (5) Lower Grade
Auto-Mechanic, Fitter. Employees.
Safl Nurse,

X' Ray Assistani

Sanitary Inspector,
Sub-Overseer,

Electric Supervisor, Bhisti.
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(11} Chief Accountani

Annex-"C"

3

{11} Accountant,
Revenue SupdL
Senior Clerk, if a
person of suitable
qualification as
prescribed by
GOC-in-C is
available otherwise
direct recruitment
be made:

CANTONMENT BOARD, POONA

Assit, Fire Brigade (1)
Supdt.,

Junior Clerk,

Bhistii, Ayah, (2
Blacksmith,

Carpenter, Chowkidar, (3)

Peon, Mali, {4}
Mazdoor, Sweeper, {3
Compounder, Cook, (6]

Drafisman, Lineman, (7)

Fire Bripade Laskar, ({5)
Fireman, Lakb, Assii,

5
Market Supdr.,

Senfor Clerk; Store
Keeper

Accountant, Revenoe
Supdu
Office Supdt,

Dafiri, Maik.

Head Mali,

Fire Brigade-com-
workshop Supdi
Fire Brigade Tandal.

Muokadam, Dog
Shooter,
Sanitary Supdil

(10} Mason.

Jr. Vel Officer, Mistri, (11) Pound Keeper.

Auto Mechanic, {12) Matron,
Staff Murse, {13} Driver,
Ward Servant

Crwerseer, Painter,
Sanitary Inspector,
Stenographer,
Vaccinator, Stenographer
(Higher Grade)

Diresser.

(1) Junior Clerk, Oetrod
Inspector, Steno-
typist.

i{2) Senior Clerk, Swore-
keeper.

{3} Accountant,
Revenue Supdt,

(4) Peon, Chowkidar,

(5) Mali.

(6} Asstt, Fire Bripade
Supdt.

(7} Fireman, Fire
Brigade Laskar,

(8) Swecper, Bhisti.

(%) Sanitary Inspector.

(10 Mardoor,

(11) Daftri, Maik, Peon,
Chowkidar.

{12y Staff Murse.

(13} Lower Grade
Employecs.

Znd Division Clerk,
Blacksmith, Carpenter,
Cloowkidar,

Peon, Sweeper.
Cleaner, Pharmacist,
Coolie, Dai, Dresser,
Mardoor, Draftsman,
Mali,

Sanitary [nspector,
Cverseer,

Fitter, Valveman,
Helper, Mechanic,
Sub-Charge (RM.O.),
Muld-Wife, Teacher,
Mistry,
Driver-cum-Motor
Mechanic,

(1)
7
(3]
4

(3)
()
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ACCOURANT, (1)
Revenoe Supdi,
Office Supdt (D)
Sanitary Mukadam. (3)
Doy Shooter.

Bill Collector, (4]
Pound Keeper.
Mason. )
Diriver, (6
Sanitary Inspecior. (V)

(7

CANTONMENT BOARD, BELGAUM

Ind Division Clerk
Accountant, Rev,
Supdr.

SWEEPET.
Peon, Chowlkidar.

Mazdoot,
Lower Grade
Employees.
Asstl. Samitary
Inspector

CANTONMENT ROARD, AJMER

Lower Div, Clerk,
Bhisti,

Chowkidar,

Peon, Sweeper,
Mali, Compounder,
Owerscer,
Lineman-cum-Fitter.

(1)
(2)

(3)

{4)

(5)

Upper Div. Clerk. (1)
Office Supdt )
Sanitary Jamadar, (3)
Pump Driver, (4]
Driver.

Mistrd, Cattle ()]
Pound Keeper,

Lower Div. Clerk
Upper Div. Clerk
Sweeper, Bhisti,
Lower Grade
Employees.
Chowkidar, Peon,
Mali.

CANTONMENT BOARD, NASIRARAD
(1) Upper Div. Clerk, (1) Lower Div. Clerk,

Lower Div, Clerk,
Bhisti,

Sweepern,
Chowkidar,
Cleaner.
Compounder,
Cook, Beldar,
Dresser,

Workshop Foreman,

(2)

(3

Accountand, Revenue
Suopdt., Terminal Tax

Supdt.
Office Supdt. 12
Head Mali. (¥

Assl Record Clerk

UDC, Accountant,
Revenue Supdt.,
Terminal Tax Supd.

Mali.



1
Fitter, Mali,
Lineman,
Blacksmith,
MNurse,
Ward Attendant,
Peon, Overseer,
Record Assistant,
Sanitary Inspector,
Assit. Record Cler's,
Mazdoor,

P
i(4) Head Peon, {4
Assil. Moharrir.
{5) Sanitary Supd. (5)

{6) Sanitary Jamadar
(T} Moharrir.

(8) Mason. (%)
{9 Pump Driver, (9

Diriver.

(3)
(7)

3
Peon, Chowkidar.

Sanitary Inspector.
Sweeper, Bhisii.
Asstl. Moharrir.
Mazdoor,

Lower Grade
employess,

CANTONMENT BOARD, ST. THOMAS MOUNT

Lower Div, Clerk,
Compounder,
Ayah, Cooly, Mali,
Turn Cock, Mistry,
Overseer, Mid-wife,
Peon,

Chowkidar, E‘w&:wr‘
Health Inspecior,
Store Keeper,
Steno Typist
Nursing Orderly

(1)

(2)

(3
(4)
(3)
(6)

(7)
(%)

Accountant, (1)
Revenue Supd,
Office Supdt, 2y

Sanitary Supervisor, (1)
Daffadar. i4)
Bill Collector, (3]
Pound Keeper. (6)

Plumber (7
Pump Operator, (%)

Lower Div. Clerk,
Store Keeper,
Steno-typist.
Accountant, Revenug
Supdt

Swoeper.

FPeon,

Pound Keeper.

Peon, Daffadar,
Chowkidar.

Pump Operator.
Lower Grade

emplovecs.

CANTONMENT BOARD, WELLINGTON

Lower Div. Clerk,
Compounder,
Orverseer,

Peon, Gang Cooly,
Sweeper, Chowkidar.
Carpenter, Mid-wife,
Mistry, Store-keeper,
Health Inspector,
Nursing Orderly,
Mazdoor.

(1)

(2)
(3)
(4}
(5)
()
(n

Driver
Accountanl (1)
Office Supdy (2)

Sanitary Jamadar. (3)
Sanitary Supervisor, (4)
Mason. (5)
Plumber, Driver. (6)
Helper-cum-Pipe (7)
Fitter (Gde II).

Pump atiendant.

Lower Div. Clerk,
Store-keeper.
Accouniant

Sweeper.

Sanitary Jamadar,
Majdoor,

Lower Grade Servanis.
Mazdoor.

CANTONMENT BOARD, DELHI

Junior Clerk,

{1} Senior Clerk,

Cashier.

(1) Junior Clerk.

i

Carpenter, Chowkidar, (2}

Bhisti, Cleaner, Dhobi,
Electrivian, Fireman,
Fitter, Health Visitor,
Mali, Mardoor,
Midwile, Nurse,

Onerseer, Peon, Sweeper, (4)
(3} Dafiry,

{6y Head Maki
(T) Mate, Mason,

Sanitary Inspecior,
Vaccinalor,

Warer Meter Fitter,
Mechanic,

Ward Orderly,
Doetar,

Primary Teacher,
Murse Gde A, AssiL
Engineer, Radio-
Grapher, Valve man,
Sieno-grapher,
Dirafisman,
Pharamacist, Lab,
Assil, Pump operator.

PR RUTES 01T

2
Accountant, Tax/
Hevenoe Supdi.,
Assin, Supdl.

(3} Office Supdi

Sanitary Supdt

(8) Conscrvancy Jama-
dar, PBog-Shouter.

(%) Lcading Hand
(Fircman).

i 1) Supervisor (Fire)

{11) Pound Kceper.
{ 12] Diriver,
(13} Sub-Charpe

{RLMLOLY,
14} Headmasier,

gL
3
(2] Senior Clerk, Cas ier,
Stenographer.

(3 Accoungant, Tax/
Revenue Supdt.,
Asstl Sapdlc

{4) Sanitary Inspector,

{5y Feon

{6y Mali

{7} Mazdoor,

(BY Swoeper, Bhisti.

(%) Fireman.

(101} Lecadimg Hand

(Fircman),
{11} Dafiri, Peon,

Chowkidar.
(12} Lower Grade

cmployees,
(13 Docior,

{14} Primary Teacher,

CANTONMENT HBOARD, AMBALA

Tax Collector Gd. 1,
Assil. Blacksmith,
Bhisti, Carpenter,
Chargeman,
Chivwkidiar,

Lepal Advisor,
Cleaner, Cook,
Dok, Clerk,
Pharmacist, Draltsman,
Electrician,

Can Driver, Mazdoor,
Fireman, Mali,
Library Peon,

ity T Collecor Gd 1L

(2} Assistant Tax
Inspecior.

(3) Accountant,
Tax Supdt.,
Ocirol Supdr.,
Revenuc Supdt,

(41 Oiffice Supdi

(5 Sanitary Supdi
{6) Head Mali.

{1} Dafiri, Peon,
Chowkidar.,
{2} Clerk

{3} Assistani
Tax Inspector

{4y Accouniant,
Taxctrol/Revenus
Supdt

{3} Sanitary Inspector.

{6} Mali



1
Cwerseer,
Pump Atcndant,
Radiographer,
Sanitary Inspector,
Stenographer,
Water Works Supdt.,
Sweeper, Fiuer.
Vaccinator,
Valveman,
Ward Servani,
Bhisti, Waterman,
Mechanic, Orderly,
Coolie, Pipe Fitter,
Assistant Electrician,
Safai Mardoor, Mate,

Sweeper-cum-Mali,
JB.T. Teacher,
Cantonmen! Law
Officer.

(7

(8)

(9)

{107 Pump Driver,

2 3

Diog Shooter, (7} Sweeper, Bhistl, Safal
Conservancy Mate, Waterman.
Jamadar.

Jamadar Peon, (8} Peon

Daftri.

Mason. (%) Mazdoor.

Plumber.,

(10 Pump Attendani and

Lower Grade Servants.

{11} Driver, Steam/Boad (1T) Lower Grade Serants.

Raoller Driver.

{12y Lands and Records {12) Assistant

Supdr,

(13) Jeep/Staff Car {13} Drriver
Diriver.

(14) Sanitary Super-  (14) Jamadar.

(13) Headmasier,

VISOF.

{15) 1.B.T. Teacher.

CANTONMENT BOARD, BAKLOH

Clerk, Tax Collecior,
Compounder, Peon,
Mali, Chowkidar,

Sweeper,

Forest Guard, Sanitary

Inspector, Ayah,

(1)

Office Supdi.-cam (1)
Accountant,

Clerk, Tax Collector.

{2) Banitary Supendsor. (2) Sweeper.

(3) Daftri.

(3} Peon.

CANTONMENT BOARD, DAGSHAT

Clerk, Compounder,
Bhistl, Masdoor,
Chowkidar, Peon,
MNurse Dai,

Mali,

Sanmitary Inspector,
COverseer,

Sweeper,

Fireman,

Doctor.

)
(2)
(3)
(4)
(5)
(6)

Accountant. (1)
Office Supdr. (2)
Dafiri. (3)
Sanitary Supevisor, (4)
Mane. (5)
Driver. ()

Clerk.
Accountant.
Peon.

Sweeper, Bhisti.
Mazdoor,

Lower Grade

employess

=

1 A 3
CANTONMENT BOARD, DALHOUSIE
Clerk, Sweeper, (1) Oifice Supdi.-cum- [y Clerk,
Peon, Chowkidar, Accouniant,
mlali, Mazdoor, (2) Dafrri (2) Preon
Ayah, Bhisu, {3) Sanitary Supervisor. (3] Sweeper, Bhisti
Forest Guoard, (4) Mohatrir (4} Peon, Chowkidar,
Owerfeer, Sanitary Draftri
Inspector, Compounder,'{5) Driver, {5) Lower Grade
Murse-Dai. employees,
CANTONMENT BOARD, JUTOGH
Clerk, (1) Accouniant, (1) Clerk.
Compounder, (2) Office Supdt. (2} Accountanl
Chowlidar, (37 Daftri (3} Peon
Bhisti, Murse Dai, (4) Sanitary Supervisor.  (4) Sweeper
Mali, Mazdoor, {5) Driver. (5) Lower Grade employees.
Mursing Orderly,
Swecper, (6] Headmistress. (6) Teacher.
Sanitary Inspector.
Doctor,
Teacher, Peon,
CANTONMENT BOARD, KASALLI
Clerk, (1) Accountant, (1y Clerk
Saniiary Inspector. (2) Office Supdt, () Accountant,
Cwerseer, (3) Sanitary Supervisor,  (3) Sweeper.
Nurse Dai, (4) Mason, (4) Mardoor.
Fitter, {5) Driver. (5) Lower Grade
Mali, employees,
Peon, {6) Headmistress. (&) Teacher.
SweeperT, {7) Tax Inspecctor. (7) Tax Clerk/
Carpenter, Tax Colleetor.
Ward Orderly,
Fireman,
Compounder,
Chowkidar,
Fores) Guard,
Ayah,

Barricr Cruand,



1 2 3
Doctor,
Valveman,
Teacher,
Stafl Nurse,
Auxiliary Murse,
Asstn Mistress,
Lahorawory Technician,
Sub-Charge (R.M.O.),

Mazdoor.

CANTONMENT BOARD, KHASYOL
Clerk, (1) Accountant, {1y Clerk,
Bhusti, Tax/Ocirod Moharrir {Matric).
Sweeper, [mspector.
Chowkidar, (2) Office Supdr (2] Accountant,
Murse Drad. Tax/Cretrod
Compounder, Inspeciorn,
Cleancr, (3) Sanitary Supcrvisor.  (3) Swecper, Bhisti,
Mali, (4) Moharrir, (4} Peon, Chowkidar.
Mazdoor, (5} Driver. (5) Lower Grade
Owerscer, emphovecs,
Peon,
Sanitary Inspacior,
Ward Oederly,
Wioharrir (Matric).

CANTONMENT BOARD, SURBATHU
Clerk, {1} Accountant. (1) Clerk.
Compounder, {2} Office Supdi. {2} Accountant.
Paurse Dai, {3) Sanilary Supervisor.  (3) Sweeper, Bhisti,
Chowkidar, {4y Driver. (4} Lower Grade
Bhisti, employees
Pedin,
Sanilary Inspecior,
Sweeper,
Ward Orderly,
Droctar, Mah.

Jumior AssiL,
Cashier,
Store Kecper,
Compounder,
Fireman,

Crardener,
Electrician,
Murse, Poon,
Chowkidar,
Sweeper,
Warer Carricr,
Saniiary Inspector,
Overscer

Dhai,

Fipe Fitter,
Maszon

Azzit, Carile
Found Keeper.

2

CANTONMENT BOARD, JaMMU

{1}

(2]

(3)
(4)
(5)
(&)

{7

Semior Assit,
Revenue Inspector,
Accountant

Diffice Supdt

Sanitary Jamadar,
Dog shooter.
Leading Fireman.
Pound Keeper.
Fire Engine: Diriver,

Driver.

Record Supdi-cum-

Afcountant.

(1}

(2}

(3)
(4)
{3
(6)

(7)

Jundor Assistant,
Cashier, Store-
Kecper.

Br. AsSiE, Accoumns
tami, Rev.

Inspector,
Sweeper, Bhisti,

Fireman.

Peon, Chowkidar.
Lower Grade
employees.

Jumior Asstl., Hew
Inspector.

CANTONMENT BOARD, BADAMIBAGH

Junior Assistant,
Store-Keeper,
Tax: Collecior,

Junior Clerk,
Carpenter,
Choerkidar,
Cleaner,
Compounder,
Diresser,
Fireman,
Crardener,
Lineman,

hidwite;

(1)

(2)
(3
(4
(5)
{6}

{7}
(B)

Murse, Mursing Orderly,

Accountant,
Revenue Inspector.
Oifice Supdr,
Head Gardener
Leading Fireman.
Jamadar peon.

Sanitary Jamadar.

Masom,
Pound Keeper.

(1)

(Z)
(3}

{4}
(%)
(6}

(7
(8]

Junior Asstt,
Swore-Keeper,
Tax Collector,

Jr. Clerk:
Accouniant, Rev,
Inspector.
Crardener.

Fireman.

Peon, Chowkidar,
Sweeper, Bhisti,
Water Carricr.
Mazdnor,
Jamadar peon,
Chowkidar, Poom.



1 2
Peon, Water Carrier, (9) Driver.

aFaid ‘E'

2

(9} Lower Grade

Sweeper, Bhisti, employees,
Sunitary Lnspector,
Qverseer, -
Pump Attendandt,
Assin Engineer,
Mazdoor.
CANTONMENT BOARD, AMRITSAR

Clerk, (1) Accountant (1) Clerk,
Pharmacist, (2) Office Supdt. (2} Accountant,
Chowhidar, {3} Head Mali (3) Mali
Mali, (4) Conservancy Jamadar. (4) Sweeper, Bhisul.
Peon, {5) Driver. (5) Lower Grade
Elcctrician, employees.
Overseer, i) Headmaster, (6) Teacher.
Sanitary Inspector,
Sweeper,
Doctor,
Teacher,
Pump Auendant,
Bhisti.

CANTONMENT BOARD, FEROZEPUR
Clerks, {1) Swore-Keeper. (1} Clerk, Tax
Assin, Mechanic, Tax Inspector, Collector Gd. L.
Blacksmith, Assistant, Cashier,
Cart Driver, {2} Accountant, Octroi (2) Store-Kecper Tax
Chowkidar, Cleaner, Supdt., Revenue Supdt. Inspector, Assisiani,
Murse Dai, Cashier,
Pharmacist, (3) Office Supdt. (3} Accountant, Octrodf
Dr'ansm_anr Revenue Supdi.
Compounder, (4) Sanitery Supdi (4) S5r. Samitary
Divracer, Inspector.
Hammerman, Mali, {5) Sr. Sanitary (5) Sanitary Inspector,
Poon, Inspectar.
Radiographer, (6) Jamadar Peon. (6) Peom, Chowkidar.
Tax Collector Gd. I,  (7) Dafiri (T} Peon.
Mazdoor, Sweeper,  (8) Head Mali. (8) Mali.

Annex:'C!

1
Sanilary Inspector,
Social Educational
Worker,
Yaccinator,
Ward Servant,
Staff MNurse,
Doctor,
Lab. Techniciamn.
Mate MNurss,
Anmliary Murse,
Teacher, Fireman,
Carpenter.

C.ES. RULES, 1937

2
{9 Consereancy Jamadar,
Daog Shooer.
(107 Mason.
(11) Tax Collecior
Crd. 11, Pound
Keeper.
(12) Diiver,
Pump Diriver,

(13} Sub-Charge (R.M.OL),

(14} Fire Master.
{15y Headmaster.

i
(%) Sweeper, Bhisti

[ 10} Mazdoor.

(11) Jamadar peon,
Daftri, Peon,
Chowkidar,

(12) Lower Grade
employvees.

(13} Doctor

(14} Diver.

[ 15) Teacher.

CANTONMENT BOARD, JULLUNDUR

Tax Collector Gd |,
Clerks;

Carpenter, cart Driver,
Chowkidar, Cleangr,
Pharmavizs, Cook, Dai,

peon,
Drafisman,
Compounder,
Fitter., Lineman,
Mali, Mazdoor,
Sweeper,

Midwife, Staff Nurse,

Choerseer,
Asait. Mechanic,

Mechanic

Ward Servant,
Waccinator, Fump
Cleanér, Mason,

Electrician, Lab, Asstt.,
Dincior, Lady Doctor,
High School Teacher,

Classical Vernacular

(1) Store Keeper,
Cashier, Assil
Tux Inspecior.

(2] Accountant, Octrol
aupdt., Tax Supdi,

{3y Office Supdr

(4) Jamadar (Peon)
(3 Dafiri

(6) Head Mali,

{7} Dog Shooter,
Conservancy
Jamadar,

(8] Sanitary Supdt.

(%) Tax Collecior
Gd. IL

{10 Pound Keeper.

(11] Road Mate,

(12) Pump Driver,
Driver.

(13} Sub-charge
(R.M.OY,

{1y Clerk, Tix
Collector Gd |

(2] Store-Keeper,
Cashier, Assii
Tax Inspecuor,
(3} Accountant,
Cretroi/ Tax Supdt.
{4) peon, Chowkidar.
(3 Peon

{6) Mali.
{T) Sweeper, Bhisti,
Safmi Mave.

(8] Sanitary Inspector.

(% Dafirl, Jamadar,
Peon,

(107 Peon, Chowkidar.

(11} Mazdoor.

(12} Lower Grade
Servanls.

{13} Doctor.
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I 2 i 5. Name of the Cantt.  Posts declared as supervisory posts under
Teacher, Art and {14) Principal. (14) Lecturer. No. Board. Cantonment Boards in Central Command.
cm[.t 1ﬂmﬂ".L T A meGs Cod . 4. Babina R.M.O, Accountant, Office Supdr, Overseer,
'?Emihe.r. Bhisti, {16} Lecturer. (16) Master. Headmaster  (Primary  School),  Revenue
Sanitary Inspector. Inspector, Sanilary Inspector.

Mote—(1) The GOC:in-Chief is io classify all promotion posts into ]
Selection and non-selection. posts as required vide Rule 5-B (6) of C.ES. 5. Chakrata Accountant,  Ollice Supdt, Octroi Supde,
Rules, 1937, Revenue Supdr, Sanitary Inspector, Headmaster

(2) The Director, ML & C is authorised io classify all posts which are (Primary/J.HL.S.), Principal, Overseer.
omitted here or crepied hereafier into direct réecruitment post or promotion

. . : C¥
post [Government of India, Ministry of Defence (DL&C Dre) NCiEmEy) Thwn :"-’I‘;?;;,,;*ﬁ{:’j;t;;[‘”ﬁﬁ?ﬁni’f_’lﬁﬁg"ﬁﬁ
letter No, 25/83/C/IL&CIT dated 4.121976] gl .
Inspecior,
ANNEXURE—D e
Sopervisory Posts Under Ruole 2 (IT) 7. Dehradur Accountant, Office Supdt., Sanitary Inspecior,

In exercite of the powers conferred on me under clavse (ff) of Rule 2 i 200, Toll Supdi, R.AMO., Tax Inspector,
of the Cantonment Fund Servants Ruoles, 1937 as amended vide Cantonment Headmaster (Primary/Girl High School).

Fund Servanis (Amendment) Rules, 1981, [ hereby declare as Supervisory I - . G
posts for the purpose of the said rules the posts under various Canit. Boards Ha AlimApre Dfll_w: h":m:"rm BRI, HEGUNGE, St
as contained in Annexure—A 0 this letter. Posts other than the posis iy e i

which have been included in the enclosed annexure will be  treated as 9. Fuizabad Office Supdi., Accountant, Headmaster
‘Non-Supervisory posts’, (Primary/J.H.8.}, Sanitary Inspector, R.M.O.

This superseeds all previous letters/orders |ssued on the subject from CWIEFSEET,
fime 1o time. Gl Min of Defl (DG, DLEC) No. 2511 3CIL&CoN '

Vol. [l dated 2.6.1984)] 1. Fatehparh Accountant, Office Supdt, Overscer, Sanitary
Annexure ‘A" to DG, DL&C, lewer No. 23133/CILECHS Vol HIT Inspector, R.M.O., Headmaster [Primary/J.H.5.]
dated Znd June, 1984, ay amended vide even No. dared 2310 ] 984 2
i 11, Jabalpur EM.G., Headmisiress/Headmaster  [Primary
and No. 254NCIL&CIET dated 6.5.88 and dated 14.2.1990 H Sehool], Office Supdt., Revenue Supdt., Sanitary
| Supdt.,  [Senior Sanitary  Inspector],
8l. Name of the Cantt Posts declared as supervisory posis under - Accountant, Canit, Engineer.
N Board. Cantonment Boards in Central Command.
1 g 12, Jhansi R.M.O,, Headmaster [Primary School], Office
1. A.E“ Rﬁld-ﬂ'l.‘t Ml:dli‘-ﬁl D‘fﬁtﬁl {R.M.’D—}, ﬂfﬁm Sl.lpdl. Sat'll.liil‘jf inspl.:l;-[l:.l:l'. MU“]“'_anll
Supdr, Accountant, Revenue SupdlL  Assto Overseer, Revenue/Toll Inspector.
Engineer, Sanitary Supdi, Headmasier
{Primary/J.H.5.) ! 13. Kanpur Accountant, Officc Supdi, Sanitary Supdt,
Assit, Engineer, Revenue  Supdt, RM.O.
2, Allahabad FB.M. O. Accountant, Office Supdt., [ha_rseer. Headmaster [Primary/J.H.S.]
Sanitary Inmspector, Headmaster/Headmistiress
(Primary/7.H.5.) 14, Landowr Office  Supdt-cum-Accounianl, Overseer-cufm-
3. Almora

Office Supdi., Accountant,

Sanitary [nspector,
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THE CANTONMENT TAWS

Annex- LY

sL
M.

Name of the Cantt.
Board.

Posts declared as supervisory posts under
Cantonment Boards in Central Command.

s
0.

Mame of the Canit.

Board.

Posts declared as supervisory posts under
Cantonment Boards in Central Command.

15. Lansdowne

L.

7.

1%,

20.

1.

22

23,

24,

Lucknow

Muathura

Meerut

Ml v

Morar

Mainital

Pachmarhi

Bamgarh

Ranikhet

R.M.O., Office Supdt, Accountant, Principal
[Canw. Board High School], Sanitary Inspector,
Headmaster [Cantt. Board High School],

R.MO, Headmaster/Headmistress:  [Primary
School], Accountant, Office Supdt, Overseer
[EMA, Overseer [Civill, Sanitary Supdi,
Reévenue  SupdlL

RM.Cx, Headmaster [Primary/.H.5.], Office
Sypdr, Accountant,  Sanitary  Inspector,
COverseer.

Principal/Headmaster [Primary/J.H.5.], Sanitary
Supdt, R.M.O., RBevenue  Supdt, Accountant,
Cantt. Engineer, Office Supdt

RMO., Office Supdi, Revenue/Thx Supdi,
Samitary  Supdt, Octrod Supdt, Canu
Enginecer, Accountant, PrincipalHeadmaster/
Headmistress [Primary School], Garden Supdt,

RM.O. Office Supdi, Accountant, Owverseer,
Sanitary Inspecior.

Office Supdr., Headmaster [Primary School,
Owerseer.

RM.O, Oiffice Supdt., Accountant,
Headmaster/Headmistress  [Primary  School],
Senior Octroi  Inspector, Thx [nspector,
Cwerseer, Sanilary [nspecior.

R.MQ., Headmaswer [PrimargdH.S.], Tax
Supdt, Accountanl, Overseer, Office Supdt.

Office Supdy, Revenwe Swpdi, Toll Supdt,
Headmaster [J.H.3 /Primary School], Sanitary
Inspector, Overseer, Accountant, Forest ranger.

.

9,

Roorkee

Saugor

Shahjahanpur

Bareilly

R.M.0., Headmaster [Primary & LH.S.] Office
Supdt, Accountant, Overseer,  Sanitary
Inspector.

Accountant, Conservancy Inspector, Office
Supdt., R.M.O., Headmaster [Primary/L.H.5.],
Frincipal.

Office  Supdt,  Accountant,  Overseer,
Headmaster [Primary/J H.S.], Sanitary Inspector.

RM.O., Headmaster [Primary/].H.5.], Office
Supdi,  Accountanl,  Overseer, Sanitary
Inspectar.

Office Supdt., Accountant, Sanitary Inspector,
R.M.O., Headmaster [Primary/J.H.5.], Principal,
Cregrsoet.,

Sl

Mame of the

., Cantt, Board

Pmmdmrdnmwﬂmpmhunhr
Cantonment Boards in Southern Command,

. Ahmedabad

. Ahmednagar

. Aurangabad

. Ajmer

. Belpaum

Head Clerk, Accountani, R.M.O., S_ani_tarj'
Inspector,  Cantt.  Supervisor, Principal,
Headmastier.

Office Supdt, Accountant, Junior Engineer,
R.M.O., Senior Sanilary Inspector, Headmaster/
Headmistress.

Office Supdt, Accountant, Jumior Engineer,
R M.O. Sanitary Inspector, Junior Engineer
[Civl}, Junior Engineer [Electrical], Head-
master,

Head Clerk-cum-Accouniant, Crverseer-cum-
Sanitary Inspector.

Office Supdt, Accountant, Revenuc Supdt.,
Jumior Engineer, Sanitary [nspector, RM.O.,
Headmaster,
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Name of the

Mo, Cantt. Board

Cantonment Roards in Scuthern Command.

.

7

12,

13

14.

L&,

Cannanore

Dehn Road

Deolali

Kamptee

Kirkee

Poona

'zilm:nlnrnhad

Wellington

St. Thomas Mt.-
cum-pallavaram

Nasirabad

Head Clerk, Overseer-cum-Drafisman.

OMffice  Supdt., Accountant, Ocirol Supdt.,
Revenue Supdt, Junior Engineer, RM.O.,
Sanitary Inspector |Civil/Military], Headmaster.

Office  Supdt., Accountant, Octroi Supadr.,
Revenue Supdt, Jumior Engineer, RM.O.
Headmaster [Primary/J.H5.]), Senior Sanitary
Inspector, Junior Engineer [Public Works and
Water Works].

Office Supdi., Accountant, Junior Engineer,

RM.O., Sanitary Inspector, Headmaster/
Headmistress,

Office  Supdi, Accountani, Revenue Supdr,
Assit. Engineer, Sanitary Supdi, Headmaster
[Primary/High School]. R.M.O.

Office Supdt., [Asstn Secretary], Accountant,
Revenue Supdt, Cantt. Engineer, Firebrigade
Supdt., Veternary Inspector-cum-Market Supdt.,
RM.O, Samitary Supdt,, Headmaster
[Primary/High School].

R.M.O., Cantonment Engineer, Health Supdt.,
Head Accountant, Tax Supdt., Asstl. Secretary,
Supdt. [WW and Workshop], Junior Engineer.

Office Suwpdt., Accountant, Overseer-cum-
Dirafisman, EM.O., Health Inspecior,
Headmistress [Middle/Primary School).

Office Supdi, Accouniani, Revenue Supdt.,
Assistant  Engineer, Health Supdi, R.M.O.,
Headmistress,

Office Supdt., Cantt. Overseer, Sanitary Supdr.,
Terminal Tax Supdt. and Revenue Supdt.

RS RULES, 1937 15

ANTCEL r Mm_.n,
Posts declared as supervisory posts onder

51, Name of the ‘Posts declsred ps Supervisory posts nnder
No. Cantt. Board Cantonment Boards in Eastern Command.
1. Barrackpore Office Supdi., Accountani, Tax Supdi, Assit
Engincer, Sanitary Inspector, R.M.O,
Headmistress.
2. Shiliong Office . Supdi, Accoumtant, Sub-Engincer,
R.M.O., Headmaster, Sanitary Inspector.
3. Jalapahar Office Supdi., Overseer-cum-Saniiary Inspector.
4, Lebong Dffice Supdi., Overscer-cum-5anilary [nspecior.
51, Name of the Posts declared supervisory posts under
Mo. Cantt. Board Cantonment Boards in Western Command,
1. Delhi Cince Supdt, Accounant, Tax Sopdt., Revenue
Supdr, Assit. Engineer, Fire Supervisos,
B.M.G.,  Sanltary  Supdt, — Headmasier
Headmisiress.
2. Ambala Office Sopdt, Accountant, Tax Supdt, Sanitary
Supdt, Overseéer, Head Teacher.
3. Jullundur Office Sopdt, Accountant, Octroi  Sopdt,
Sanitary Supdt, Tix Supdt, [Assit, Engineer],
Principal/Headmaster,
4. Amritsar Office Supdl.-cum-Accountant, Sanitary
Inspector, Oversegr R.M.O., Senior Most IBT
Teacher (Who is entrusted with the supervision
of the work of other teachers in addition 10 his
oan dadjes)
5, Ferozepur Office  Supdi, Accountant, Octroi  Supdi,
Revenme Supdl, Owverseer, Senjor-most Fire
Master [entrusied with the dutics of Supervision
of fAremen], R.M.O, Sanitary  Supdi,
Headmasters Primary Schools.
6. Kasauli Office  Supdt, Accountant, Tax [Inspecior,
Cwerseer, R.WVLO., Headmistress.
7. Subathu Office Supdt.-cum-Acocuntant, R.M.O., Sanitary

Inspector.




e S
Sl Name of the
Moo Contt. Board

Name of Selection Posts,
Central Command

4.
15

16,

12,

20,

4.

Landoar
Fandsdowne

Lucknow

Mathura

+ Meerut

L LTy

Morar
Mainital

Pachmarhi

Ramgarh

Ranikhet

Roorkee

Office Sepdt., Sanitary Jamadar,

Rev. Inspector, Sanitary Jamadar, Toll Moharrir
{ Non-Matric) and Ressin Muoharrir
(Non-Matric) 3

Office Supdt. Accountamt, Tax Supdt, Rev
Supdt, Selection Gde. Clerk, Rev. Insp-ucmr.
Vehicle Inspector, Sanitary .Tarmda;
Conservancy Supervisor, Jamadar Peon, E'-!Iﬂ.l:
Moharrir {Matric and Non-Matric) and Pound
Keeper (Matric and Non-Matric)

Accouniant, Sanitary Jamadar and Pound
Keeper.

Office Supdt. Accountant, Rev, Supdt. Selection
Gde. Clerk, Jamadar Peon, Sanitary SupdL
Head Mali, Conservancy  Supervisor, Reni
Moharrir, Tix Supdt. Asstr, Mechanic, Lighting
Supervisor and Pound Keeper,

Office Supdt. Accountant, Rev, Supdt, Og¢troi
Supdt, Rev Inspecior, Octroi Inspecior, Sanitary
Supdt. Conservancy Jamadar and Head Mali.

Accountant, Head Mali, Conserva i
and Pound Kecper. o

Accountant, Sanitary  Jamadar
Moharrir.

and Rey.

Office  Supdt, Accountant, Seninr  Ocrrod

Inspector, Conservancy Jamadar and Moharrir
{Matric and Non-Matric),

Office Supdi. Accountant, Tax Sopdt. Sanitary
Jamadar, Mate and Pound Keeper.

Office. Supdt, Accountant, Thill Supdi, Rew,
fupdl. Forest Ranger, Jamadar (PWD) Sanitary
amadar, Head Mali and Toll Moharrir {Non.
s TiT {Non

Accountant, Head Mali, Sanitary Jamadsr and
Pound Keeper {Non- Meiric),

—

M,

. MName of the

Cantt. Board

Mame of Selection Posts.
Central Command

26,

Snugor

Shahjahanpar

Varanasi

. Bareilly

Cfice  Supdt,  Rev,  Supdi,  Accountant,
Conservancy Jamadar, Conservancy [nspecior,
Mate, Pound Keeper, Lab-Assistani, Sanitary
Supdr Draftsman Vehicle Entry tax, Moharrir
and Assistant Engineer.

Accountant, Sanitary Jamadar and Pound-Keeper.

Office Supdr, Accountani, Sanilary .Jamadar,
Whater Works Supervisor and Pound-Keeper.

Accountant, BRev. Inspector, Mate, Pound
Keeper, (Matric and Nono Matric)  Assil,
Sanitary Inspector and Market. Inspecior,

Sourthern Command.

I, Post declared as Selection Posts under Cantonment Boards in

Authority —OOC-in-C, Southern Command, Punme Letter Mo,
13143/Gen/DLC dated 4.4.1978,

1.
N,

Name of the
Cantomnment

Name of Selection Post
Stmthern Command

1.

2,

Ahmedabad

Ahmednagar

. Ajmer

. Awragahad

. Belgaum

. Cannanore

. Dehurnad

. Dealali

Head Clerk, Mukadam, Tractor Driver,
Office Supdt, Sanitary Mukadam, Diriver,

Dffice Supdr Sanitary Jamadar, Pump Driver
and Driver.

Office  Supdt, Sanitary Mukadam, Driver,
pumper-cum-Fitter.

Office Supdt. Sanitary Mukadam, Dog-shooter,
Mason,” Driver,

Head Clerk, Sanitary Jamadar, Sanitary

Owerseer and Driver,

Accountant, Rev. Supdt. Office Supdt. Octrod
Mukhdam, Mukadum {Sanitary), Driver.

Accountant, Rovenoe/Octroi  Supdt.  Office
Supdt, Mukadam, Senior Sanitary Inspector,
Drriver.
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5. Name of the
No. Cantonment

MName of Sclection Post
Southern Command

9, Kampies
10. Kirkes

11. Masirahad

12, Pune

13. Secundarabad

14. Si. Thomas Mount

I5. Wellington

Office Supdl. Muokadam Driver.

Accountant, Revenue Supdl, Office Supdi, Dog
Shooter, Mukadam, Senior Sanitary Inspector,
Mason, Matron/Sister, Driver.

Office Supdl, Sanitary Supdf. Sanitary Jamadar,
Mason, Pump Driver, Driver.

Accountant, Rev. Supdi, Office  Supdi.,
Mukadam, Duog-Shootcr, Sanitary  Supdi.
Masan, Matron, Driver.

Accountant, Office Supdr. Tax Supdt. Sanitary
Supdi. (New Healih Supdi.) Sanitary Overscer,
Mukadam, Pump Driver, Driver.

Office Supdi, Sanitary Supervisor, Flumber,
Puimp Operator, Driver.

Office  Supdi. Sanitary Jamadar, Samiiary
Supervisor, Mason, Plumber, Driver.

111 Posts Declared as Selections: Posis under Cantonment Boards in

Morthern Command.

Authority : GOC-in-C  Northern Command Jammo  letter Mo
6321 yMisc/Cantt/LCNCS dated 1271977,

51 Name of the
No. Cantonment

Mame of Selection Post
Morthern Command

1. Badamibagh

2. Bakloh
3. Dalhousie

4. Jammu

5. Khasyol

Accountant, Revenuc Inspector, Office Supdl,
Office Supdt-cum-Accountant,
Office Supdi-cum-Accountant.

Senior Assistanl, Revenue [nspector, Accounl-
ant, Office SupdL

Accountant, Tax Inspector Dotroi  Inspector,
Office Supdr.

Annex-'E’
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V. Post declaged as Selection Posts  under Canonment Boards in

Western Command.

Authority :—GOC-in-C,  ‘Western Command Simla letter No.
152 T Cantt/BLEC dated 26.11.15981

51, Wame of the
Mo Cantonment

Mame of Selection Post
Western Commani

i, Amhbala

2. Amritsar

¥, Dapshai

4. Delhi

L

Fernazepur

6. Jullundur

Office Supdt, Lands and Records Supdi,

Sanitary Supdt, Accouniant, Tax Supdt Ociroi
Supdt., Revenue Supdi., Assistant Tax Inspector,
Tax Collector, Gde. 11, Headmaster, Sanitary
Supervisor, Flead Melali, Dog-shoaler,
Congervancy Jamadar, Mason, Pump Driver,
Plumber, Driver and Steam/Road Roller Driver.

Office Supdt, Accountant, Head Masier, Driver.
Conservancy Jamadar and Head Mali

Office Supdt., Accountant, Sanitary Supervisor,
Mate and Driver.

Office Supdt., TaxRevenue Supdt. Assit Supdl,
Accountant, Sanitary Supdt.  Semior  Clerk,
Sub-charge, Head Master, Head Mall, Mate
sMason, Conservancy Jamadar, Dog-shooter,
Leading Hand (Fireman), Fire Supervisor,
Pound Keeper and Driver,

Office Supdt, Accountant, Octroi  Supdi,
Revenue  Supdt, Sanitary  Supdl, sSeniar
Sanftary Inspector, Sub Charge, Headmastey
Siorekecper, Tax Inspector, Assistant, Cashier,
Tax Collector, Gde 11 Pound Kecper, Head
sali, Conservancy Jamadar, Dopshooter,
Mason, Drivet, Pump Driver and Firemaster

Office Supdi, Accountanl, Octred Supdt, Tix
Supdt., Sanitary Supdi, Sub-Charge, Principal,
Headmistross, Store-keeper, Cashier, Assil. Tax
Inspector, Tax  Collecior  Grade 11, Pound
Keeper, Head Mali, Dog Shoater, Conséivancy
Jamadar, Road Maic, Pump Drover and Driver.
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&l. MName of the Mame of Selection Post

Mo, Cantonment Western Command

T. Juicgh Office  Supdi.  Accountant, Head-mistress
Sanitary Supervisor and Driver,

& Kasoali Officer  Supdt, Accountant, Headmistress,
Sanitary Supervisor, Mason and Driver.

9. Subathu Office Supdi, Accountant, Sanitary Supervisor
and Briver,

¥ Posis Declared as Selection Posts onder Cantonment Boards in
Eastern Command, Calcutia.

Authority—GOC-in-C, Eastern Command Calcutia order dated
4-7-1977 in File No. 362532/Canti./Policy.

5. Name of the Name of Selection Post

Mo, Cantonment Eastern Command

L. Barrackpore Olfice Superintendent.

2. ‘Shillong Accountant.

3. Jalapahar Office Superintendent Gide il

4. Lehong Oiffice Soperintendent.
ANNEXURE ‘F*
Administrative

(1} Advance for the purchase of wheat to the Cantonment Board
emplovees granted af par with State Gove. employees,
GO Min of Defl No. I572VTaW2556-C/DNQ and C] dated 27-6- 19697
{2) Children's Education Affowance and re-imbursement of fwiton fees
gramted to Cantt. Booard Employees at par with State Covi, employees.
fGOI Min. of Defl No. 25/84/CiL and C/67/2662-CIDIQC)
dared 14- B-1970
i3 Advance for purchase of bicycies to be granted to the Cantt. Boord
Emplovees with the sanction of C.E.CY ar par with Stare Govi, employees.
[Gol Min. of Def. Ne. 2531CIL and Clo8d561-C/iINQ and C)
dated 24-18-1970]
{4) Washing allowance granted to Cantt. Board emplayees who are
entitled for uniform at par wich Srate Gowt, emplovees of similar category

[GOF Min. of Def. (ML and C Die) No. 24/12/CiL and Ci76
dated 30- 4-1977]

Annex-F C.ES: RULES, 1937 a23

{5) Conveyance allowance granted to Cantt. Board employees with the
sanction af the GOC-in-C, the Command— Motor Cycle-includes luna, Moped
£IL, [Gol Min, of Def (Dte Gen. DL and C) No. 250533/C/L

and /74 dated 24-4-1978 and even No. dated 3-7-J081 ]

i6) Advance for purchase af Scooter/Motor cycle 1o be granted to the

Cantt. Board employees with the sanction of the Director. DL and C, the
Eomrriand.

[GOI. Min. of Def. No. 253 3CIL and C/68I3TEND (O and C) dated

3-0-1982]

(7} Cash payment in liew of wutlised earned leave on the retirement. to
the Cantt. Bogrd emplovees ar par with the Central Govt. “employees.

Gl Min. of Defl No. 24/7/C/L and C|78 dated F4-12-1081
and even No. dated 14-9-1982]

(8) L.TC. sanctioned to the Cantt, Board employees for journey to home
gown at par with the Central Government employees. 1982- 83 1o be treated
ax first block of two years.

JGOI, Min of Def. No. 25/110/CIL and CHI0ND (Q
and C) daged 1. 7-1983 and No. 25/110/L. and C/LTC/52 dated 16-1-1985]



